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THE

LEGISLATIVE ASSEMBLY DEBATES

(OFFIOCIAL REPORT OF THE SIXTEENTH SESSION OF THE

FIFTH LEGISLATIVE ASSEMBLY).

VOLUME I1I—1942-

LEGISLATIVE ASSEMBLY
Monday, 14th September, 1942.

The Awsembly met in the Assembly Chamber of the Council House

in New Delhi, at Zleven of the Clock, being the First Day of the Sixteenth
Sessior of the Fifth Legislative Assembly, pursuant to Section 68-D (2)
of the Government of India Act, as set out in the Ninth Schedule to the
‘Government of India Act, 1985. Mr. President (The Honourable Sir
Abdur Rshim, K.C.S.I.) was in the Chair.

MEMBERS SWORN:

‘The Honourable Malik Sir Firoz Khan Noon. K.C.8.1., K.C.1.E.
(Defence Member);

The Honourable Sir Fdward Charles Benthall (Member for War
Transport);

The Honourable Dr. Bhimrxo Remji Ambedkar (Lubour Memiber) :

Mr. Frunk Reginald Anthony, M.L.A, (Nominated Non-Official);

Sir Gurunath Venkatesh Bewoor, (.I.E.. M.L.A (Becret.i 2z
Posts and Air Department);

Mr. Jolm Dawson Tyson, C.B.E., M.L.A. (Becretary. Department
of Education, Health and Lands);

Mr. Chandulal Madhavlal Trivedi, C.8.I,, C.ILE., O.B.E., M.L.A.
(Secretary, War Department); '

Sir John Hugh Francis Raper, M.L.A. (Government of Indis:
Nominated Official);

Mr. Prern Nath Thapar, M.L.A. (Government of India: Nominated
Official); and '

Mr. Aga Hilaly, M.I.A. (Government of India: Nominated
Official)
(1)



STARRED QUESTIONS AND ANSWERS.
() ORAL ANSWERS.

.ABOLITION oF THE TRLEGEAPE OFFIOE AT MANOOMUKH, ASSAM,

1. *Mr. Ananga Mchan Dam: (a) Will the Becretary of the Posts and
~Air Department be pleased to state why the telegraph office of more than
fifty years’ standing at Manoomukh (Assam) has been abolished?

(b) Is he aware that the Post Office at Manoomukh was a combined:
Post and Telegraph office ?

(¢) Is he aware that there is no other telegraph office within ten miles
radius of Manoomukh ? _ '

(d) Whas is the criterion adopted by Government in deciding to reduce
the Post and Telegraph facilities for the public?

Sir Gurunath Bewoor: (a) The telegraph branch of the combined Voss
and Telegraph office at Manocomukh has been closed down temporarily as-
the signalling establishment of that office was required for employment in
a mors importunt office where, owing to the emergency created by the
war, it was cssential to keep the lutter open for 24 hours. -

(b) and (e). Yes.

(d) Due to circumstances created by the War, it has become Qeces-
sary to increase the working hours of certain telegraph offices for defence
and administrative reasons and ns the additional signalling hands recvired
for ths purpose are not readily available from outside, it has been decided
to withdraw such staff from the less important telegraph offices, in
coasuliation with the local authorities, closing down the telegraph hrunch
oi such offices temporarily until more trained hands become available.

Pandit Lakshmi Kanta Maitra: Do I understand the Honourable
Membcer to say that it is because of the shortage of signallers that these
telegrapa officer have been closed down?

Sir @Gurunath Bewoor: Yes, Sir. The shortage has been caused Aue
to the iucreased working hours of certan offices which formerly worked
shgrter hours and did not want so many signallers. Now, in war these
“ottices bave to be kept open for 24 hours for urgent traffic and therefore
as we could not find the additional signalling hands required for the
purpcse we have drawn them from the less important telegraph ofhees,
but they will be replaced as soon as the men now under training are
available.

Mr. Lalchand Navalral: May I know from the Honourable Member
bow much was, it costing the Government to maintain the telagraph
portion of the combined Post and Telegraph Office at Manoomukh?

8ir Gurnnath Bewoor: I have not got the information at the moment.

Mr. Lalckand Navalrai: Mayv I know from the Honourable Member
which iz th. convenient way for the people to send telegrams or to receive
telegrams?

(2)
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Sir Gurunath Bewoor: Is the Honourable Member referring to the Poss
Oftice at Manoomukh?

Mr. Lalchand Navalral: Yep.

Sir Gurunath Bewoor: They will have to go to the nearest telegraph
oftice or band over the telegrams at Manoomukh Post Office to be sent
" to the nearest telegraph oftice by poat.

Mr, Lalchand Navalrai: May I know from the Honourable Member
how far i that telegraph office from this post office?

Sir Gurunath Bewoor: Ten miles.

Mr. Lalchand Navalrai: Will the Honourable Member give instructions
that the telegrams handed over at this post office should be sent at a
, certain time of the day to the nearest telegraph office?

Sir Gurunath Bewoor: That is the arrangement, Sir. The telegram
is booked und is sent with the next mail despatched to the nearest tele-
graph office.

Dr. Sir Ziauddin Ahmad: May I ask whether he is sure that potrol
will be avaiable for that?

Sir Gurunath Bewoor: It is sent through runners, or railway which-
ever is avallable.

Mr., Ananga Mohan Dam: Is the Honouratle Member aware that the*
present I'astmaster at Mnnoomukh knows telegraphv also and he would
be there? What is the justification, therefore, of reducing this facility
to the public when the present postmaster knows signalling?

Sir Gurunath Bewoor: I will make an enquiry as to whether wha$ the
Honosurebls Member states is correct.

Mr. Ananga Mohan Dam: Is the Honourable Member prepared to open
the telegraph branch of this post office when the circumstances pen‘m:tz

Sir Gurunath Bewoor: Certainly.

PROPAGARDA AND PUBLICITY ACTIVITIES OF THE AGFNT GENERAL OF INDIA
IN THE UNITED STATES OF AMERICA.

2. *Mr, K. 0. Neogy: (n) Will the Foreign Secretary please state in
what official relationekip, if any, does the Agent General of India in
U. 8 A. stand with the British Embassy ?

(h) Ara propaganda and publicity among the recognised functions of
Bir Girja Shankar Bajpai, Agent General of India in the United Btates?

(¢) Are the activi‘ies of Sir Girja Shankar Bajpai and Mr. Henneny,
his Publicity Officer. in this behalf, intended to bring about a good under-
standing between U. 8. A. and India, and are they in comstant touch
with the U 8. A. Press?
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(d) Doe: Sir Girja Shankar Bajpai regularly receive instructions from the
Governmant of India us regards the line that he has to take in the mutter
of carrying on propagunda in U. 8. A., and does he regularly inform the
Government of Indiu of his activities in this behalf and the resulta
achiev] thereby ?

(e) Is the Honourable Member prepared to lay on the table the corre-
spondence that has pussed between any Department of the Government
of Iniy and 8ir Girja Shankar Bajpai, or his Publicity Officer, regarding
their propaganda and publicity work in the U. 8. A., since April last?

Mr. 0. K. Oaroe: (a) The Agent General for India in the United States
of America is attached to His Majesty's Embassy at Washington.

(®), () and (d). Yes. '

() No.

Sardar Sant Singh: May I know from the Honourable Member if Sir
Girja Shankar Bajpai was supplied with a copy of confidential circulars
" of Bir Frederick Puckle in this connection?

Mr. 0. K. Oaroe: I would like to have notice of that question. I have
. not hearl of it.

Sardar Sant Singh: May 1 know whether the Foreign Department is
swars of the fact that the instructions issued by Sir Frederick Puckle to
the various leaders to publish statements condemning the Congress move-
ment were communicated to him and he was getting his inspiration from
those circulars?

Mr. 0. K. Oaroe: I think the Honourable Member should put thet
question fo the Honourable Member in charge of Broadcasting.

Sardar Sant Singh: From how many Departments of the Government
of India does he receive instructions?

Mr. 0. K. Oarce: He may receive instructions from any Department,
é"am the Commerce Department. But he works in direct communication
with the External Affairs Department on matters of policy and there are
man: other matters in which he may receive instructions from that-
Department.

Mr. K. 0. Neogy: Although attached to the British Embassy, s he
working directly under the instructions of the Government of India’

Mr. O. X, Oaroe: Yes. If the Honourable Member will refer to a
previous question which was asked on this very subject, he will find the
angwer ) that question is in the affirmative.

Mr, K. 0. Neogy: Is the Honourable Member forwarding the sugges-
tibns as regards his propaganda work in America, as received from the
other Departments of the Government of India?

Mr. 0. K. Oaroe: On occasions, yes: on occasions, no.
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Mr. K. 0. Neogy: With regard to the present political situation, has
the Honourable Member forwarded the instructions of any Department of
the Government of India to the Agens General for being utilised in
propagands in America?

Mr. 0. K. Oaroe: I have forwarded instructions from the Government
of India on certain occasions regarding publicity and propaganda.

Mr, K. 0. Neogy: With regard to the present political situation? To
what effect were they? -

Mr. 0. K. Caroe: I um not prepared to disclose those instructions.

Sardar Sant Singh: May I know if the Honourable Member is willing
w forward instructions to Sir Girja Shankar Bajpai to make propaganda
of the views of the opposition in this country ugainst the American
writings? .

Mr. 0. K. Oaros: Views of the opposition in this country aguinst the
American writings ? -

Sardar Sant Singh: Yes, Sir.

Mr. 0. K. Oaroe: What opposition and what writings is the Honour-
able Member referring to? .

. Sardar Sant Singh: I will try to explamn it. The Honourable Member
koows that there is a very important section in this country who resents
writings in the American press about Indin. Is he prepared to forward
thein before he sends on these reports?

Mr. 0. K. Oaroe: 1 do not think it is necessury to forward publicly
expressed views. There are many American correspondents in this
country. -

Mr. K. O. Neogy: Isn't it a fact that American correspondents have
already complained about the rigid censorship which the Government 'uf
India is exercising over thewr work?

Mr. O. K. Oarce: They have not becn under any more than the
ordinary restrictions. '

Mr. N, M. Joshi: May I ask if Sir Girja Bhankar Bajpai is asked to
make periodicel reports of his activity in the United States to the
Government of India?

Mr, O. K. Oaroe: Yes. Sir Girja Shankar Bajpai does make periodical
reports.

Mr. N. M. Joshi: May I ask whether the reports of the other Agents
of the Government, e.g., in South Africa and other places nublizh their
reports? Will the Government of India be pleased to publish the reports
from Sir Girja Shankar Bajpai?
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. Mr. 0. K. Oaroe: Confidential reports cannot be published. If the
reports reiate to publicity, it could be counsidered. '

‘ 8ir Oowasjl Jehangir: The Honourable Member has used the word
‘In.ntruc_tlona” on several occasions. Does he mean to imply that any
adwefa given from India Sir Girja Shankar Baipai is forced to-follow ? Are
they instructions, or advice, or information that is sent frorn here? What
does he mean by instructions? -

Mr. O K. Oaroe: The Agent General must be kept properly informed.
All diplomatic agents have a very considerable amount of discretion.

_ Sardar Sant Singh: May I know, Sir, in connection with the reply just
given by the Honourable Member, whether any adverse views can be
sent at public expense? Is the Honourabie Member prepared to assure
this House, that if some Members of the opposition want to forward the
real state of affairs in India, Sir Girja Shankar Bajpai will publish them
in the American press: or will it not he censored?

Mr. O. K. Oaroe: 1 am not prepared to give that undertaking.
.
StErs ror PRODUOTION AND SUPPLY OF WAR MATERTALS.

3. *8Sir F. B, James: Will the Honourable Member for Supply be
pleased t. state what steps he has taken since the last Bession of the
Legiglative Assembly:

(a) to increase the production and supply of war materials in India:

(b) to put into effect the recommendations of the “United States of
America Technical Mission; and .

(c) to rationalise those industries dealing with essential war require-
ments so as to ensure greater production and more effective
utilization of such transport facilities as are available®

The Honourable Sir Homi Mody: I propose to give very full answers
to these questions.

'-('u} The work of the Supply Department being continuous it is difficult
to give information with precise reference to a particular starting date.
The following are some of the more important developments of 1942 :

(i) Directorate General of Munitiong Production.—Two important addi-
tions to the Ordnance Factories have been sanctioned, and a third is.under
discussion with His Majesty's Government.

Two schemes to increase the production of steel have been decided upon
in agreement with the Steel industry. One of these schemes will expand
present production by about 25 per cent.; the other provides for the manu-
facture of alloy and tool steels. A third scheme will improve production
of a category of steel now in short supply. A fourth scheme, still under
technical examination, provides for the addition of important balancing
equipment.

A “‘Civilian Repair Organisation"' for service aircraft has been establish-
¢d, and is undertaking a considerable volume of work.

Assistance hss been given to a company. engaged on the production of
aluminiup from Indian hauxite.
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Asnistance has also-been given to a new cable company which up tc
-date has made good progress, and is expected to begin production within a
few months.

The machine tools required to balance the plant of five selected machine
tool manufucturers have been ordered, and His Majesty’s Government have
:igreed to make a team of six technical officers available to organise produc-

on. :
- Plans have been approved, and are being execuied, for the provision of
.alternative industrial capacity in case dispersal becomes necessary.

(ii) Directorate General of Supply.—In the cotton textiles group agree-
ment has been reached with the industry for the reservation of 86 per cent.
of mill capacity for war work.

In the miscelluneous textiles group avn important scheme for the filaiure
reeling of sill: has been sanctioned nnd is being exeented.  'I'niz schome
will more than double present output.

Clothing production is being stepped up rapidly. The manufacture in
India of statichutes has been established. Plans for the production of
barrage balloons in Tndia are being finalised.

The production of leather goods is being stepped up with an organisa-
tion similar to that successfully adopted for clothing. A scheme to double
the production of army boots has becn sanctioned, and the machinery is
being ordered. The export of hides of the types required by the Defence
Bervices has been prohibited. Twentv-geven fanmeries are heing bronght
under special control for this purpose.

An important agreement has been reached under which cxploration for
petroleum will be resumed immediately. J
" Progress has been madc with the refining of Baluchistan Sulphur.
though up to the present the quantities refined are small.  The Sulphur
rock is being used direetly in chamber plants on a considerable ‘seale. A
plan for the prodnetion of carbide in Indik is being finalised.

The production of an improved stirrup pump designed in India has beeh
established, and the assembly of trailer pumps in India has been increased.

Sawmnill capueity is being expanded by the Timber Directorate, and r
eomplete new sawmill unit is expeeted from America.

Plant haz heen ordered from Awmerica to donble the production of arny
biscuits.

(iti)y Dircctorate General of Ship Repairs and Ship Construction,—This
new orgauization is taking over ship construction from the Directorate
General of Munitions Production, and is also improving the repair facilities
.of Indin. Tt has undertaken one scheme at Government expense for the
provision of a new repair shop, and has assisted a private firm in the execn-
tion of another similar scheme.

(iv) Flectrical Commissioner.—Orders have been placed for a reserve of
-generating sets and boilers of a well-known type.

(v) Small scale industry.—(a) The scheme for the use of small scale
industry has been developed, and a large number of orders have been placed.
Bome idea of the volume of production obtainable from the organisation of
local resources is given by the fact that, in one Province alone, the ontput
«of pith hats has exceeded 80,000 in one dry. hd
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(b) The report of the Amcrican Technical Mission was referred to the
newly constituted War Resources Committee for furvther action. Each
recomnmendation of the Mission has been carefully examined, and satisfac-
tory progress has been made. Memy of the new developments to which I
have alieady referred were among the projects recommended by the Mlis-
sion, and they arc receiving the Mission's active support.

(c) In the field of rationalization of industry, the War Resources Com-’
mittee instructed the Directorate General of Supply to deal first with the
tanning and boot making industries and with the rubber manufacturing
industry. The tanneries cupable of muking leather of the quality required
for the Defence Services are being brought under control. The Controller
of Rubber Manufactures is proceeding gradually with his plans for the more
effective use of India’s supply of raw rubber, '

On the Munitions Production side, the War Iesources Committee ap-
proved the appointnient of an Additional Director General to report on the
possibility of rationalizing the general engineering industry. The Addi-
tional Director General (Major General Wood) examined 101 cases, and
has selected 19 for more detailed examination.  Seven schemes have now
been propounded for immediate execution.

In addition to the rationalization measures referred to above, the Jute
Mills Association were invited by the Commerce Department to undertake
certain measures to reduce their demnands for railway wagons. The Asso-
ciation have introduced u scheme which is expected to result in a consider-
ahle reduction.

Sir P. E. James: Can my Honourable friend give me details ax to the
progress that has been made in the rationalization of the machine took
industry ¥ : -

The Honourable Sir Homi Mody: Iive muchine tool making plants e

oing to be assisted with plant and equipment from the United Kingdom

5& Government expense and a technical team is coming out from the United
Kingdom for that purpose.

Dr, Sir Ziauddin Ahmad: Will the Honourable Member please elucidate:
one of the discoveries on the production side which he has wnade, which T
would call epoch-making, that he has stopped all export of hides thus
allowing u large number of hides in this country to be rotten nway?

The Honourable 8ir Homi Mody: I um going to answer that question
presently; but T weuld only like to say now that T do not claim it either
- a8 au invention or a diseovery.

Dr. Bir Ziauddin Ahmad: He has described it as an achievement of
production which he has made; is it a production?

The Honourable 8ir Homi Mody: I was dealing with the activities of
the department and these activities go beyond merely production; they
embmm‘schemes of production, rationalization and the like. i



STARRED QUESTIONS AND ANSWERS 9

Dr. 8ir Ziauddin Ahmad: It is a negative activity, letting a particular
article to be rotten away without being of use to anybody.

The Honourable Sir Homi Mody: My Honourable friend will bo able
to satisfy himself presently when he asks his question, whether it is my
intention to allow hides and skins to rot ‘away or to be utilised to the
greater benefit of the country.

Mr. Lalchand Navalrai: Muy I know if these schemes which the Honour-
able Member has mentioned are temporary for the war time only or whether
they will subsist after the war?

The Honourable Sir Homi Mody: Some schemes will certainly, I hope,
continue to exist after the war. Those schemes which are intended purely
for the purpose of increasing munition production may have to be scrapped.’
but these are questions on which it is impossible to dogmatise at this stage.

Sardar Sant Singh: Huve these recommendations been published and’
if so, have copies been supplied to Members of this Assembly?

The Honourable Sir Homi Mody: A very full summary has been pub-.
lished. Tt records all the recommendations.

Sardar Sant 8ingh: Why not the full text be published so thut we may
_know the whole thing? . .

The Honourable Sir Homi Mody: The full text contains confidential
matter which the Mission themselves wished to be regarded as confidential.’

Sardar Sant Singh: Has the, Honourable Member read the full report
himself ?

The Honourable Sir Homi Mody: Whenever I have u little time I try
and do my job!

Sardar 8ant Singh: Why not the Honourable Member give u straight
_replv—has he read the recommendations as & whole?

The Honourable Sir Homi Mody: What does the Honourable Member
think T amn here for?

StePes For FULLEST UTILIZATION OF ALL ForMs OF TRANSPORT, GREATER UskE
oF PRoDUCER (GAS AND PROPER ALLOCATION OF PRIORITIES ¥OR FooDSTUFFS..

4. *Sir ¥. E. James: Will the Honourable Member for -Railways and,
Wue Transpert be pleased to state what steps have been taken, or are in-
contemplation, to ensure:

(a) the fullest utilization of all forms of trunaport by rail, sea,

inland waters, rond and air;
L ]
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(b) the greater use by buses, lorries and private cars of producer
"~ ges. and the production of the mnecessary apparatus at a
reasonable cost; and

(¢} tha proper allocation of priorities for foodstuffs for the ecivil
population in" view, of the undoubted hardships now suffered
in various parts of India. particularly by the poorer classes?

Sir Edward Benthall : (a) The Honourable Member is dqubtless aware
‘that the new Department of War Transport, whose creation was announced
on the 9th July last, was designed to secure the very object mentioned in
‘this part of the question. The Department includes Major Ports, Railway
Priorities. the utilisation of Road and Inland Water Transport, Petrol
Rationing and the use of Producer eas. The portfolio of the Member for
War Transnort ales includes the Railway Department, but not Civil Avia-
tion and Indian registered shipping. .The question of Civil Aviation is one
of communications rather than war transport.  As reeards sea ‘ransrort,
Indian registered shipping is under the Commerce Denartment, while British
registered shipping is contro’led bv the British Ministry of War Transport.
The closest liaison is maintained hetween the War Transport Department,
the Commerce Department and the representative of the Ministry of War
Transport in Delhi in day to dav administration and also through a Central
Priorities Committee on which there Departments are represented.

(b) The question of the conversion of transport vehicles to producer gas
has engaged the active attention of my Department, and before ihat, of
the Communieations Department, in consultation with Provincial Govern-
ments, for the past six months. I am glad to say that the Madras Gov-
ernment hag led {he way in this matter and by the end of June last had
carried through the conversion of 3,000 vehicles. T have not up to date
figures with me, but provincial returns show that throughout British India
5,377 transpert vehicles have been converted to producer gas. Quotas for
steel have been chtained with the object of converting a further 12,000
vehicles by the end of the year, but whether this programme can be com-
pleted by the time indicated I am not in a position to say. _As private
cars consume much less petrol than transport vehicles, we devoted our
attention in the first instance to the latter, but are now considering how
far we can allot controlled steel for car plants. As regards the price of
producer gas plants, there have recently been complaints that exorbitant
prices are being charged. T recognise that thi¢” problem must be tackled
.and it is receiving the attention of my Department.

(¢) The food requirements of Provinces are receiving priority. . During
the perind 5th to 29th August, all Railways were instructed to concentrate
on the movement of food grains, salt and sugar to the greatest possible
-extent.  Since then, instructions have issued that-special efforts should
be made to meet the programmes of inter-provincial movements arranged
by the Wheat Commissioner and the Sugar Controller, and that endeavours
should be made to meet the requirements of Provincial Governments on a
liberal seale, in regard to inter-provincial as well as internal movements of
all foodstuffs. These orders will expire at the end of this month and
theréafter, after rcviewing the food position in the Provinces, we sha!l con-
tinue to give such priority to the movements of essential foodstuffs as inay
‘be necessar.
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Pandit Lakshmi Kanta Maitra: With regard to part (c), may | inquire
.of the Honourable Member if he is aware that whereas in Bihar aboul sixty
wagons were available for the supply of salt, no wagons were available for
the supply of salt to Bengal and a complaint regarding that was made to
the Honourable Member? .

The Honourable Sir Edward Benthall: I helieve that the salt posmtion
in Bengal is satisfactory at the moment.

Pandit Lakshmi Kanta Maitra: | wunt an answer to my question. Is
it not u fact. that the Honourable Member's Department did not pay any
attention to the Bengal Government,demand for wagons for the supply
of salt to that provinee, whereas sixty wagons have been made available
to the Province of Bihar?

The Honourable 8ir Edward Benthall: My Department was endeavour-
ing to arrange transport of sait by sen, and, as T have previously
answered, with some suceess, nx the salt position in Bengsl is at the
amoment salisfactory.

Pandit Lakshmi Kanta Maltra: 1s he aware tha{ for the province of

Assam no wagon wag uvnilable for the supply of sugar?
The Homourable Sir Edward Benthall: 1 wm not aware of that factor.

Dr. P. N. Banerjea: With regurd to the nnswer to part (c) of the
question. will the Honourable Member consider the desirability of includ.
ing a fow members of the Opposition in the Assembly as members of
the Priovities Comunittee in view of -the fact that a great deal of dissatis-
faction has been expressed in regard to priorities for foodstuffs?

The Homnourable 8ir Edward Benthall: I' am nfraid that I cannot
accede to that request, but T am always anxious to receive information
from the public on iny shortages of foodstuffs.

Mr. Lalchand Navalrai:, May 1 know fromn the Honourable Member
‘with regard to his answer to part (¢) of the question, if any proportion
or ratio has been fixed for the allocation of priorities of foodstuffs for
«civil population with regard to the giving of wagons and transport? Has
any ratio been fixed, or any proportion such as, so much will be for the
general public and so much for war purposes and so on?

The Honourable Sir Edward Benthall: No particular proportion has
been fixed, but the prioritics organisation is constantly watching the
position. They are not only nsking the rnilways to give priorities in
general to foodstuffs, but are also from (ime to time arranging for specinl
movements of foodstuffs wherever thev -may be found necessary. -

Pandit Lakshmi EKanta Maitra: May T know whether there ir any
agency which is responsible for this allocation husiness?

The Honourable Sir Edward Benthall: The Department, ncting on the
ndvice of the Central Priorities Committes, gives general instructions to
the railways, or inland water transport as the case may be, which move

the goods. .
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Mr. K. C. Neogy: What is the composition of this priorities organisa-
tion?

The Honourable Sir Edward Beathall: It consists of myself in the

Chair and representatives of the different Departments of the Govern-
ment including the military authorities.

Mr. K, 0. Neogy: To what extent have the local administration
authorities of the railwaye a free hand in regard to the allocativn of
priorities? S ’

The Honourable 8ir Edward Benthall: Considerable general lutitude is:

given to the local railway awthoritics to act in accordance with the-
geueral instructions which are given to them.

Mr,. K. C. Weogy: Wil the Honourable Member be pleusad to lay on
the Table of the House u copy of the general instructions to which he
has just ‘made reference?

The Honourable Sir Edward Benthall: No, Sir. They ure constantly
changing.  Instructions are given from day to day.

Mr. N. M. Joghi: Muy 1 ask whether the Honourable Member is.
making any effort to co-ordinate the uctivities of the Departments in
moving goods from one place to another in order to avoid waste of effort?
] had henrd that sugar from the Decean is moved to Northern India by
the military, while the CivQl Departinents of the Government move sugar
from Northern Tndir to the Decean. thus causing unnecessary waste of
affort.

The Honourable 8ir Edward Benthall: (overnment gives its attenlion
to those sorts of questions every day und it welcomes information from:
the public on all such cases so that we may be able to adjust them.’

Pandit Lakshmi Kanta Maitra: With regurd to the reply to part (b)
of the question, the Honourable Member said that about 5000 motor-
transport vehicles were changed over to producer gas. Ts the Honourable
Meinber in a position to give us the number of motor-transport vehicles
in this ountry and the percentage of those driven by the producer gas?

The Honourable Sir Edward Benthall: There are about 45,000 trans-
port vehicles in civil use in the countrv at the present time, and T think
28,000 of them are motor buses and 17,000 are lorries.

Pandit Lakshmi Kanta Maitra: Out of this 45,000 transport vehicles,
the bulk is under the command of the wmilitary  or is requisitioned for-
military purposes. 1 am now !v-\kmg the Honourable Member what per-
centage of the public transport vehicles ix nvailable for transport of fond-
stuffs and other connnodities o ax to relieve congoestion on the railways?

The Honourable Sir Edward Benthall: 1 cannot answer thnt question
offha'nd .
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Pandit Lakshmi Kanta Maitra: I am asking if his mind has been
-appiied to this question of relieving the congestion on the railways by
utilising these transport vehicles for transport of foodstuffs?

The Honourable Sir Edward Benthall: During the course of the last
week, it was the subject of discussion by the Transport Advisory Council.

- 8ir Cowasji Jehangir: May 1 ask whether the Honourable Member's
.attention has been drawn to the shortage of food in reveral provinces,
which could be supplied by facilities of transport?

The Honourable Sir Edward Benthall: Yes. We have, as I stated,
.during the last month provided special priorities for foodstufis in order
to meet the demand to which the Honourable Member has referred.

Sir Oowasji Jehangir: What does specidl priority mean exactly?

The Honourable Sir Edward Benthall: Special priority in that case
means priority on a level with or immediately after military movements.

Mr. Muhammad Azhar Ali: May | know from the Honourable Member
in whose hands is the final decision on priority? Is it with the General
Manager of the Railways or his underlings? In whose hands ig the final
-decision on the priorities? -

The Honourable Sir Edward Benthall: That dependr largely on the
size of the movement in question.

Mr. Lalchand Navalrai: May I know if any sub-agencics have been
-created in every division of the railways to give facilities of transport n
local places, instead of getting orders from the central agency?

The Honourable Sir Edward Benthall: Yes, that is part of the ordinary
business of the railways.

Pandit Lakshmi Kanta Maitra: With regurd to the-answer to part (a)
of the question, is the Honourable Member aware that in parts of Bengal
and Assam and even in Orissa, country boats have been seized? What
alternative modes of transport have been provided in such cases for the
transport of foodstuffs, by the Government?

The Honourable Sir Edward Bemthall: T am not quite clear what the
Honourable Member's precise question is.-

Pandit Lakshmi Kanta Maltra: My question is this. In certain parts
‘of Bengal, Orissa and Assam, country boats have been seized by the
Government in order that they may not be used by the Japanese in case
of invasion. Will the Honourable Member give us an idea if any alter-
native modes of transport have been provided in such cases?

The Honourable Sir Edward Benthall: So far from being abolished, we
bave instituted specinl rranirier as t0 how to make better use of th
«country boats. ’
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Mr. E. L. 0. Gwilt: May I ask whether the Priorities Committes 18
represented in the industrial centres?

The Honourable Sir Edward Benthall: Yes. There are rogional prioﬁty
officers in Calcutta, Bombay and Madras.

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

DAMAGE TO THE PoSTAL DEPARTMENT PROPERTY RESULTING FROM THE RECENT
MoB VIOLENCE.

5. *Mr. K, 0. Neogy: (a) Will the Secretary of the Posts and Air
Department be pleased to make as comprehensive a statement as is
possibie on the basis of information already available to him, indicating
the nature und extent of damage to the property of the Postal Depart-
ment as o result of the recent outbreak of hooliganism and, acts of
sabotage ? '

(b) How long was normal communication by post, telegraph and tele-
phone interfered with in any aren as a result of such sabotage ?

Sir Gurunath Bewoor: (a) Sir, as desired by the Honourable Member,
[ will try to give as comprehensive u statement as is possible on the:
information so far available, but I hope it will be understood that the
information is neither exhaustive nor absolutely up to date. N

A noticeable feature of the recent disturbances in the country has
been the numerous attacks on the means of communication. In the
case of post offices, mobs attacked the buildings, took out the furniture,-
records and forms and burnt or scatlered them. In a number of cases,
however, the buildings themselves were set fire to. In some cnses, the
cash and stamp ba'ances in the offices as well as valuable articles were
looted and apparatus damaged. Apart from the attack on post offices, a
number of letter boxes fixed in public places were stolen or dimaged, and
in other cases acid or other burning material was thrown inside the letter
boxes damaging its contents. Few cases have occurred of attacks on mail
runners with resultant robbing of mails, and the work of certain village
postmen was interfered with in a few places. The total number of pnst
offices attacked, as ascertanined so far, was approximate'y 550, of which
58 were completely burnt down and serious dama~e was done to about
200. Over 200 post offices had to be closed down in certain arens as the
conditions were such that it was felt that the staff could not continue to
work with safety for the time being. o

Telegraph and telephone lines and posts were tampered with in a
large number of places, both in urbun and in rural areas, and in some
cases the posts were pulled down over considerable engths. In certain
cases, the wire was stolen. Bome cases have been reported where parties °
whizh went to repair the lines were either attacked or interfered with by
mobs and frequently, after repairs had been done, the lines were again
tampered with.

It is not possible at present to give any estimate of the total loss-
caused to the Indian Pnsts and Telegraphs Department as a result of the
acts of violence committed 'in different, parts of the country. Reports
received so far indicate that the total 'oss on account of cash and stamps
looted is about one lokh of rupees. No estimate can yet be made of the
loss to the Departmeut caused by the theft of valuable articles and wires
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the destruction of, or damage to, buildings,_ furniture, lines, wires
':;‘c(li :;{paratus. This loss is in additon to the cpnsxderab_ﬁ.a loss of revenue
caused by the loss of traffic on account of the interruption of the normal
channe.s of post and telegraph communications. _Accounb has further to-
be taken of the very grave inconvenience and serious loss caused to the

general public, and particularly to the industrial and commercial coin-

munity snd to all busihess interesis.

(b) The period has varied in different areas uccording to the extent
of the damage done and the period during which the disturbances.
continued. Normal communication has now been restored, except 1n
certain parts of some provinces, and every effort is being made to restore-
normal conditions everywhere as soon as practicable.

Sir ¥. E. James: May [ ask my Honourable friend whether he can
tell us the total number of post offices in India and the percentage of post.
offices which have beeni burnt or attacked?

Sir Gurunath Bewoor: I informed the House just now that 550 post
offices were attacked, of which 53 were completely burnt down. 200 were
seriously dainuged. There are sbout 25,000 post offices in the country.

Sir F. E, James: Muy I usk my Honourable friend whether he is
satistied that the staff of his department has shown loyalty and devotion
to duty in the discharge of therr work?

8ir Gurunath Bewoor: I um glad and proud to suy, Sir, that the
depurtmeut’s staff huve stood up to the troubles. They have had to work
under great difliculties. in scuttered areas where they could easily be
over-persuaded or intimiduted, but in spite of that I am glad to say
thut the staff has loya:ly stuck to its work.

APPOINTMENT OF A NON-MUSLIM STENOGRAPHER IN THE RESEARCH BRANCH
orF THE CENTRAL STANDARDS OFFICE FOR 1.AILWAYS.

6. *Syed Ghulam Bhik Nairang: Will the Homourable the Railway
‘Member b: pleased to state whether:

(n) the Chief Controller of Standardisation, Central Standards
Offive for Railways, by Office Memorandum, dated the %4th
June, 1942, invited applicutions for a permanent post of
Stenographer in the  Research  Branch of the Central
Standards Office for Railways in the scale of Rs. 92—8—123;

(b) it was stated in the said Office Memorandum that, other qualifi-
cations being equal, preference would be given to a candidats
belonging to the Muslim community or other minority nom.

" mun_tien;

(c) the candidaier who applied, were tested and a Muslim candidate

with considerable previous experience stood first in the test;

" (d) in spite of the facts stated in part (¢) above, a non-Muslim with
no previous experience wag appointed and the Muslim candi-
date wos passed over; and
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(e) it the answer to all the parts above are in the affirmative, whether
the Honvurable the Railway Member propeses to teke steps
to right the wrong by cancelling the appointinent of the aon-
Muslim candidate concerned and appointing the Muslim
candidate concerned; if not, why not? '

The Honourable Sir Bdward Benthall: (a) and (b). Yes.
(0) 17 out of the 19 candidates who applied were tested, ns regards
‘the second part the reply is in the negative.

(d) The candidate who was finally appointed has had previous experi-
-ence, mostly in commercial hrms.

"

(e) Doer not arise. .

Mr. Lalchand Navalrai: May I know if the recruitment was made
~through the Public Bervice Commission or through the oftice?

The Honourable Sir Edward Benthall: Through the office.

‘RAILWAY JOURNEY PASSES ISSUED TO OFFIOERS AND SERVANTS OF THE STATR
RAILWAYS.

. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Railway

anber be pleased to state:

(n) the various classes of Railway Journev Passes issued to official«
and servants of the State-managed Railways and the number
of such passes issued every year to each grade while in
service ;

(b) the various classes of Raijlway Journey Passes issued to officers
of high rank and other servants of the State-managed Rail
wnys after retirement from Railway service; and

(¢) the period for which the officers and men referred to in part (b)
are entitled to such passes?

The Honourable Sir Edward Benthall: Government have no information
‘regarding .the number of passes issued to officials, servants and the retired
personnel of State Managéd Railways. On the assumption, however,
‘that the Honourable Member wishes to know the number of passes ad-
“mirsible, T lay on the table n statement of the information required.

Statement. .
(a) The various classes of passes issued on State-managed Railways are:

(i} { Class.—Gaz-ited officers, including those holding honorary ranks Matrons
and Sisters-in-Charge of railway hospitals.

(ii) IT Class.—Subordinates drawing not less than Rs. 176 p. m. Female em-
ployees irrespective of pay.

(tii) Inter Class.—Bubordinates drawing between Ra. 76 and 175 p .m.
(iv) III Class.—Employees drawing less than Rs. 76 p.m. :
"The number of passes admissible to cach grade are:

No, of sets p. a.
(i) Gazetted offieers (appointed before 1st B .
January 1939) . 12 ‘irrespective of whether on
i) Gagetted officern (qp-pomtod on or al‘ter home or foreign lines.
18t Januarv 1939) . . 6
Matrons and Sisters-in- Ohatge of mlwm
hospitals . . 6 including 2 sets over foreign

lines,
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i(ii) Other staff. *
2od to Sth year of service . . . 17 )
6th to lﬁthyyoar of service . . . 2 | including one set over foreign
16th and over 3 lines.

4

25th year and over .(thou.; on old scales of

pay only) . R . . . -

(b) Passes to retired employees on State-managed railways are issued on the
#ollowing acale per annum, Lﬁa cless being in accordance with the pay on retirem.nt :

(i) Gazetted officers of over 25 ycars’

service . . . 3 sets over home or foreign lines.

(i) Subordinates with not less than—30 L
years' gervice . . . . 1 set over home or foreign lines.
35 years’ gervice . . . . 2 pete, including 1 over foreign
lines.
(iii) Inferior servants Nil.

(c¢) For life.

Mr. Muhammad Ashar Ali: Is it not a fact that gazetted and non-
gazetted staff are provided with metal and card passes respectively for
travelling on duty?

The Honourable Sir Edward Benthall: I think that is a fact.

Mr. Muhammad Ashar Ali: Is it not a fact that the holder of a_metal
pass is entitled to take his family and the holder of a card pass is not
so entit'ed ?

The Honourable Sir Edward Benthall: I should require notice of that
question.

Mr. Lalchand Navalrai: May I know if the Honourable Member knows
that these pass rules were taken into consideration by the Railway Board
and by the railway authorities and may I know if the Honourable
Member will look into the complaints that have been made when the
final revision is made?

The Honourable 8ir Edward Benthall: I will certainly inquire.

RESERVATION FOR MUSLIMS IN THE RECBUITMENT OF TELEGRAPHISTS AND
TELEGRAPH MASTERS.

8. *Maulvi Muhammad Abdul Ghani: Will the Secretary of the Posts
and Air Department piease state:

(a) whether the Central Postel Circle and the United Provinces or
other Circles have advertised for recruitment of Telegraphists
and Telegraph-Masters; if so, the total number of persons
who were recruited as Telegraphists and Telegraph-Masters
in every Circle; -

(b) the number of such posts reserved for Muslims in every Circle;

{c) whether the seats reserved for Muslims in the next recruitment
of Telegraphists and Telegraph-Masters are in proportion to
the percgntage fixed by Home Department Resolution of
1934; snd



18 LEGISLATIVE ASSEMBLY [14TH SEPT. 1042

(d) whether his attention has been drawn to the figures of such
services in Appendix XVIII, part IV, page 51 of the Report
n: the work of Indian Posts and Telegraph Departments for
1940-41; if so, what steps the Department hay taken to make
up the deficiency in.percentages for Muslims under that
particular head of service ?

. Sir Gurunath Bewoor: (a) and (b). A competitive examination for the:
recruitment of telegraphists, clerks and male telephone operators is generally
held every year in all Postal Circles and advertisements regarg'mg this:
examinati~n were published recently in all the Circles. Telegraph masters
are not directly recruited, but are appointed solely by promotion of suitable:
and qualified telegraphists. The authorised number of telegraphists intend-
ed to ba recruited in each Circle through the forthcoming competitive-
examination is given ir the statement which I place on ‘the table. The
statement also shows the approximate number of posts reserved for Muslims.
as the exact numbers are not readily available,

(c) Yes.

(d) Ths reply to the first part is yes; as regard the latter part, the
Honourable Member is presumably referring to the total strength of the
cadre of telegraphists and telegraph masters. I may explain in this con-
nection that the Home Department Resolution of 1984 applies only to

. vacancies filled by direct recruitment and does mnot contemplate making:
good existing deficiencies.

Statement showing (a) the outhorised Number ‘of Telegraphists intended to be recruited

through the Competitive Examination and (b) the approximate Number of Posts reserved’
for Muslims.

Total number  Number reserv-

Name of the Circle. to be ed for
recruited. Muslims,

Bengal and Assam . . . . . 35 11
Bihar and Orissa . . . . . 8 1
Bombay . . . . . . ..
Central . . . . . . . 7 .
Madras . . , . . . . 33 2
Punjab and N.-W. F. . . . . 46 17
United Provinces . . . . . 21 3
Sind and Baluchistan . . . . . 3 1

SrorraGE oF ExrorT oF Raw HIDE.

_ 9. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Supply
Member please state whether it is a fact that the Government of India
have stopped the export of raw hide from India on the plea that the total
quantity will be required for war purposes?

(t) What is the snnual production of raw hide in this country ?

(®) What is the quantity which can possibly be tanned for war pur-
poses in this eountry?

(d) In what way do Government propose to purchase the balance -4t
1:he market rates?” If so, in what way would they like to utilise this:
ide?
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(¢) Will the Honourable Member be pleased to state under whoae
advice such aclicp was taken by Government which will further deplete

our export?

The Honourable Sir Homi Mody: (a) The Government of India have
stopped the export of hides of n definite range of weights only.

(b) The annual production of hides in India is estimated at 25-7 million
pieces, of which only a proportion estimate at 47 million pieces comes
under the ban.

{¢) The potential tanning capacit.y of India for war purposes is limited
only by the supply of hides of suitable types and of training materials.

(d) Government do not propose to purchase the balance, as all hides
can be utilised by the tanning industry in the country whethes sngaged
on war supply worx or not. The civilian demand for leather of all quulities
is large and there exists a considerable demand for tanned leather the
expors of which is still permissible. -

(e) The decision to prohibit the export of hides of speclhed types was
taken by the Governor General in Council on the advice of his experts.

Dr. 8ir Ziayddin Ahmad: Is it a fact that the Nohlﬁcatlon issued by the
Supply Department in July clearly said that the exports of all ku:ds of
hides is prohibited .

The Honourable Sir Homi Mody: It is not the case. The Notification
did specify the types of hides. I have before me a copy of the Notification
which clearly lays down the various categories of hides. 1 shall read the
items in the Expert Control Notification :

(i) Wet salted cow hides (trimmed according to trade cuatom) from
1i lbs, to 28 Jbs. :

(i) Dry salted or dry (arsenicated or otherwise) cow hides (trimmed
according to trade custom) from 6 lbs. upwards,

(iii) Wet salted buffalo hides (trimmed accordmg to trade custom)
from 25 lbs. upwards.

From this, my Honourable friend will see ‘that the categories which are
sought to be brought under control were clearly defined.

Dr. Sir Ziavddin Ahmad: May I ask whether the hides from 13 to 2§
were required for war purposes and purchased for tanning?

The Honourable Sir Homi Mody: Yes, I think so.

Dr. Sir Ziauddin Ahmad: Is the Honourable Member sure of his figures
that the total production is only 25 million pieces and not over 58 million
Pleceﬂ i

The Honourable Sir Homi llody I have taken my figures from the
report on the marketing of hides, which shows the total production ns 257
millon pieces and the various categories which are left without any 2dntrol
ars all but 4-7 million pieces.

Dr. Sir Ziluddin Ahmad: Te it the total product.xon or only particular
grades ?
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Tho Honoutable Sir Homi Mody: All grades of hides.

Dr. 8ir Ziauddin Ahmad: My Honourable friend is not correct in his
figures. H=s ke consulted the Commerce Departinent on this matter before
taking any action ? ' '

The Homourable Sir Homi Mody: The draft Notification was forwarded
to the Commerce Department and issued by them after concurrence.
Since on adicurnment motion has also been tabled, perhaps the necessity
for discussing it may be avoided if. I give some more information on this
point. The Deputy Director General had called a Conference of the
Adviser Tanning and Leather Industries, the Adviser .on Hides, the two
Directors goncerned with this matter and the Industrial Planning Officer.
Unfortunately, the Adviser on Hides was unable to be present. The
Deputy Director General, however was able to see the Hides Adviser
the day after and he quotes below an extract from his note recording the
discussions. ™ will read it out:

‘I aiso showed the Hides Adviser the Order which we have requesied the Commerce
Department to issue prohibiting the export of certain types of hides and of leathcr.
In the main, the Hides Adviser considered that the correct types of hides had been
included in this Order. He felt however that it would be possible to exclude some
types of hides from this prohibition without affecting in any way the types «f
supplies rcquired by Government. I have asked him to examine Lae order carefully
and to let us have his suggestions as to the types of hides which could be excluded.”

The question was further discussed with the Hides Adviser as well as
the Chairman of Hides Shippers Association, Calcutta. The result of
these discussions is that we have agreed to examine the possibility of relax-
ing the total prohibition in respect of certain of the hides included in this
" Order and to permit their export under licence. It is hoped to be able
to arrive atv u decision within the next few days.

Dr. Sir Ziauddin Ahmad: The note which my Honourable friend has
juss read out does nqt convince me because it only ssys that he is pulled
by oue man. He did not say definitely what was the opinion of the Com-
merce Department on this point.

The Honourable Sir Homi Mody: The control of any commodity which
is required strictly for war purposes is a matter for the SBupply Department.
The Commerce Depurtment are consulted with regard to questions which
affe 't -the general interests of the commercial or the industrial community
and they were consulted in this case.

Dr. Sir Ziauddin Ahmad: But not the prohibition and export. May 1
ask if the Honourable Member is aware that n very large number of hides
are really lving at Dacea and theyv are allowed to rot and which connot
be used by his Department and which have, in fact, by the order of his
Department. been stopped and thus the weelth of the country is wasted?

The Honcurable Sir Homi Mody: I am not aware of any such thing.
If, however, that is the case, then we are prepared certainly to examine
it. All that my Horourable friend has got to.do is to send the facts
to me officially.
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Dr. 8ir Ziauddin Ahmad: These facts have already been supplied to
the Honourable Member by means of various notices by the Associations
of Hides' and Skins. It is generally interpreted that his orders were
siply intended to harm the depressed classes and the Mussulmans.

The Honourable S8ir Homi Mody: I did not think I had any particular
bias against the depressed classes or the Mussalmans.

~ Dr. Sir Ziauddin Ahmad: The depressed classes and the Mussalmans
are the only person. who are interested in this industry, and who are
affected by his crdinance.

DAMAGE TO THE PoSTAL DEPARTMENT PROPERTY RESULTING FROM THE
RECENT MoB VIOLENCE.

10. *Mr. Amarendra Nath Ohatiopadhyaya: (a) Will the Honourable
Member for Posts and Air be pleased to state the names and number of
post offices, province by province, burnt down and damaged between
1oth and 31st August, 1942, on account of mob violence?

(b) Has the normal work of Postal Department been restored ?

(c) How many pust boxes were damaged and destroyed during the
aforesi’d pericd in diiferent provinces ?

{d) What would be the approximate financial loss to the Department
caused by such damage and destruction of Post Offices, Telephone and
Telegrapn conncctions and by the looting of mails during cransit, and on
account of burning of Post Offices and destruction of boxes?

(e) Have normal conditions been restored and the delay in transit of
Telegrams and Trunk Calls been remedied ? '

if) What precautionary and preventive measures have been taken ta
prevent repetiticu of similar disturbances to postal department in future?

Sir Gurunath Bewoor: (a) to (e). I regret that the detailed informa-
tion asked for by the Honourable Member is not readily available and
camot be collected without undue expenditure of labour, especially at a
time when all local authorities are busily engaged in restoring normal
conditions. I would, however, refer the Honourable Member to the com-
prehensive statement which I have just made in reply to a question by
Mr. K. C. Neogy.

(f) Provincinl authorities who are -responsible for law and order have
beca and are taking all the necessary precautionary and preventive measures
by every means open to Government under the law, including the enforce-
ment of joint respensibility.

DaMAGE TO RaAmLway PROPERTY RESULTING FROM THE RECENT Mos
; ViorENox.

11. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourabls
Member for Railways and War Transport be pleased to state in detail
the damage done tc the different Railways in India, Province by Province,
as a result of the unrest created by the arrest of Congress Leaders ?

(b) Will the Honourable Member be pleased to state the exten$ of
damage in lineal measure, i.¢., in yards and miles, and in money value
as well? °
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(e) For how long had such damages to be left unrepaired and for how
long had the iiormal running of trains to be postponed?

(d) Have all such demages been repaired and all normal running of
traing been resumed ! '

(e) How: muny vailway stations have been damaged and burnt down
and whni was the extent of damage? Have they been restored? What
was the financial loss on account of such damages to stutions and what
amount has becn giready spent, and what is the estimated budget, for

reconstruction of such damaged stations? N

- The Honourable Sir Edward Benthall: (a? to (e). It has not yet been
possibiz to.compile detailed information of all the damage caused to Indian
. Railways Ly the civil disobedience. movement, but from available informa-
tion over 250 siations huve been damaged to a greater or lesser degree
and there ‘have been many instances of tampering with the track which
have resulted in at least 24 derailments of trains. Many empty passenger
vehicles have been-burnt and goods wagons looted and damaged.
The grealer part of the sabotage occurred in Northern Bihar and the
eastern districts of the United Province.

No estimate of the cost of the damage to the railways has yet been
prepared, but it is not likely to be less than one crore of rupees.

The restoration of the track has received first consideration, and in

mosi are’s this has already been accomplished. Other repairs are being
and will be effected as early as possible.

Pandit Lakshmi Kanta Maitra: Did the Honourable Member say that
the figures relating {0 damages to railway tracks. caused by the civil dis-
obadience movement could not be readily ascertained, and the figures and
the position that he has given relate to those caused by recent distur-
bances? Did he say that? P

The Honourable 8Sir Edward Benthall: That is so.

Mr. Muhammad Azhar All: Js the Honourable Member aware that the
damage migh: have been done by discharged railway servants who have
got grievances against the Railways?

The Honourable 8ir Edward Benthall: That is possible, but we have
no evidence at all that the railway servants in the employ of the railways
have had anything to do with the destruction.

Mr. Hﬁhmmad Azlm Ali: Ts it not a fact that some station masters
have bzen found with currency notes that had been looted from certain
stations in the vicinity of Gorakhpur?

The Honourable 8ir Edward Benthall: T am not aware of that fact.

Sir S8yed Raza Ali: Is the Honourable Member in a position to say
how many of the 250 stations damaged or burnt are on the B. N. W,
Railway ? : .
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The Honourable Sir Edward Benthall} Sir, I do not propose to go iuto
the details of the exact number of stations burnt on a particular railway
.or of sections of the reilways as that would be information which would
be valuuble to the enemy. :

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether this number includes the sabotage committed in Sind by the
‘Hurs. who are out to disturb the tranquillity there?

‘The Honourable Sir Edward Benthall: No_special consideration was
given tr thav fact. These figures are gengral figures.

Mr. Mvhammad Aszhar Ali: Will the Government take this suggestion
that u Committee of this House or of some non-official members of the
local places where these atrocities have been committed be appointed to
inquire into these cases of sabotage ? '

Mr. President {Thé Honourable Sir Abdur Rahim): That does not arise
-out of this question.

* -

EXTENT OF D1sLoOATION IN WAR TRANSPORT RESULTING FROM THE RECENT
MoB VIOLENCE.

12. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will -the Honourable
Member for Railways and War Transport be pleased to state how far the
damage of railway track all over India affected war transport during the
period between 10th August and 81st August?

(b) What steps huve been taken to ease this condition to enable war
transport to be run normally?

() Whet steps have been adopted to speed up war transport to make
«up the delny coused L'y such smob violence on railway tracks?

(d) What precautionary and preventive measures have been taken ta
render repetition of such mob violence impossible in future ?

The Honourable Sir Edward Benthall: (a), (b) and (c). A temporary
setback to war transport was experienced but this was rapidly overcome.
‘This has beeu done chiefly at the expense of the travelling public by the
-curtailment of pussenger services.. -

(d) Preventive measures are the responsibility of  Provincial
-Goveramenis and steps are being taken to obviate such disturbances in
future by every mesn: open to Government including the imposition of -
joint responeibility in distriets through which the lines run.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that
& portion of the track between Delhi and Mughalserai is intact? If that
is 8o, will the Hgnourable Member tell us' why a sufficient number of
passenger trains are not running on that track? Only one train is allowed
‘to run frora Mughalserai to Delhi.

The Honourable Sir Edward Benthall: In these times it is necessary
‘to give priority t» goods. I am sorry for those passengers who will suffer
4as & resul of these disturbances. . '
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Mr. K. C. Neogy: The Honourable Member referred to the joint respon-
sibility which has been enforced in certain areas. Is the Honourable
Member in a position to indicate the legal authority on which such joint.
responsibility is being enforced ?

The Honourable Sir Edward Benthall: No, Sir. That question should,
I think, be addresed to another Department. '

Mr. K. 0. Neogy: What does the Honourable Member mean actually
by “‘joint responsibility’” in this context?

Tha Honourable Sir Edward Benthall: The collective responsibility of
the locul inhabitants. .

Mr. K. C. Neogy: That is exactly what I wanted to know. Under
what authority has such responsibility been enforced ?

The Honourable Sir Edward Benthall: That, Sir, is a question which:
should be addressed to another Department.

Sir F. E. James: Is my Honourable friend satisfied with the loyalty of
all grudes of the railway staff in the face of very great provocation and in
many cases danger?

The Honourable 8ir Edward Benthall: That question arises on the next
question, but I should like to take this opportunity also of saying that no
praiee could be too high for the conduct of the railway servants. I am no¥
aware that there have been any resignations at all.

CompLICITY OF RaiLway LaBOUR AND EMPLOYEES IN CAUSING DAMAGE TO:
RATLWAY PROPERTY.

13. *Mr. Amarendrr Nath OChattopadhyaya: (a) Will the Honourable
Member for Railways and War Transport be pleased to state if the Rail-
way labour was involved in injuring the railway tracks in conspiracy witk:
the political parties? If so, did the Railway Board approach the Railway
Unions with a view to bringing about a reconciliation between employeer
and Unions= 7

(b) How many people belonging to the Railway service have been iound
to havz son:: active share in the burning and damaging railway tracks and
stations 2 If none, were the damages to railway offices, stations and tracks.
done by outside mobs ? If so. how many have been arrested and sent for

trial ?

Tae Honourable Sir Edward Benthall: (a) The reply to the first part
is in thz ncgative so far as I nm aware. The second part does not arise,
but I may mention that the majority of Railway unions led by the All--
Indin Railwaymen’s Federation have impressed on railway labour the
necessity for railway servants to stick to their posts under war conditions.
however difficult.

(b) As regards the first part, none so far as I am aware. The reply to-
the second part is in the affirmative. As régards the third part, T have no-
information.
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(b) WRITTEN ANSWERS.
MEeETINGS AND FUNCTION OF THE SUPPLY COMMITTEE.

14, *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Supply be pleased to state the function of the Supply Com-
mittee? Is it to lay down the gemeral policy of the Depgrtment, the-
policy of employment in the Department or the policy of fixing quantum:
of supply to be made by different Provinces? If not, what nature of
business th: Supply Committee has to do or discuss at their meetings.
from tirce to titne at different centres?

(b) How many meetings of the Committee were held during 1941 and.
1949 and at what places and for how many days?

The Honourable Sir Homi Mody: (a) I take it the reference is to the
Standing Committee attached to Supply Department. The attention of
the Honourable Member is invited to the Notification of the Government
of India in the Home Department-No. F49, dated the 22nd August, 1922,
as subsequently smended, a copy of which is available in the Library of
the House The Standing Committee works in accordance with the rules.
laid down in that Notification.

(b) Six meetings were held in 1941 and three have so far been held in
1942, The business of every meeting was concluded at one sitting. Of
these nine meelings, one was held at Calcutta, two at Bombay, two at.
Simla ana four at New Delhi.

RECRUITMENT OF TRAINEES FOR APPOINTMENT AS DEPUTY ASSISTANT .,
CONTROLLERS OF PURCHASE.

15. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable.
Member for Supply state whether it is not a faét that there was a recruit-
ment of trainees as Deputy Assistant Controllers of Purchase? Was the
récruitment for these trainees advertised? If so, in what newspapers?
How maay applied, how many were recruited and out of the recruited.
number how many wer: technical men and how many non-technical ? How
nany had business training already and how many were raw men from:
Colleges or schools?  Of the total number, how many were Moslems ?

(b) Is there any proposal for recruiting fresh trainees for Deputy Assist-
ant Controllers of Purchase appointments? If so, have all the trained
men be:n absorbed? When will fresh trainees be taken again? Is it
the policy of the Department to take recruits from outside instead of
promoting men already working in the Department?

The Honourable Sir Homi Mody: (a) and (b). Recently a class was. °
opened for training candidates for appdintment as Deputy Assistant Con-
trollers of Purchase. Applications were not invited by advertisement but
candidates were selected from the list of those who had appeared in
the I. C. 8. and other competitive examinations but had -failed to get in.
Applications received in responsesto advertisements published from time
to time for regular posts of D. A. C. P. and from other sources were
also considered. 80 candidates were interviewed out of whom 45 were-
selected for appointinent as trainees. Out of these 45, 22 were Muslims.
and 23 belonged to cther communities. 10 of these 45 candidates com-

prising t-v> Muslims and eight others, declined the offer. The class was-
. »
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therefore continued with 85 cendidates comsisting of 20 Muslims and 15
membors of other communities. Seven of these candidates had technical
qualifications and five were Government  employees. All of them have
since qualified but-one Muslim has declined the appointment. The result,
therefors, haz been that 19 Muslims and 15 members of other com-
munities have .been finally appointed. 29 of these 84 candidates have
already been absorbed in regular vacancies while the remaining five are at
present emploved as supernumeraries. It is hoped that they will also be
:absorbed in_ regular vacancies in the near future. The question whether
a fresh batch of trainees should be recruited or not Jhas not yet been
taken up. Departmental promotions are a common festure, but all the
vacancies cannot be filled by promotion as we must pet'mdlca]]_v infuse
new blood into the administration. .

STATEMENTS LAID ON THE TABI;E.

Information promised in reply to unstarred question No. 204, asked by
Pandit Lakshmi Kanta Maitra on the 28th October, 1941,

Waor Periops FixEDp IN LoCAL AREAS ON STATE RAILwaAvs 'UNDER THE
PavyMENT oF ‘WAGES AcT.

Statement showing the partwukwa of wage-periods fixed under section 4 (1) of thr Payment of
Wageg Aet, 1936.

NORTH WESTERN RAILWAY.

Particulars of staff in respect of which wage periods Wage periods fixed.
have been fixed.

{1) Headquarters office staff .
42) Office staff under D. 8.'s and ‘Extra Divisional
Officers ificluding Works Managers, Loco. and C. &

W. Shops and in other fnctonea Calendar month, i.c., 1st to last
(3) B.T. Es. . . . . . . . date of a month.
-(4) Controllers. .
(6) Workshop staff in Mogha[pura, Thelum, Dh!lwan

and Raiwind.

-(1) All Btation staff . . .
(2) All superior staff of Loco., C. & w., I!.ngmeenng. )
Medical, Electric, Signal and Intorlmkm,g Bra.nches From 3rd to 2nd of the following

«(3) Inferior amﬁ‘ of Medmal Branch . . ‘month,_
(1) Loco. Running Staff . P . . . | From 8th to 7Tth of the follow-
{2) Traffic Running Staff . . . . Lo ing month.

{1) Labourers and inferior ataff of Loco., C. & W., En-

gineering, Electrie and Signal, and Interlocking

Branches, From 15th to 14th of the follow-
(2) Labourers and inferior staff of the Track Depotas, ing month. . -

*

Sukkur, Ghaziabad and Raiwind.

“"Inferior staff and labourers of the Bridge Engineering From 12th to 11th of the follow-
Branch. ing month.



iStaff in the offices of or under the control of officers
General Manager

1.
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EASTERN BENGAL RAILWAY.

(Now known as Bengal and Assam Railway.)

named below.

2. Chief Engineer . .
Chief Mech. Engineer
Chief Aocownts Oﬂ‘icer

3.
4.

o .
Chief Medica Oﬂwer .
. Statistical Officer .

. Signal Engineer .

Ma

Asstt, Signal Engmeel Saldpur
Executive Engineer, Calcutta

. Executive Engineer, Kanchrapara
. Executive Engineer, Paksey

. Executive Engineer, S8aidpur

. Executive Eng:neer, Lalmonirhat
. Executive Engineer, Katihar

Traffic Supdt., Calcutta
Traffic Supdt., Chitpur
Traffic Supdt., Paksoy
Traffic Supdt., Domohani
Traffic Supdt., Katihar
Traffic Supdt., Dacca

Marine bupermtandont Paksey

. Distt.
. Distt.
. Distt.

Distt.
. Distt.
. Distt.
. Distt.
. Distt.
. Distt.
. Coutroller of Stores, Calcutta

Carr. & Wagon Supdt. Calcutta .
Loco. Supdt., Calcutta

Loco. Supdt., Lalmonirhat
Loco, Supdt., Dacca

Elec. Engr., North, Saidpur
Controller of Storﬁs Calcutta
Controller of Stm-es, Halishar
Controller of Stores, Saidpur
Medical Officer, Calcutta
Modical Officer, Kanchrapara
Medical Officer, Saidpur .
Medical Officer, Lalmmonirhat

.B. B. & C. I. RAILWAY.

‘Staff in the offices of or under the control of officers

named helow,

“The General Manager
‘Compilation Officer .
Junior Accounts Officer, Bomba

Deputy Chief Accounts Officer {Trafﬂc} A,]mer .

‘The Chief Medical Officer, Bombay .
The Controller of Stores, Mahalakshmi
"The Superintendent of Stores, Ajmer .-
"The Loco. & Carriage Supdt., Parel .
The Carriage Works Manager, Parel .

. Engineer-in-Charge, Hardinge Bridge .
. Engineer-in-Charge, Quarries, Calcutta
. Bridge Engineer, Calcutta

. Distt.
. Distt.
. Distt.
. Distt.
. Distt.
. Distt,

. Superintendent, Watch & Ward, Sealdah

. Dy. Chief Mech. Engr., Shops, Kamhrapﬂm .
. Dy. Chief Mech. Engr., Electrical, Calcutta

. Distt,
. Distt.
. Distt. Loco. Supdt., Paksey .
. Distt.
. Asatt. .
. Works Manager, Carr. & Wagon, Kanchrspa.m
. Works Manager, Loco,, Kanchrapara .

. Works Manager, Kam.-hmpam
Elec. Engr., S8aidpur, Sout.h Kanchrupara.

.

.

4

L=

Wage periods fixed.

-

: >Calendar month, 1.c., 1st to last

date of month.

~(Jalendar month 16th to 15th.
I

10th.

.?C&lﬂnd&r month and 16th to

Calendar month and 1l1th fo
10th.

Calendar month.

;,
Calendar month "and 16th to
15th. P
%

Calendar month.

Calendar months and 16th to
15th.

Calendar month.

-

Wage periods fixed.

—

lst date to last date of &
calendar month.
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Staffin the offices of or under the control of officers
named below.

The Divisional Elecl. Engineer (Loco.),

Bombay

The Distt. Loco., & Carr. Bupclt Parel

The Distt.'Loco. & Carr. Supdt., Bulsar . .
The Distt. Looo. & Carr. Bupdt., Ahmedabad . L
The Distt. Loco. & Carr. Supdt-., Gangapur . l

The Loco. & Carr. Bupdt., Ajmer

The Divl. Elecl. Engineer (Loco.), Ajmer

The Distt. Loco. & Carr. Supdt., Mhow . . )

The Distt. Loco. & Carr. Bupdt., Bandikui .

The Distt. Loco. & Carr. Supdt., Delhi .

The Distt. Loco. & Carr. Bupdt., Abu Road

The Dy. Chief Traffic M (Claims) and in “his ab-
sence Asstt. Traffic Bupdt.

The Distt. Traffic S8updt., Grant Road .

. The Distt. Traffic SBupdt., Bulsar .

The Distt. Traffic Supdt., Ahmedabad

The Distt. Traffic Bupdt-., Ratlam

The Distt. Traffic Supdt., Kotah

The Goods Agént, Cm:nac Bridge

The Watch & Ward Supdt., Bombay

The SBuperintendent of elegmphs, Ajmer

. J

The Dist. Traffic Supdt., Delhi . .

The Distt. Traffic SBupdt., Abu-Road

The Distt. Traffic S8updt., "Bandikui . .

The Distt. Traffic Supdt., Fatehgarh . .

The Distt. Traffic Supdt., Mhow

The Asstt. Traffic Supdt. (Branches), Ahmetlabad
The Traffic Bupdt , Ajmer .

The Chief Eloctncal Engineer, Bomba.y

The Divl. Elecl. Engineer (Power), Bombay )

The Asstt. Elecl. Engineer (Power), Dohad et

The Divl. Elecl. Engineer (Power), Ajmer
The Chief Engineer, Bombay

The Executive Engineer, Bombay . . .
The Executive Engineer, Baroda . . .
The Executive Engmeor Allnhnbad . . .
The Executive Engineer, Ratlam . .

The Executive Engineer, Kotah

t

Ist date to last

[14re Sepr 1942:

Wage periods fixed.

1st date to last date of a calen- -

d.u.r month for all staff exclud-
carriage staff. 11th of a

mont.h to the 10th of the-

following month for Carriage -

steff.

.7 1st date to last date of a

calendar monthfor offico staff -
and 1l¢h of & month to the -
10th of ‘the following month .
for Shed, Running and Train .
Examining . Staff.

1st date to last date of a

calendar month.

1st dato to last date of &

calendar month for office
staffand Workshop  staff.,.
21st of & month to the-20th
of the following momh for -
out-station staff.

1st date to last date of a.

oalendar month for office

staff and 11th of & month to

the 10th of the following:
month for shed. Running and

Train Examining Staff.

‘—:\tlat'data to last date of a-

calendar month.

1st date bto last date of a

calendar month for office-
staff and electrical shop staff,
21st of a month to the 20th
of the following month for
labour staff other than shop.
staff.

date of a

calendar month.

1st date to last date of a

calendar
staff.

month for office-

2lst of & month
to 20th of the following
month for labour staff’
including the conservancy
ataff.



‘Staff in the offices of or under the control of officers

STATEMENTS LAID ON THE TABLE

Wage periods fixed.

named below,
*The Engineer-in-Chief, Ajmer 1st date to last date of a
month.
-The Executive Engineer, Bandikui Ist date to last date of a
-+ he Executive Engineer, Ajmer month for office
T he Executive Engineor, Abu Road staff, 21st of a myonth to the
7 he Executive Engineer, Mhow 20th of the following month
1 he Executive Engineer, Fatohgarh . . . for labour staff ineluding the
' he Executive Engineer, Sirsa . . . conservancy staff.

The Assistant Engineer, Phulem

The Assistant Engineer, Beawar . .

The Assistant Engineer, Babarmati . . . ¢218t of a month to the 20th
J

"The Assistant Engineer, Neemuch
" The Assistant Engineer, Muttra

“The Assistant Engineer; Delhi

The Deputy Chief Engineer, Signals, Bombay
The Divisional Signal Engineer, Buls.nr .

“The Divisional Engineer, Kotah

of the following month for
conservancy staff.

. ] 1st date to last date of a calen-

of a month to the 20th of the

The 8ignal Engineer, Ajmer . . . j dar month for office staff, 21st

" The Divisional Engineer, Bombay

“Particulars of staff in respect of which wage periods have been fixed.

1.

Lo == S ]

e W W N =D

17.

18.
19.
20.

21.
23.
23.
24.

23.
286.
217.
.28,
29,

EABT INDIAN RAILWAY.

Divisional Superintendent's Office, Howrah

. Divisional Superintendent’s Office, Traffic

. Divisional Superintendent’s Office, Loop Section

. Divisional Superintendent’s Office, Loco Section

. Divisional Superintendent’s Office, R. 8. P
. Divisional Superintendent’s Office, Way and Works
. Divirional Superintendent’'s Ofice, D. 8. E.

. Divisional Accounts Office .

D. 8. Office Ticket Checking staff

. A. 8. W. Office No. 1, Howrah
. A. 8. W. Office No. 2, Howrah
. Block Signal Inspector

. Bignal Inspector, Howrah
. Train Controller, Howrah
. Inspector, Watch and Ward, Howrah and Llllooah
. Telegraph Office, Calcutta, Head Signaller

hEEY

Running Shed Staff. ‘«upumr mcludmg Indian Audit School
Teacher, Howrah

Running Shed Staff. ‘hupermr mcludmg BDC BWN DC'J

Running 8hed Staff. Superior including RPH, AZ, 8BG, Jmp.

D. 8. Office and Traffic Inspector, "[‘roll‘yma.n, HWH, RPH.
BDO, BWN’. JMP, AZ, & SBG.

A. B., W.'s Office, BWN, RPH, SBG & J'MP

SI&BSIsOﬁioe SBG. . .

D. M. Q.’s Office, Howrah .

Sub Assistant Officer, Main Line Section HLO, BDC B\\ \T
MQU, UDL . .

Sub Assistant Officer, Loop Section, RPH, SBG & AZ

Inspector, Watch & Ward, BWN, BDC & JMP

Forry Supﬂrmt.endent‘ao.ﬂ‘lm SBG

C.T.I,P.W.I,M.T.1,8.T. L. T.L L, Howrah

Dq. BDC, BWN, RPH, 8BC, TMP, AZ

.

fullowi.n_g month for labour

Waege period fixed.

Calendar month.
Do.
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Particulars of staff in respect of which wage periods have been fixed. Wage periods fixed.

30.
31.

32.
33.
M4.C

35.
36.
37.
38.
39.

40.
41.
42,
43.

4.
45.
‘6‘

7.
48.
49,

‘80,
61.
52.
53.
54.
65.
66.
57.
68.
69.
60.

61.
62,
63.
64.
85.

66.
67.
68.
69.
70.
71.
72

School Staff, RPH, BDC, BWN & SBG . .
Lorry Garage staff .

Loco. Running Staff, IndmnE & A I ‘ﬂw.ﬂ
Loco, Inferior ataff, Howrah

C. & W, Training Examining Staff, subordmates
& LLH 8. Yard
Loco. Inferior, BWN, BDG DCJ. RPH AZ, SBG IMP’

C. & W. Sub. and Menials, DCJ, BDC & BWN
Shalimar Gate Staff
Howrah Goods 8. Q. Res. entire R. R. Cooks LL;H

E. & A. 1. Indian Guards, BDC, BWN, Loop Sectmn, RPH,
AZ SBG, JMP, &SBG . .
Guards Auxy. BDC BWN, RPH & AZ.

Sunday Bonus bills Engineering Department, Upper Sub Staﬂ‘
Sunday Allowanoce billsof W. & W. Staff

. .

Ovetr:g_m bills under hours of Employment Rulea C. & W Lcn 0.
8 .

Do. Station Staff . . . . . .
Chitpur Box Cooly .
T. C. Stafl temporary JMP.

T. C. & T. E. E. Temporary Howrah

Loco. Rg. StaffE. & A. I. Indian BDC, BWN, EJC, RPH,

8BG, JMP & BGP. . . . . . . .
C. & W. Train Examining staff Menials Howrah Goods,

HTXR, LLH, Sortmg Yard. Chachmg (Carnage Fore-
man) . .

Head Trains Clerk, DOJ
W. & W. Inferior staff, HWH, LLH, BDC BWN &J MP

C. & W. Sub. & Menials, SBQ, RPH® AZ & JMP

Howrah Goods Staff Sub.

Goods Accountant Stafl . S . . . . .
Train Staff . ‘ . . . .
Traffic Deptt. Station Subs Howrah . .

Ferry Crews . .

Caleutta City Booking Ofﬂcas .
Overtime pay sheet of C. & W. staff .

T. J(i! P&: TTE staff BDC BWN RPH SBG BGP AZ &.
Bahibganj Station . . . .

LLtoSHEandBHEtoTAK . . . . .
Goods SBupervisor Menial Staff. . . . . '
C. Y. M. Menials

Regn A. B.-Ms Clerks and Reserve Force Mamals HWH

Do. RPH AZ SBG JMP & BGP .
Station Menials .. . . . .
Guards R. R. Btaff .

TTE & T. C. Howrah .
Btation Paysheets (Road side) . . .

Do. BGP, RPH, BDC, BWN, JMP, AZ and MGP
Sunday allowance of HWH, IVAE, SHM & Salkia

L O

HG. Coach

Calender month.
Do.
Do.

6th to 4th.

Do.
- Do.

Do.
Do.
h Calendar month.
‘Do.
Do.
Do.
Do.

Do.

Calendar month 5th to~
4th.

Do.

Do.
8th to 7th.
Do.
5th to 4th.
Bth to Tth.

5th to 4th.

8th to Tth.
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Partioulars of staff in respect of which wage period have been fixed. Wage period fixed.

73. E. & A. I. Indian Guards Main Line Sec., Howrah

74. 8. W. T. Guards, Howrah

75. Engg. Labour Staff under P. W. L, Howmh

.

76. Engg. Labour Staff, Rajbandh & Construotion.

77. Engg. Labour Staff, Gurup .

78. Engg. Labour Staff, Rampurhaut
79. Engg. Labour Staff, Colgong . .
80. Engg. Labour Staff, Dhulian Ganges
8l. I. 0. W., Rampurhaut

82. A. 8. W,, Rampurhaut .

83. P. W. 1., Nabadwip . .

84. I. 0. W., Howrah . . .

85. Workashop Foreman, HWH

86. Bridge Inspector, HWH. . .
87. Sanitary Inspector, HWH . .
88. L. P. 8. of Welder Office . .
89. A. S. W., Howrsh No. 1

00. A. 8. W., Howrah No. 2. . .
91. Trollymen under 8. 8. W., Howrah .,

92. P, W. I., Lillooah . e
93. P. W. L., Bandel . . e
04. P. W. I, Bolpur . . . .
95. P. W. I., Azinganj . ..

96. P. W. 1., Pakur

97. P. W. I., Bhagalpur

98. 1. 0. W., Azimganj

09. I. 0. W., Hooghly . .
100. I. 0. W,, LLH. . -
101. I. O. W., Bally
102, . Sanitary Inspector, Bandpl
103. L. P. 8. of Punkha Pullers
104. Paysheet of Chairman 8W (U)
105. Labour Engr. Staff under Surveyors
106. A. 8. W., BWN.
107. P. W. I, BWN.
108. P. W. I, Sahabganj
109. A. P. W. 1. JMP. .
110. I. O, W., Burdwan (U)
111. 1. 0. W., Burdwan (L)
112, 1. 0. W, S8abahganj (U)
113. I.0. W., Sabahganj (U)
114. I. 0. W, Jamalpur .
115. Sanitary Inspector, Burdwan .
116. 8ignal Inspector, Howrah
117. Do. , Bandel

118. Do. , Bahibganj
119. A.8. W, Sahlbg'a.nj .

120. B.8. L, Sahlbgan) . .
121. Do. Howrah . .
122, A. B. B, 1., Bandel .

e

.

11th to 10th.
Do.

16th to 15th.
Do.

§§FFFS

17th to lﬁth

99999

16th to 1

=

th..

FyYEEe ¥ ¥

b
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Asansol Division.
Partioulars of staff in respect of which wage periods have been Wage pericd fixed.
1

fixed.

1. All office staff . . . . . Calendar month,

2. Watch & Ward (Subordinate al.aﬂ) . . . Do.

3. Medical staff . - Do.

4. Railway Magistrate's Oiﬁce ataﬂ' and Court Cler.k at As&nsol Do.

5. Elec. Department (Subordinate staff) . . . . Do.

6. ‘All School staff (Indian and European) . . . . Do.

7. Inspectors of all categories . . B . Do.

8 Indian & European Drivers and Bhed staﬂ' . .o Do.

. Chairman of Surveyors and of Mining Adviser at Dlumqu " Do.

10 Guards . . . . . . . . . . 6th to 5th,
11. Train Examiner . . . . . . . 8th to Tth.
12. Watoh and Ward {Menmls) . . . . . . 1lth to 10th. .
13. Btation Staff . . . . . . . . Do.
14. Relg. Staff . . e Do.
15. Elec. Dept. (Labour mﬂ‘ ) . . . . . . Do.
18. Engg. Labour staff. . . . . . . . 16th to 15th.

Dinapors Division.
1. All office staff attached to the Divl. Supclt s Office, Dina-
D. A. 0.'s Office, Dinapore, A. 8. Wa., Dinapore.
f{o“ i, Gaya, Patna and Debhri- on-Bone. Medical
Staff and Wa.t.ch and Ward Staff up to the rank of Hd.
Watchman and Engg. Artisan staff . . Calendar month.
2. Europea.n Loco Rg. & Shed Staff nnd Trsfﬁc- Runmng

. . Do.

3. 'I"raﬂ‘icsta.ﬂ'otherthsn Rg Staff . . . . . 6th to 5th.
4. Watch and Ward Labour staff . . . . . 8th to Tth.
8. Indian Loco Rg. and Shed atnﬂ" T . . . . 11th to 10th.

6. TXR Staff . . . . . 16th to 15th.

7. Engg. Labour Staf . . . . . . . 2lstto 20th.

* Allahabad Division.

1. Divl. Supdt.’s office staff . . . . . . Calendar month.
2. Divl. A/Cs. Office Staff . . . . . . . Do.

3. Control Office staff. . . . . . . . Do.

4. All Inapectors . . . . . . . Do.

‘8. All Carriage and Wagon staﬂ' . . . . . Do.

‘7. All Watch and Ward Subordinate staff . . . . Do.

8. All Epropean and Indian Loco. * Shed staff " . . . Do.

9. All Guards at Moghalserai, Allahabad, Mirzapur. . . Do.
10. Indian and European Rg. Staff, Cawnpore . . . 2nd to lst.
11. Indian Rg: Staff at Allahabad . . . 6th to 5th.
12. Traffic staff (stn. staff, Goods Shod stnﬁ et.c of all Sta-

tions) . Bth to Tth.
13. All Watch and Ward Inferior staff . . . Do.
14. Indian and European Loco. Running mﬁ' Tund.ls . . 10th to Bth.
'15. All Indian Loco. Shed Inferior staff . . . . 11th to 10th.
16. All Engg. Labour staff . . . . . . 16th to 15th.
17. European running staff at Allahnba.d . .t . 18th to 17th.

18. Guards at Cawnpore, Fatehpur, Hathna, Tu.ndlo, Phap-
' hund, Farukhabad, Ghaziabad . . 20th to 28th.
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‘Particulars of staff in respect of
which wage-periods have
been fixed.

Workshop Accounts, Lucknow.

‘1. Works Manager, C. & W., AMV staff.

33

Wage-periods fixed.

2. Works Manager, Loco., CB staff . L f}Calemdm- Month.

‘3. D.C. 0.8, CB & AMV staff . . . . .

Workshop Accounts Office, Tatanagar.
All staff at Tatanagar . . . . . . .

Audit Control of Accounts Officer (EXP).
1. B.R.L, UpperDn. FY2Z &ALD . . . . .
‘2. B.R. 1., PD., MG8S . . . . . . .
‘3. B. R. L., Lower, Madhupur . . . . . .
4. I. 0. W., Hd. Qra., Calcutta . . . . . .
5. Manager, Signal Shop, Howrah
®. A.B.E. Curves . . ' .

Audit Control of Accounts Officer (Eatablishment).

'1. Chief Engineer, Sub. & Inferior staff . .
‘2, Bignal Works staff, Howrah . . .
3. Bridge Plant Depot staff, Moghalsam . .
4. Bridge Inspectors .
.5. Chief Mechanical Engmaer 8 Oﬁice Sub. & Infonorst.aﬂ‘
6. Chief Commercial Manager Office staff .
7. Cash and Pay Deptt. staff, Calcutta .
8. Inspector of Accounts
9. Chief Electric Engineer Office uta.ﬁ' Co]mt.ta
10. Traffic Accounts Office staff, Howrah . .
11. C. M. O.’s staff, Hd. Office . . . .
12. Ticket Bupply Sec. staff, Howrah .
13. Outstanding Section staff, Howrah
14. Printing Supdt. stafl at Calcutta & Howrah and Prlntmg
‘Workshops staff ,Calcutta, Labour staff, Hownh .
16. Farashes and conservancy staﬂ' Caloutta . . .
16. Liftman, Calcutta . . |
17. Operating Deptt., Coal Bl“ Sectmn mﬁ' Calcut.ta . .
18. Qakgrove Bohool (Sub & Menials), Jhari
19. Accounts Dept. (Genl.). Including Colliery Accounts 8 'I'
Accounts and Press Accounts . .
20. Controller of Stores Office staff, Calcutta .
-21, D. C. 0. 8. Offices ataff at Lillooah and Howrah .
22. General Manager’s Office, Central Registry Office & Dy
General Manager (P.’s) Office at Culcutt.a. .
23. A. R. P. staff, Caloutta . . . . .
24, C. 0. P. 8. Office staff, Ca.lcut,ta
25. Railway Rates and Adwsory, Ca.]cutt.a and T. A. O.'s Ofﬁce
staff, Calcutta . . . . . . .
:36. Watch & Ward staff, 'Calcutta . . . .J

R

LS

s e e v

L R

Calendar Month.

16th to 15th.
218t to 20th.
Do.
Calendar Month,
Do.
Do.

> Calendar Month.
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Particulars of staff in reapect of
which wage m?ds have Wage-periods fixed.

Lucknow Dimsion.

1. Accounts staff, D. 8. Office staff including menials, all T. Is.,
B. T. Is., M. T. Is,, Traffic & tices, Wengh Bridge
Inspector, F. I. O. (Pu.mp), P.T.Is, T.L.Is, 8.T.1,
Controllers, D. M. O. Office, LKO, Watch and Ward Oﬂlce,

Lucknow, A. B. W. Offices, Surveyors Shed Offices . Calendar Month..
2. Loco. and Traffic Rg. staff (other than LKO Hd. Qrs.) . 6thto 5th.
3. Btationstaff Relieving, Medical other than the D. M. O.’s Office, .
Watch & Ward outstation, T. T. Es. . 8th to 7th.
4. Loco. & Carriage Superior & Inferior Shed staff other than
cleaners . . 11th to 10th.
6. Loco. and Tra.ﬂic Reg staff Lucknow Head Qunrten . 16th to 1Bth..
6. Eng. staff, <.e.,, P. W, Is,, I. 0. Ws,, wltthoalmﬁ‘ and )
Gangman, etc. . . . 18th to 1T7th..
7. Cleaners . . . . . . . . 6th to 5th.
Moradabad Divievon.
1. Btation staff and Relieving staff . . 9th to 8th.
2, Watch and Ward staff (Inferior) . . 8th to 7th,
3. Engg. staff excépt A. 8. W.'s Office . . 16th to 15th.
4. All other staff e . . . Calendar Month..

Jamalpur Workshops.

1. D. C. M. E.’s Office staff (Superior & Inferior) . .. . Calendar Month..
2. Asstt. Elec. Engineer (Superior & Inferior) . . . Do.
3. District Controllor of Brores (Superior & Inferior) . . Do.
4. Workshop Medical Office (Buperior & Inferior) . . . Do.
- 5. All Rly. Schools at Jamalpur (Buperior & Inferior) . . Do.
6. W. A. Os. & 8. A, Os. Offices (SBuperior & Inferior) . . Do.
7. All workshop labour staff mcludxng Apprentm and Sub-
Supervising staff . Do.

Lillooah Workshops.

1. Dy. Chief Mech. Enginecer’s Office staff, LLH. . . Calendar Month..
2. Asstt. Elec. Engineer’s Office staff, LLH. . . . Do.

3. Mech. Workshop staff . . . . . . Do.

4. Mech. Workshop staff, Ondal . . . . » Do.

5. E. & A. I. Day Schoql staff, Lillpoah . . . Do.

8. Mech. Apprentices, Lillooah . . . Do.

7. Workshop Medical Office staff, Lxllooah . . . Do..

R. Electrical labour staff at Lillooah and Outstations . Do. -
9. Workshop Accounts Office staff, Lillooah . . . Do.
10. Stores Accounts Office staff, Lillooah . . . Do.

11. Workshop Trainees, Lillooah . . . . e Do.

Q. 1. P. Railway.

Particulars of staff in respect of Wage-periods fixed: .
. which wage-periods have ,
heen fixed .
All staff exoept Running staff, Engineering Gtangs and Traction  Calendar Month..
staff.
Running stafl . - 11th to 10th.

Traotion staff and En.gmaanng Gu.ngr; . . 19th to 18th.

T
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Information promised in reply to starred question No. 52 asked by Sardar
Sant Singh (on behalf of Mr, Lalchand Navalrai) on the 30th October,
1941,

Lisrs oF WAR quumnm'rs ARTIOLBB MANUFACTURED AND DRuags
PropUCED IN INDIA.

Norte.—It should be noted that items in the vocabularies of Ordnence snd Medical
Stores include a considerable number of *‘ common user '’ stores, i.e., stores which all
branches of the Defence Bervices re Eu.re Certain branches such as the Engineer-in-
Chief, Naval Headquarters and Air Headquarters have in addition specialized require-
ments towards which India makes a conmdmble and increasing contribution ; but as
these specialized requirements vary more directly with operational needs than do common
user items, it is not practicable to indicate what percentage of them is found in India.

Approximate
number of headings Approximate
Vocabulary in Bection, i.e., total percentage
Section. Class of stores. number of items of items
imported and produoed
indigenous. in India.
1 2 3 4
A.—ORBDNANCE BTORES.
A-1 Accoutrements . . . . . 500 869%
A-2 Anti-gas stores . . . . 150 909%,
B-1 8mall Arms and Oomponents . 883 419,
B-2 Small Arms Accessories, Tools and pnak-
ages . 443 820,
B-4 Rifles, Muskats and Bayonets otherr thl.n - )
» servioe pattern . . 150 1009,
C-1 . 1,600 30
c.2 }Machmo Guns, Mountings, etc. . . 1,150 az/i
C-3 Bicycles and Components . . . 500 109,
D-1 Harness and Saddlery . . . . 1,200 859,
D-2  Horse, Pony and Mule shoes . . 80 859,
E-1 Hand carts, wheeled stretchers, all lwrae-
drawn vehicles and components . 850 1009,
E-2 Pontoon and Bridging equipment . . 150 59,
E-3  Lifting and Transporting Apparatus . 180 669,
E-4 Coast Defence itema . . . . 20 209,
F Tools and Machinery . . . . 3,100 569,
G-1 Ironmongery . . . . . 1,400 439,
G-2  Metals . . . . . . . 1,000 700,
H.1  Oils, Paints and Chemicals . . . 350 279,
H-2 Cordage and Textiles . . . . 360 939,
H-3 Timber, hard and soft woods . . . 00 1009%
I-I 4- Packing cases and crates . . v 60 999,
J 2 }Camp and tentage . . . . %gg 99%

K Barrack and Hospital Stores . . . 1,000 209,
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A roxitnnte.
number of headings Approximate

Vocabulary in Section, i.e., total percentage
Section. Class of stores. number of items of items
imported and produced
indigenous. m India.
1 2 3 4
A.—ORDNANCE STORES—contd.
M.1 M. L. 2" Mortars. Complete eqmpmenbs h
(Ordnance and Sight) . . 2- 1009,

. Componenta :— '
Ordnance . .. . . . . 70 1
Miscellaneous . 10 1009,

M. L. 3" Mortars. Completo oquipmenba
(Ordnance, Mounting) . 2 Nil.
Components :—
Ordnance . . . N N 4 Nil.
Mountings . . . . . . 80 Nil,
Miscellaneous . . . . . 24 49,

M2 Q. F. 3-7" A. A. Guns, Complete equip-
ments (Ordnanca l{ountmg and lat-

form ) . ] 6 Nil.
Components :—

Ordnance . . . . . 150 Nil.

Mountings . . . . . 860 Nil.

Platform . . . . . 200 Nil.

Miscellaneous . . . . 300 Nil.

Q. F. 4-8” CD/A. A. Guns Complete
equipments (Qrdnancs, Mountings and

Carriage Transporting) . . . 3 Nil.
Components :— ‘
Ordnance . . . . . . 200 Nil.
Mountings . . . . 1,900 Nil.
Carringe Tran.sportmg . . . 1,600 Nil.
-
3” 20 Cwt. Equipment. Complete equip-
ments :— - '

Ordnance, Mounting and'Platform 4 Nil.
Components :— .
Mountings . . . . 138 100
Ordnance . . . . 72 100
Platform . . . . 81 1009,
Miscellaneous . . . 120 87%,

Q. F. 40 M. M. Ba:fora—

‘Complete equipments :—

Ordnance, Mountmg and Platform . - 4 Nil.
Components :—
Mounting . . . . . . 210 Nil.
Ordnance . . . . . . 234 Nil.
Platform . . . . . . 246 Nil.
Miscellaneous . . . . 320 Nil.
M.3  Spares common to Art.y Gunﬁ or Car-
riages . . . 1,200 999,

N-1  Field Artillery Guns a.ncl Currmges‘ 1%.Pdr.
Complete cquipments :—
Ordnance, Carriages, Trailors and Recoil

System . . . . . . 24 1009,
Components :—
Ordnance . . . 80 1009,

« Carriages and Trailers . . . . 1,000 0969,
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Approximate

number of headings Approximate
Vocabulary in Section, t.e., total percentage
Section. Class of stores. number of items of items
imported and produced
indigenous.. in India.
1 2 3 4

A.—ORDNANCE STORES—contd.

B 4:5 Howr.

Complete equipments :—
Ordnance Carriages, Trailers and

Recoil system . . . . 11 100%,
Components :—. . .
Ordnance . . . . 50 1009%
Carriages and Trailers .’ . 700 99%,
5-Pdr.

Complete equipments :—
Ordnance Carrxages, Trailers and Plat-

forms . . . . . . 6 Nil.
Components :—
Ordnance . . . . . 100 Nil.
Carriages and Trailers . . . 700 Nil.
13-Pdr.
Complete equipments :— .
Ordnance Carriages, Trm.lors and Re-
coil system . . . . 5 1009,
Components :—
Ordnance T 20 1009,
Carriages and Trailers . . . 300 999,
Components common to 13- pdr
18-pdr. and 4-5” Howr. 300 1009%,
N-2  Light and Mountain Arty Guns and Carm
ages . . 1,200 1009,
N-3 6-pdr. Anti-tank—
Complete equipments :—
‘Ordnance . . . . . 1 100%
Carriage .. . . . . . 1 109%
Components :—
Ordnance . . . . . 100 1009,
Carriage . . . . . . 498 1009%,
N-4 0ld pattern equipment . . . 800 -1009%,
o Medium Artillery.
60-pdr.
Complete equipments :—
Ordnance . . . . 1. Nil.
Carriage . . - 1 Nil.
Components -—
Ordnance e . . . 50 1009,
Carriages S S - 99%,
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ximate
ﬂ'mf headings Approximate

Yocabulary m Bection, i.e., total percentage
Section. Class of stores. number of items of items
imported and .  produced
indigenous. in India.

1 2 3 4

A.—ORDNANOE STORES—-gontd.

6. 6" How.—
Complete equipments :—
Ordnance . . . . . 1 Nil.
Carriage . * . . . . 1 Nil.
Cc-lmponenta —
Ordnance . . 80 1009%
Carriage . . . . 616 99%
P. & T. Posts and Telegraphs Stores . .. 700 90%
P.2 6" Mk. VII, VII Gun on Mks. II and V
Mountings— i
Complete equipments :—
Ordnance . . 2 Nil.
Mounting . . . 2 Nil.
Components :—
Ordnance . .. 125 1009,
Mountings . - .t 925 999,
75—
Complete equipment :— _
Ordnance . . . . . 1 Nil.
Mountings . . . . . 1 Nil.
Components :—
Ordnance . . . .. 90 1009,
Mountings . e . 890 1009,
12-pdr.—
Complete equipu:;snts —
Ordnance . . . . . 1 Nil.
Mountings . . . . . 1 Nil.,
Components : —
Ordnaxnce . . . . . 50 100%
Mountings . . . . . 120 1009%
Q-1 Fuzes, Tubes and Primers, etc. PR 50 60%
8. A. A. fuzes Tubes, Primers, etc. . . 56 76%
Q-2  Drill Ammunition . . e, e, . 80 80%
R-1 Gun Ammunition . . . . . 80 7%
R-2  Drill Ammunition . . . . 124 999,
- 8-1 B. L. and Coast Defenoce Ammmm . 34 889,
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mu&g of hudmg! Approximate
VYooabulary in Bection, i.e., total percentage
- Bection. Clase of stores. number of items of items
m and produced
ous. in India.
1 2 3 4
A —ORDNANCE STORES—o0nid.
8.2 Drill Ammunition . 62 939%
-1 Explosives, anoillaries, Morur Ammum-
tion and Mines . . . 60 60%
T-2 Dril) equipment 80 76%
U Magazine stores . . . 50 959%,
UDLOS Laboratory equipment . . . 300 80%
V.1  Instruments Angle of Sight . . 1 Nil.
Instruments components . 50 Nil.
Binoculars . . 2 5%
Binocular components 800 25%
Clinometers . 6 70%
‘Clinometers components . 46 80%
Director 4 Nil.
Director componenta 140 3%,
Gun Rules . 3 100%,
‘Gun Rule components . 25 100%
Height and Rangefinder . . . 1 Nil.
Height and Rangefinder components 25 Nil. |
Periscopes . . . 3 Nil.”
"Periscopes components 80 Nil.
Predictor . . 4 Nil.
Predictor components . 765 o Nl
Sights Dial . 1 Nil.
Sights Dial components . 200 20%
Stands Instrument . 18 1009,
Stands Instrument compopent.s 365 100%
Telescopes . . . . 11 Nil.
Telescopes components . . . 160 Nil.
Paralleloscopes . . . . 1 Nil.
Paralleloscopes components . Nil Nil.
V-1 Other miscellaneous wmpmenta . 760 70%
Range-finder . . . . . 4 Nil.
Range-finder components : 265 Nil.
V.2 Surveying and memg Inat.rumenu n.nd
Watches . 1,700 419,
W-1  Field Works, Ml.m.ng l.nd Wlter Supply
Stores 700 309,
W-2  Eleotric uble and wires Pﬁmu-y ml.ls a.nd -
Miscellansous Electric stores 800 5%
X Bearch lights, Generating sets l.nd Ganeral
Eleotrio light stores . - 1,000 10%
Y Signal Stores . . . . . . 1,200 209%
. Z Wirelees equipment . . . 7,000 1-49,
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Approximate
v number of headings Approximate
ocabulary in Seotion, i.e., total reentage
Section. Class of stores. number of items P:i' itema
imported and produced
indegenous, in India.
1 2 3 4
" A.—ORDNANCE STORES—cold.
CA 1 r 520" 99,
CB 650 " 1009,
cc 95 999,
CD 60 849,
CE : 16 1009,
CF 3 All ¢lothing stores . . < 25 929,
cG 60 100%
CH 18 1009,
cJ 17 160%
CK 30 1009%
CR L 200 76%,
B.—MEepIcar, StorEs.

1 of the Drugs . . 403 58%-

2 »  Vacecines and Sera . . . . 17 539%

3 " Aseptic Furniture . . . . w7 1009,

4 ” Anmsthetic Appliances . . . . 81 0%,

6§ ,,  General Instruments and App].iuioas . 490 T8%,.

6 . Ear, Nose and Throat A.pplumoea and

Instruments . . . . 276 56%.

7 . Eye Instruments and Appliances . . - 153 459,

8 " Fracture and Orthopedio Equipment . 26 989,

9 »  Gynmcological and Obstetric Instruments 30 559%,
10 ,,  Dental Equipment . . . . . M40 429,
11 »  Post-Mortem Equipment . . . 0 100%.
12 »  Surgical Dressings . . . . . 3 859,
13 o Ligatures . . . . . . 2 20%.
14 v Nursing Appliances . . . . 85 859,.
15 »  Dispensary Appliances . . . . 58 869%,

18 - Laboratory Appliances . . . . 246 50%,.
17 ,,  Laboratory Btains and Chemicals . . 110 -429,
18 ,,  Biological Reagente . - . - 04 1009,
19 " Hygiene Applianoces . . p . a2 1009,
20 " Hygiene Chemicals . . . . 17 759,
21 - Anti-Malaria Equipment . . .. 37 629,

2% . Veterinary Instruments and Appliances . _ 168 . 869,
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Infornation promised in reply to unstarred question No. 26 askad by Mr.
Lalchand Navalrai on the 5th November, 1941.

AprrixTIcE PERMANENT Wavy InspecTors oN NoRTH WESTERN RAILWAY "
DEPRIVED OF RENT-FREE QUARTERS.

T

(a) Apprentice Permanent-way Inepectors, recrnited prior to 1st August, 1928, when-
placed in charge of definite works, could be allowed the use of railway quarters, free
of rent, if quarters were vacant and available, but had no claims to free quarters, or -
rent in lien thereof.

(b} No. The agreement executed by an apprentice Permanent-way Inspector is
valid only for the period of his apprenticeship. A fresh agreement is necessary on
hia confirmation as a Permanent-way Inspector. Snch fresh agreemsanis were executed
bv the employees referred to by the Hon'ble Member except in a few cases, where-
the omis¢ion to do se was due to an oversight.

{¢) & (d; Under the rent rules introduced from 1lst August, 1928, only those em-
ployees were entitled to rent-free quarters, who had held, prior to that date, pests in
the cadre which carried that concession. Apprentices hold no posts in a cadre, and’
80 an apprenticc who had not been appointed hefore 1st August, 1828, to a post carry-
ing the concession, is not an entitled person. Some of these employees were, how-
‘ever, granted the concession and continued to enjoy on the North Western Railway -
till 1937, as stated by the Hon'ble Member, but this was a mistake.

{e) In view of the Ireply to (¢) & (d) above, this does not arise.

(f) The answer to the first part is in the affirmative; as regards the second part,
stalf are only eligible for the privileges attached to their appointments at the time -
thoy enter service,

(g) Presumably by Assistant Permanent-way Inspectors the Hon'ble Member mequs -
Apprentice Permanent-way Inspectors. If so, under the State Railway Provident
Fund Rules, npprentices in technical departments had the option to subscribe -
to the Frovident Fund. This conccssion, which was withdrawn in June 1934, does
not, however, justify the grant of another concession, viz., free quarters, which was
not adimiesible. .

»

Information promieed in reply to unstarred question No. 53 usked by Qaxi
Muhammad Ahmad Kazmi on the 11th November, 1941.

SENIORITY OF OERTAIN HINDUS VIS-A-VIS CERTAIN MUSLIMS IN THE BINDING+
DEPARTMENT OF THE (BOVERNMENT oF INDIA PrEss, New Dzrai,

{a) Yes.
(b) Yos.

(¢) & (d) Yes. The cases of men affected have been set right.
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Information promised in reply to starred question No. 149 asked by Sardar
Sant Singh on the 12th November 1941.

PRACTICE IN THE MATTER OF OBSERVING THE PERCENTAGE FOR IREPRESENTATION
oF MivNoriTy COMMUNITIES IN GOVERNMENT OF IXDIA SERVICES,

Statement thowing how the communal rc:reaeur.atiou orders are observed in the sub-

ordinate cffices of the Departments of the Government of India, at Simla, Delki and
New Delhi .

Name of Deptt. Name of the Whether the communal . TI not, the reasons, and the
subordinate office. percentages are observed in »  procedare followed.
rach grade separately.

Rly. Deptt. . . BIE. ﬂfh&ﬂﬂll Accounts Yes,

1 Impeetonbe The number of ts in each
¢ ] Gantra - grade  helug l'“.::Tmnll the
eiau New” Delhi. } No. . . entire strength of the cleri-
“JFinance Deptt. . < (2) Central Revennes cal stafl in treated as ome
Ce tory, unlt for the purpose of
Delhi, B, ecommunal repreaentation.
(3) Other offices .. Yes.

[ (1) Tmperial Record TYes, as far as practlcable
Deplr”

*(There ure only 4 clerieal

(2) Delbi Polytechnic XNo.* carryving _ different

rates of pay, and it is not

{3) Burvey of India XNo. practicable to conaider these

Offiee. posta  keparately for the

rpose  of com. reprem.

l’: applvlnn the commu

Teprestn

vacancles 1n thr Survey of
Tndia, ns n whole, are taken
into account. Direct re.
crultment 13 wmade In -the
loweat grade and VAcancies
in the upper are
E., H. & L. Dept.. - filled by promotion.
(4) Imperial  Agri- Yes ; the subordinate rervices
cultural Research in'the I. A. R. I. are classi-
Institnte. tied into four distinet gmu_pn,
viz. (i) Rcle‘ntlﬂt', (i1)
Tecl nlc.nl, Artiste,
- Iu‘) llinist.arl.n Each of

i  agmin
clauslnou‘r under two heads :

(i) Upper. (ii)  Lower.
The commumal mervnxlonn
are applled separately to

each of these divisions and

. grades in the offices located
L at one place, .
Ill.ige Finance M. A. G.'s office Yes: in the Third Division
ptt.

whiich is recruited direct.
ItecTuttment to the higher
division is generally by pro-
motion or transfer.

Labour Deptt. Yew, 1o all the suborilinate
offices,

[ (1) Postal and Tele- Yes,
graph offices.

(2) Offices  subordl- Yes,
nate Direc-
tor of C Avia-
«Communioations < )
Deptt.

(3) India  Meteoro- Yes, as far as practicable.
logleal offices, Where it 1 not practicable,

posts on the same or approx-
mately the same lptr are
grouped together for the
purpose  of communal
L representatior
-Enformation and All-India Radlo, and Yes
ng its subordinate offices
pit. in Delhi,

.
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Information promised in reply to starred question No. 23 asked by Mr,
Amarendra Nath Chattopadhyaya on the 12th February, 1942
AIr Raip CasuaLTiBs AMoNGsT INDIANS 1N RANGoON, MouLMEIN aND Tavoy.
(a) Reports received show that 1,102 persons were Xilled and 1,650 injured in the
two heavy air raids on Rangoon, and that 38 persons were killed and 80 injured in
Moulmein. The majority of them are believed to have been Indiana. -
(b} and (c) Apart from air raide injured treated in hospitals in Burma, some 13
hospital cases were brought to Calcutts on a ship carrying evacueas; and some

injured persons are reported to have been landed in Vizagapatam, No record is
available of the number of women and children included in these arrivals or of their

province of origin,

(d) Belween 75 and 80 thousand Indians were evacuated to Indis by sea and about
f,ﬁi-ﬁ byf air. About 4 Jakhs of Indians are believed to have come to India by the
and routex.

(e) No information is available.

Information promised in reply to part (b) of starred question No, 41 and
unstarred question No. 15 asked by Mr. Lalchand Navalrai on the

16th February, 1942,

DisMissALS FOR INsoLVENCY or HABITUAL INDEBTEDNESS ON
Stati RAILWAYS.

Starred question No. j1.-—No employee was dismissed on account of insolvency
or habitual indebtedness on the Eaat Indian, Bombay, Barods & Central India, and
Bengal & Assam Railways. One employee was removed from service on the North
Western Railway for habitual indebtedness.

StaTe RAiLwAY STAFF GIVEN CONSOLIDATED OR PERMANENT TrAVELLING
ALLOWANCE.
Unstarred question No. 15.—(a) Reply to the first part is in the affirmative so far

as the Hengal and Assam, East Indian, and North Western Railways ave concerned.
A list showing the categories in question on each railway is attached.

(b) No, because the travelling allowance is not in the nature of pay.
(c) Does not arise.

Railway. Categories of staff.
North Western . Special Ticket Examiners.
. . ." Van Borters.
Bengal & Assa . Travelling Ticket Examiners.
" Orew-in-charge,
" . . Crewman.
East Indian . . - Travelling Ticket Examiners.
” . . . Personal Inspectors.
" . . . Pass Inspector.
- : . Labour Advisors.
” . . - Personal Inspectors’ peons.
o . . . Train booking clerks.

. . . . Fitter-in-charge, outdoor on the Howrah,
Diuapom. Allahabad and Lucknow

Divisions. _

" . . - Van goods porters and cooks.

” . . . Burveyors (temporary) at Madhupur under
Bridge Engineer.

" . . . Hoad Mistries (temporary) under Bridge
Engrinm. .

. . Head Trolly men at Madhupur under Bridge
Engineer.

* »



44 LEGISLATIVE ASSEMBLY [147H Sepr. 1942

Inﬁ:rmetion promised in reply to part (d) of unstarred question No, 20, and
parts (a), (b) and () of unstarred question No. 21 asked by Qazi
Muhammad Ahmad Kazmi on the 16th February, 1942.

CATERING CONTRACTS WITH BALLABEDAS ESHWARDAS ON EAsT INDIAN
RaiLway.

No. 20.—1 am informed that this is not a fact. Divisional Supevintendents are-
authorised to grant catering and vending contracts at any stations in their respective
divisions to any contractor other than the firm mentioned.

N .
MoxoroLy oF CaTeriNG CONTRACT TO BALLABHDAS FISBHWARDAS ON
East InpiaNy RaiLway.

Ne. 21—(a) This is not a fact. Divisional Superintendents are aathorised to deal’
with ali complaints against this firm and take such action as they consider necessary.

(b) The Hon'ble Member is referred to the information laid on the table in reply
to part (d) of his unstarred question No. 20.

(e) The facts arc as stated in the oral regly given to the Hon'ble Member's
questivn and the information now laid on the table.

Information promised in reply to starred question No, 99 asked by Dr. Sir
Ziauddin Ahmad on the 25th February, 1942.

WaTER SurpLY PROBLEM AT AJMER,

Mr. Guiffin recommended that wells in Baraswali Valley placed at a - sufficient
distance apart should be sunk to provide a new source of supply for drinking water
for Ajrcer and that trial borings should be taken. Certain experiments were carried
out and as a result thereof he advised that the idea of tube wells shonld be given
op and that ordinary welle should be sunk, This is being done now.. 1t is not possible
tc state when the new water supply will be available.

Information promised in reply to starred question No. 142 asked by Mr..
N. M. Joshi on the 6th March, 1942, '

RepveTiox 1N PAY oF SWEEPERs oF THE OFFICE oF TRE ('ONTROLLER OF
Surerry, Bowmsay.

(a) No. )
(b) No; the rates vary from office to office. ,

{c) No. As already explained, there is no uniform rate of pay for sweepers im:
Bombay cffices and the Government of India rates also vary similarly.

(d) Does not arise.

Information promised in reply to parts (b) to (d) of starred question
No, 147 asked by Bhai Parma Nand on the 6th March 1942

RESIGNED SORTERS RE-EMPLOYED IN THE PoSTAL AND ENGINEERING CADRE:
1§ THE PUNJAB AND NoORTH-WEST FRONTIER P0BTAL CIRCLE.

(b} Orders have now been issued that no relaxation of the recruitment rules. should:
= Dbe allowed in the case of officials who have resigned their appointments.

{e) Yes.

((ﬂ] The position is that certain officials serving in the R. M. 8. and Postal

branches of the Department in the Punjab and N. W. F. Circle applied for transfer

to other branches and in some cases this request was granted on conditior that the
officials concerned resigned their original appointments. In other cases similar
r«i‘uesu were refused on administrative grounds, The Postmaster-General, Punjab
an fN. W. F. Circle, has been directed strictly to observe the orders on thia sahject
in future, ‘
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Information promised in reply to starred questiong Nos, 152 and 153 asked
oy Mr. Muhammad Nauman on the 6th March, 1942,

UNQUALIFIED EMPLOYEES PROMOTED As MistmiEs 1N [.oco. WoRKsIo?,
Lucknow,

No. i5£.—(a] Three employees were declared as suitable at thie selection held in
-January 1830. ' :

(b) The standard by which the men were judged was subsequently lowered and
thus a few who, at the first selection were declared as unqualified, became eligible for
promotion. :

PeERFORMANCE oF RELIGIoUs CEREMONTES IN THE C'ARRIAGE AND WaGox SHoP,
Luck~ow.

No. 153.—(a) The reply is in the negative; it is understood that in September
1841 certain staff did hold Kirtans in the shops during the recess hour but this
wae prohibited when it came to notice.

(b) No, but Hindu staff are permitted according to a long-standing custom to
mf&m worship of the machines and tools on Vishvakarma Puja day which is a shop

iday.

(c) Permission is granted to workshop staff but not to outsiders to worship in a
temple which is within the boundary wall of the shop on Shivratri day which is
-also a shop holiday.

(d) It ds understood that one such application was made which was rejected.

(e) Government do not propose to interfere in this matter. Only those requests
which have the sanction of long established custom behind them are granted and
AGovernment consider it undesirable that such privileges should be enlarged; every
request is dealt with on its merits in accordance with this policy.

Information promised in reply to unstarred question No. 46 asked by
Maulana Zafar Ali Khan on the 7th March, 1942.

AVENUE FOR PROMOTION FOR ASSISTANT SURGEONS,
(a) There are no rules regarding the prémotion of Assistant Burgeons to the rank of
-Civil Burgeon in the centrally administered areas. . °
(b) Does not arise.
(c) Yes.
(d) The total number of Assistant Surgeons and Civil Surgeons in the centrally

-administered areas and the number of Muslims holding these appointments in March 1942,
were a8 follows :—
Province. No. of . No. of No. of Remarks.
Asstt, Civil Muslims
Surgeons. Surgeons. holding
thess

-

posts.
. Delhi 7 3+ 8 , *One post held in
abeyance.
-Coorg . . o 1
‘Baluchistan . 5t 23 2 tExcludes one tem-
porary post.
${ One post held in
abeyance.
-Ajmer-Merwara . 3 1§ §Excludes one post
(mc]udlzmdg of Additional Civil
one lady Burgeon.
Assistant
Surgean).
{e) None .

(f) to (h!. Do not arise.



46 LEGISLATIVE ASSEMBLY [14re Seer. 1942

Information promiscd in reply to starred questiong Nos, 172, 173 and 175,
. asked by Mr. Ananga Mohan Dam on the 11th March, 1942,

AMALGAMATED BENGAL AND AssaM RalLway aANp EFFECT ON SALARIES, ETC.

No. I172.—(c) Sixty subordinates, whose services vary from 3 to 34 years.
(d) XNine.

™
ExrENDITURE ON AMENITIES FOR EMPLOYEES ON BENGAL AND ASSAM
Ramway.

Ne. 178.--(v) Europeans (including Anglo-Indians)—865.
Indians—T71,558.

{b) (i) and (ii) The amount spent on the education of European children from.
April 1941 to Jonuary 1942 was Rs. 40,164 and on the education of Indian children
for the samé period Rs. 27,197. B .

(iii) Contributions made from April 1841 to January 1942 to European Institutes
was Rs. 36,601 and to Indian Institutes Rs. 10,420,

RaiLwAy CLUR RESERVED FOR KEUROPEANS

No. 175.—~(a) There are separate Clubs or Institutes on the B. & A, Railway for
Europeans and Anglo-Indians, and for Indians. Swimming facilities are provided
at some of these which are used by the members of such Clubs or Institutes. In
exceptional cases, outsiders are, however, allowed to become members. As regards
the Pahartali Swimming Club, the reply is in the affirmative. -

(b) The reply is in the affirmative so far as the A, B. Bection of the B. & A.
Railway is concerned, and in the negative as regards the E. B. section of that
Railway.

-

Information proém'ud in reply to starred questiong Nos, 178 and 179
asked by Qazi-Muhammad Ahmad Kazmi on the 11th Mm:ch, 1942.

COMPLAINT AGAINST THE RAILWAY CINDER CONTRACTOR AT LUCENOW.

No. 178.—(a) Yes, with the exception that there is a limitation on supplies.

(b) Yes.

(c) Ves; additional demands from railway employees who had not previously
bought cinders increased the demand by 400 per cent.

(d) No.

(e) Yes so far as concerns the fixation of the quantity of cinders which could
be supplied to an employee; delivery has always been charged on a fixed scale.

(f) Government have no information on the matter.

CiNpER CONTRACT AT LUCENOw RAILWAY STATION.

No. 179.—(a) The present Ash pit cleaning, cinder picking and disposal of ashes
contract at Lucknow expired on the 31st May, 1942,

.
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Informarion promised in weply to starred question No. 193 asked by
Mr. H. M, Abdullah on the 17th March, 1942,

Norices By DELur IMproveMENT TRUST TO LESSEES FOR SPEEDING UP
BuiLpiNa.

(a) No. A lessee who has purchased land from the Trust and who has failed to-
complete his building within the period prescribed in the lease, is allowed an-
extension of one year without payment, and extensions beyond this period for the

duration of the war are now granted on payment of additional premium at the rate
of § per cent per month.

(b) Steel can be purchased in accordance with the Steel Control Order,

(c) There has been a rise in the cost of bricks but the increase is not as great-
as suggested in the question. Wood can be obtained without great difficulty.

(d) Does uot arise.

information promised in reply to starred question No. 202 asked by
Qazi Muhammad Ahmad Kasmi on the 17th March, 1942.

MusLiM GRAVEYARD FOR ALIGANS AREA, DELHI,
(a) Yes.

(b) and (e) A representation was received by the Chief Commissioner and enquiries -

are now being made with a view to selecting 'a suitable site for a graveyard, ?f one -
can be found,

(e) No, the Jangpura cemetery is between two and three miles from Aliganj.
(d) Governmenut are not aware that any very great difficulty is being experienced. -

Information promised in reply to starred ques't_ion No. 216 asked by
Mr, Amarendra Nath Chattopadhyaya on the 19th March, 1942,

Casii AND Pay CoNTRACTORS ON NoRTH WESTERN RAILWwaAY,
{a) Yes.

(b) Only a small proportion of the cadre of the Railway Clearing Accounts Office -
represents posts transferred from the cadre of the N. W. Railway Accounts Office.
The Clearing Accounts Office is not & part of the N. W. Railway organisation but
is an independent account office responsible for the foreign Traffic Accounts and
Statistics of five railways. The question of N. W, Railway Cash Contractor being -
asked to undertake payment to the Clearing Accountsz Office Staff as part of his
N. W. Railway. contract does not therefore arise.

{c) Reply to the first part is in the affirmative. As regards the second part, the -
tender was invited sometime in 1917 and is not now available. The procedure had
been in vogue long before the agreement with the present contractor was executed.

(d) Yes. Contingent expenses amounting to approximately Ra. 12,000 per annum
are paid to the contractor. The claims for contingent expenses are checked by the
Accounts Department. No check is exercised over the working expenses which
are paid by the contractor himself. Contingent expenses are mot covered by °
remuneration paid to the contractors in accordance with the terms of the agreement.
Uniforme to peons are allowed outside the agreement. This concession has

heen
in force since 1820 and is in the interests of the railway administration.
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TEMPORARY AND WORK-CHARGED SUPERIOR STAFF BMPLOYED AT OERTAIN
ARCHAEOIOGICAL EXCAVATIONS.

No. 223.—Temporary superior stoff employed ¥n connection with the Harappa excovations
during the years 1927 to 1931.

Temporary
No. Designation, Pay. From To or work- Total.
. charged.
i
1927.
1 1 Temporary Overseer 60 1.1.1927 7-4-1927 ' Temporary
2 1 Temporary Overreer 50 1-1-1827 11-56-1827 Temporary 4
3 1 Temporary Over: eer % 12-5-1927 31-12-1827 Temporary
4 1 Temporary Overseer 76 22.11-1927° 81-12-1927 Tomporary
) 1928,
6 1 Temporary QOverseer 76 1-1-1928-  30-8-1928 Temporary
6 1 Temporary Overseer 75 1-1-1928 3-3-1628 Ten.porary 3
7 1 Temporary Overseer 75 14-12-1928 31-12-1928 Temporary
1929. ’
8 1 Temporary Overseer 75 | 1-1.1929  31-3-1929 and Temporary
2-11-1929  31-12-1029 : 2
9 1 Temporary Overseer 76 19-10-1929  31-12-1829 Temporany
1930.
10 1 Temporary Overscer 75 1-1-1930 ;31-12-1930 Temporary
11 1 Temporary Overseer 75 1-1-1630  31-12-1830 Ten.porary 3
12 1 Tomporary Overseer 100 1.12.1930  31.12.1830 Temporary
1931,
13 1 Temporary Overseer 75 1-1.1081 31-7-1931 Tcm’porary
14 1 Temporary Overseer 75 1-1-1831 31-7-1831 Ten porery 3
16 1 Temporary Overseer 100 1.1-1931 31-3-1931 Teniporary .

Information promised in reply to part (c) of starred question No. 250
asked by Mr. Lalchand Navalrai on the 24th March, 1942. .
ProMoTioNs OF SuB-DivisioNAL CLERES oN NORTH WESTERN RAILWAY,

Signallers and Aessistant Btaton Masters have never = been placed on a common
seniority for promotion. : -

Information pfomisad in reply to starred question No. 262 asked by -
Mr. Umar Aly Shah  on the 25th March, 1942 .

1
UNSAFETY OF' SHoPs IN 'Nl!'w’ DeErHI,
(a) Landlords and householders in Delhi, a2 in other threatened towns, have been
adv'sed to prepare suitable refuges for themselves either by strengthen'ng =z smjtablé
room ‘or by ‘constructing a trench or shelter out of doors;

- (b) -8u'table . measures will be taken by the authorities to- deal effectively with
any tendency to dlsorder; SR .
" (c) -Almost all the shops in New Delhi are non-residential, and the Ot;ﬁnpunh of
the shops are not permitted to nse them for residential purposes unless they. ‘include
approved residential accommodation. '

-
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(d) Yes, but the remedy for defects of this kind lies in the hande of the shop-
keepers; the rick of pilfering after an ajr raid can'to a l_au'ge extent be overcome
by the installation of suitable protective urrangements behind the glass windows.

{¢) Government have no information on this point. '

(f) As already stated in veply to part (b), the necessary measures .will be taken
by the authorities concerned to deal with any situation that may arise.

Information promised in rcply to starred question No. 285 asked by
Mr. Lalchand Navalrai on the 31at March, 1942,

“CoMMERCIAL STAFF’’ MEETING# oN NorTa WESTERN Ra:Lway At Karacui.

(a) Such meetings were started in February, 1942 and so far only two meetings
have been held,

. (b) About 7Q employees attend the monthly meatings and of them only 16 are
entitled to higher class accommodation. These men travel from different stationa
to Karachi, not necessarily on the same day or by the same train. It is understood
from the General Manager, North Western Railway that he has not received any
complaint  of inconvenience on this account from the travelling public. The
meetings are held to discuss many urgent problems that arise in connection with the
existing abnormal conditions,

(¢} Such monthly meeblings are also held on Rawalpindi Division; the latter part
does mot arise.

(d) The travelling allowance paid to the employees for the meeting held in
February last amounted approximately to Rs. BO; such expenses are justitied for the
reasons stated in the reply to part (b). -

{e) No; these meetings serve a very useful purpose,

Information promised in reply to unstarred questions Nos. 90, 94 and 95
asked by Qazi Muhammad Ahmad Kazmi on the 31st March, 1942.

Unirorms ror Trains CLErks oN NorTH WEsTERN Rawway.

No. 90.—The reply to the first -part is in the affirmative. As regards the second
eand third parts, uniforms are supplied to staff who come into close contact with
the public, to those whose dutien expose them to extreme cold or to rain and to
staff whose dut'es are liable to damage their clothes, The trains clerks satisfy none
of these conditions and Government do not propose to change the present orders.

MvysLim Trarric INSPECTORS ON BomBAY, Baropa aAND CENTRAT INDIA
Ramway. -

No. 94.—The answer o the first part is in the affirmative as regards the Metre
Gauge section also. .

BAN ON CERTAIN PROMOTION OF INTERCHANGE STOCK VERIFIERS ON
BoMBay, BARODA AND CENTRAL INDIA RaiLway,

No. 95.—The reply to the first two parts ie in the negative, the third part does

not arise. . .

Information promised in r¢ply to parts (a) and (b) of unstarred qucst.l'on
No. 98 asked by Maulv:i Muhammad Abdul Ghani on the 31st March,
1942, .

BULLETTING OF CERTAIN VENDING CONTRACTS BY BALLABHDAS ESHWARDAS.

(a) Enquiries made from the North Western Railway show that Messrs. Ballabhdas
Eshwardas have not sublet any pagt of their contract for vending certain comest’bles
at Delhi Ma'n Railway station to one Umrao Singh resident of %ntu Lachho Singh
:;nr l';ountnn Delhi or to any other person. They are carrying.out this contract

empelves.
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(b) Enquirics made from the East Indiun Reilway wskow that the coniracts
referred to have not been sublet to Ram Chander of Hathras or to any other party.
Ram Chander Agnrwnl is an employee of Messrs. Ballabhdas Eshwardas.

Information promised in reply to unstarred questions Nos. 105 and 112
asked by Mr. Muhammad Azhar Ali on the 313t March, 1942.

Curar GralN SHOPS OPENED BY East INpiaN Ramway.

No. 106.—(a) & (b).—It is understood that grain has on some occasions, been
transferred from the shops to refreshment rooms and foed stalls run by Messrs,
Ballubhdas Eshwardas on the East Indian Railway. Gaain has also beed sold to
oe employee of the contractors, who, however, ags:ists in the nanagement of the
grain shop at Luckuow. @Govermment are satisfied that no irregularity has taken
place in these transactions.

{c) It is understood that Messrs. Ballabhdaz Eshwardas employ albpat 2,000 peisons
in connection with thelr catering contracts. (fovernment cannot undertake to furnish
any detailed information regurding persons in the service of private contractors,

FxyrExsioNs oF SERVICE DUE To WAR IN RAILwAy BOARD AND
. StaTE RAILwaAYs,
No. 112.—The period of extension granted to non-gazetted staff on State-managed
Railways docs not exceed one year cxcept im vary rare inatances,

Information promised in reply to starred question No. 309 1sked by Kardar
Sant Stngh on the 1st April, 1942,
INSTITUTIONS GRANTED LaANDS IN NEw DeLni,
(@} ‘A staterment containing the required information is laid on the table of the House,
(b) Anapplication was received from the Gurdwara Parbandhak Committee in October,
1939, for the allotment of a site for a primary school. The allotment was sanctioned and
the Committeo was informed accordingly in Oectaber, 1940. Another application was
recoived in December, 1940, from the Khalsa Youngmen Association for a site. This

application is awaiting dmposa] pending a decision on the future policy of the Government
of India to be adopted in such cases. There har been no discrimination in the matter.

Natneas of Inatitutions who have been granted land in New Delhs since 1926

) Date Date
Institution. of of
application. sanotion,
1. Masonic Lodgo . . . . . _pp 26.12.21 20-1-26
2. Modern School . . . . . 28-4-21 20-6-27
3. Red Cross Society . . Lt 7-4-29 22.1-30
4. Lahore Diocesan Church Auﬂomut.mn . 28.10-29 9.5-30
5. Rama Krishna Mission . . . 28-2.29 9-6-30
8. Sanathan Dharm Sabha . . 1-2-29 17-9-31 .
7. Kali Bari . . . . P 31-12-29 17-9-31
8. Bweepers Temple . ; . . . 4-3-30 17-0-31
9. South Indian Associntion . . . 28.5-30 17-8-31
10. Hindu Mahasabha . . . . . 6.4.33 17-6.33
11. Lady Irwin College . . . . . 4.11.32 10.8-33
12. Maha Bodhi Society . . . . 29.11-34 9.3.36
18. Harcourt Butler School . 28.12.33 10-7-35
14. Mata Sundri Road Temple Trust [Chama.r ) 30.5.30 9.3.37
16. Lady Irwin School for Girls . 28.2.36 6.11.37
16. Ramjas High School® . . . . 25.9-34 19-1.39
17. D. A. V. High School . . . . 15-2.36 19-1-39
18. Union Academy - . . . . . 14-5-36 19.1.39
19. Arye Kanya Patahale . . . . 14-5-36 19.1.39
20. Delhi Children’s Aid’ Bociety . . . 12.2.30 4.3-39
21. Deaf and Dumb 8chool . . . . . 12-8-356 - 19-8.39
22. Boy Scouts Asrociation . 13-2.39 8-12.39
28. Maneging Committee, Shiwala Apu Gamm Dhar Nil. 9.1.40
24, Anjuman-i-Islamia . 2]1.4.38 18-1-40
25, Gurdwara Parbandhak Comm:ttnt- . . . 16.12.39 31 8-40

26. Garhwal Barab Hiteshin Sabha . . 25.5-40 28-2-41



54 LEGISLATIVE ASSEMBLY [14Tm Sker. 1942

Information promised in reply to unstarred questions Nos 118, 119 and
122 asked by Babu Kailash Behari Lal on the 1st April, 1942,

. NoTiFIED AREA COMMITTEE, SHAHDARA.

No. 118.—(a) The date is not readily ascertainable. The Notified Ares Committer

of Bhaéligm was constituted before the incorporation of this tract in the Delhi Province
in 1915 :
. (b) The Notified Area Committee consists of 9 members inclading the President and
is constituted for periods of three years at a time under section.242 of the Punjab
Municipa]l Act. All the Mcmbers are nominated. The-appointman\ of the Becretary
and the other officers of the Committee is governed by the provisions of sections 38
and 38 of the Act. .

(c) The population of Shahdara at the time of its constitution as a Notified Area
is not known. but at the ceusus of 1911 the population was B107. The population
according to the 19041 census is 15,870.

~ {d) The Hon'ble Member is referred 1o the reply given to part {(b) of starred
question No. 227, asked on the 20th March, 1942.

NoTiFIep AREA COMMITTEE, SHAHDARA.

No. 119.--(n) A stutement giving the required information is laid on the table.

(b) The Punjab Municipal Act, 1911 as extended to the Delhi Province and applied
to the Bhabdara Notified Area.with the various rules made thereunder.

(c) and (d). The aundit of the accounts of the Notified Area Committes is conducted
by an Accountant of the office of the Accountant Geunersl, Central Revenues. The
audit note is laid before the Committee and the objectiont are dirposed of in accordance
with the instructions of the Committee. A cbpy of the audit note and the replies
thereto are forwarded to the Deputy Commissioner and the Chief Commissioner. The
procedure is not different from that of the other notified areas.

(e) Yes, through the nominated members. ’

{f) The annual sudit of the accounts of the Committee provides the usual protection
against waste and misuse. i

(g,’u Yes. A sum of Rs. 30,000 ix out-standing against a loan of Rs. 60,000 taken
by the Committes on account of the water supply of the town. This amount is being
liquidated by annua] instalments of Rs. 3,000.

(h The sanitation of the town of Shahdara and its suburbs is satisfactory. The
Chief Health Officer, Delhi Province last inspected the town in November, 1041 and its
suburbs in March, 1942 _

The statement of income and expenditure of the Notified Area Committee, Shahdara
for the years 19351841, ~ :

1035-36 1936.37 1937-38 1038-390 1930.40 1940.41

Income .. Rs. 387,123 35,1:‘.4 41,186 42,4683 87,074- 58,610
Expenditure » 27,856 33,580 34,733 42,746 43,428 42,735

APPLIOATION FOR COMPENBATION BY ONE MusaMMaT Ram Piari, Wipow oF
Karan SiNgH, A PALADDAR ON SHAHDARA-SAHARANPUR RaILWAY.

No. 122.—(b) An application from the person mentioned war received by the (h;m-
missioner for Workmen's Compensation in Delhi (the District. Judge) but there is no
record in his office of the date and mode of its receipt.

(c) The records in the office of the Commissioner for Workn:en's Compansation show
that the application was returned to the sender on the 13th August. 1841 but as no

copy of the application was retained it is not possible to say with what remarks it
was returned.

. +{d) and (e). The Cominissioner has been asked to invite the applicént. to resubmit
the application and pass sich further orders on it aa seemed to him appropriatc.



DEATHS OF SIR 1BRAHIM RAHIMTOOLA, DE, E. RAGHAVEN-
DRA RAO, SETH HAJI SIR ABDOOLA HAROON AND LIEUT.-,
COLONEL SIR HENRY GIDNEY.

The Honourable Mr. M, 8. Aney (Leader of the House): Bir, with your
:permisgion, I have to refer to the deaths of some of our distinguishad
42 Nooyw,  COlleagues who died after the last'meeting of the Legislative

*  Assembly. All of them were our distinguished country men,
all of them, in one capacity or another, were counected with this Legis-
lative Asgembly.

_ First of all, I mention the death of late Sir Ibrahim Rahimtoola, an
honoured name. As you are aware, Sir, he’was the President of this
Legislative Assembly for about two years. He had a distinguished
career a8 o public man. He came from Bombay. He occupied the
positicn of the President of the Bombay Corporation. He was a Member
of tha Provinciml Legislative Council in olden days and he was also a
Member of the Bombay Executive Council. He was a member of the
Royal Commission on Labour and certain other important Committees
also. As o Member of various Committees he displayed his great
=obility. He was one of those Muelims who was looked up to not only as
o pious Muslim, but also a Muslim of broad and natianalistic outlook.
Although his death had occurred at the ripe old age of 80, yet we satill
mourn it as premature. All of us feal all the more sorry that it had taken
place at n time like this.

Next, I refer to the death of unother distinguished Indian, -the late Dr.
Raghavendra Ruo. While referring to bis death, I feel almost overwhelmed
‘with feelings. I had the privilege of working as his colleugue in vublic lifo
for about thirty years in my Province. You know, Sir. how he fose from .
one place to another by dint of his sheer merit and ability and enthusissm
.and integrity which he had shown in the discharge of his onecrous dutics.
Ho worked in the local bodies and fimmediately after the constitutional
reforms were introduced, he came to the Provincial Council as a representu:
tive of the people, and on account of his ability, he was unanimously murked
.out by his colleagues as the man fit to occupy the responsible position of
:a Minister. Twice he was clected u Minister; he also worked as a Member
of the Exccutive Council in-that Province, and as you are aware, Sir, he also
rose to the distinguished and rare position of the Governor of the Ceptral
Provinces and Berar, o rare honour for an Indian. After having assumed
all these responsible positions and discharged those duties with distine-
‘tion, he had the privilege of being appointed as an Adviser to the Secretary
-of State, Afterwards, he was pursuaded to agree at considerable sacri-
fice to assume the duty of o« Member of the Viceroy's Executive Council.
All my colleagues will bear :me out when I say that although he was
‘suffeving acutely physically, still he did net mind those sufferings and he
‘tried his hest to -serve the country and discharge the onerous dnties
attached to his office. In fact, T will say that he fell a vietim to his
‘sense of duty. -

Next, T wish to refer to the death of two other distinguished vollengues
«of ours. 1 refer to the death of Sir Abdulla Huroon. He was a mnan of
‘busincss. We @l know of the valuable contributions he used to make
whenever there was any debste relating to commerce and industry. Ilis
practical experience of business had enabled him and qualified him te

(55)
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[Mr, M. S. Aney| . .
yronounce his opinion on those questions with authority and he wus
%istened tc by all Members of the House with great respect and attenticn.
Besides, Sir Abdoolla Haroon was regarded as. an embodiment of dignity
and whenever he entered this House, he used to inspire everybody with:
respect by his courteousness nand the usual Thanner in which he was.
behaving towards his colleagues. I had the privilege of enjoying his-
hospitality. Everyone who had the privilege of being his guest had
certainly found in him u very hoespitable host. He was ong of those 1men
who commanded the respect both of Hindus and Muslims alike. We-
Tost in Wm a very valuable colleague. '

Then, 1 refer to the death of Sir Henry Gidney. He wuas probably
the most familiar and popular figure not only in this Legislature, but in:
the city 'of Delhi. He has been a Member of this House from the year
1921 and probably with one or two short interruptions, he was continu-
ously a Member of this House. If there is unybody who can be compared
to him as regards the duration of his membership in this Assemnbly, I
believe he is Mr. Joshi. These two have been continuously Members of
this House since this House came into existence after the inauguration of’
the Montford Refornss. As u public man, Sir Hemry (Hidnav's services
were mainly in the interest of ihe Anglo-Indian community, and I believe
there is no single mun of whom it can more justly be said-that he had
given the best of what he had in the interest.of his comnunity. He was
the doughty vhampion of the cause of the Anglo-Indian community in-
this House. I believe the Anglo-Indian community owes a great debt of
gratitude to the late Sir Henry Gidney. Although he was standing for the
interest of his community, still T know, and most of us know as well, lluw
valuable his advice has been on matters of general interest to the country
at large Besides this, he had another charming quality in him. He:
wus the most popular figure in the c¢ity of Delhi. Ab every social fune-
tion he used to atterid, 1 kunow that Sir Henry Gidney, through bis.
sprightly wit and inexhaustible fund of humorous stories used to gather
routid him a circle of admiring friends very easily. Delhi has lost one.
of the most popular social figures in the death of 8ir Henry Giduey. He:
was not only a public man who championed the cause of his ininority
community, but he was a popular society mun also.

In thie short period of a few monthx we have lost four distinguished’
colleagues and, 8ir, it is my request to you that.on behall of this House:
you should convey to the members of the bereaved familier our sincere-
sense of sorrow. .

. S8Syed Ghulam Bhik Najrang (East [Punjub: Mubmmmadun): Sir. on
behalf of my Party T :ssocinte myself with the condolence motion and
have to say that my Purty and myself sincerely feel the losg which has
"been sufiered by the country .and by this House in  the death of Dr.
Raghavendra Rao, Sir Abdulln Harcon and S Hemry Gidney who were-
Members of this Assambly and of one of the old Presidents of this House,
Sir Ibrahim Ruhimtoola, who although he had retired from this ~House-
long ago wur really a source of strength to all public mgvements und all
‘public causes even in the retired life which lic led after leaving this
House. 8ir Tbhrahim Rahimteola was a  gentletnan  about whow  no
praise would be too much as an ideal citizen and a great administrator-
who had served in various capacities and proved the mettle of which he-
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was made and the great sense of duty which he possessed. He set u very
brilliant example by resigning the presidentship and membership of this
House as soon aus he discovered that owing to ill-health he could not cope
with the work which he had to do as President of the Assembly and
could not do justice to the high ideals which he had in his mind. Tkbat
will, 1 think, stand as one of the best testimonies to the high sense of
duty which that gentleman had. A

As to Dr. Raghavendra Rao, we associate ourselves with every word
thut hns been said by the Leader of the House about him and it is a
greai regret indeed that a gentleman so highly quslified and with such
vast and varied experience ag Dr. Raghavendra Rao was not spaved
longer to serve in the responsible position of n Member of the Esceutive
LCouncil, and was taken away from us by the¢ hand of death rather -
prematurely.

As regurds Sir Abdulln Harvon, he was. one of the pillurs of strength
of my Party and of the organization. to which I have the honour to -
belong—the All-India Muslim League—and there is no doubt that in his
death along with this House and the country, the All-India Muslim
Leaguc and my Party have suffered an irreparable loss. He was a
gentleman of the old school—if any one chooses to eall him so—in the
sense that he was not a man of modern cducation, but wé know und we
felt on every occasion that he took a very sound and sane view of every
question that came up before the Mouse and his opinions about matters
relafing to public affairs were always of the soundest und most vuluable
type. ’

As to Sir Henry Gidney, of course, ho was one of the most popular
figures in this House and his services to the cause of the country and to
the cause of his own community—the Anglo-Indian community—were
most invaluyable. There is no doubt that he will be missed long and re-
membered long.

With these few remarks 1 join the Honourable the. Leader of the -
House in the condolence motion,

Dr. P. N. Banerjea (Calcutte Suburbs: Non-Muhammadan Urban): 1
associnte yself and my Party with all that has been said by the lL.eader -
of the House. India today has become decidedly poorer by the passing
away of these four distinguished persons. 4

-

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhanunadan
ural): Sir, I most sincerely ussociate myself with all the remarks that
have fallen from the previous spenkers, 80 fur as Sir Tbrahim Rahimiocola
is eoncerned, T need not suyx much because it is so well known that in every
wullke of life he was regarded ns a lender nnd he fulfilled great tusks that
were enfrusted to him with the greatest sens& of duty. In fact, Sir, he
has been nn example so many of us and it will be on the records of his- .
tory that India can produce men like him. men of his caul®re who eai’
discharge their duties as admirably as any other grent people ean boast
of. . ' .

Sir, with regard to Dr. Raghavendra Rao, after what has fallen from
the Leader of the House, who knew him so very well, and after the -
great tribute he has paid and to which other speakers have also added,
I will oniy say that he was another great man of whom this country
could feel proud. The country feels his loss very mueh. at this juncture. .
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[ Mr. 'Hoosvinbhoy A. Lalljee.]

So far as my friend, Sir Abdulla Harcon, is concerned, he was in the
busginess and was a great businessman.. .In the business-life he .nade a
name and we are proud to say fhat the manner and extent of Lusiness
-whiclt he carried on will certainly remind many in -this country as to
how commerce and industry could be well-handled by Indians. What-
ever task he undertook he saw it through. He first joined the Bombay
Legislative Council when I was there as n member of the Swarn] Party
:and so long a8 he was a member of that party he most sincerely worked
for it. For some years we have seen him us a member &f the Muslim
League Party and everybody ought to be proud of the manmner in which
he worked for his Party and for the objective for which his Party stood.

Now, Bir, ¢oming to iy old friend, Sir Hemry Gidney, I knew himn
from 1917 when he joined the Corporution of Bombay. 1 can ussure
the House that he was always for maintaining and for obtaining equal
-status for the people of thisx country. He was proud of his mother
country and he was sccond to none in obteining, and attempted and tried
his level best to get, the rights of the ludians established as cquals. No.
doubt, Sir, he wus very anxious to maintain the connection of this
-country with that of Great Britain, and that was quite natural, and the
" way in which he moved in that divection was also, in my humble opinion,
very fair and laudable: It is regretable to find that such attempts as he
made were not so well appreciasted some times, but all the same there
‘they are and sooner or later they will be appreciated. In forming this
Party, the only objective that he had, and the members of this Party
‘had. was to be able to give to the representatives of the people in this
Honse umple opportunity for being able to represent the case of their
-constituency and to waintain co-operation with the Government always
remelmbet‘ing that the status of Indians in every walk of lifc ought to be
equal.

With these words, I associate myself with al' that has fallen from
‘the previous speukers,

. Sir Henry Richardson (Nominated Non-Official): Bir, I wish to asso-
.ciate the Furopean Group with the sentiments expressed by the Hon-
.ourable the Leader of the House, and the other Members who nave
‘spoken, and to join our sincere regrets with theirs at the loss of ro raany
«distinguished persons connected with this Assembly since last we met.
In particular, I feel I must make o special reference to the lute Sir Henry
Gidney, who for nearly ten years was a Mewmber of this Giroup. Although
‘he was compelled to devote almost his entire attention, as leader, to his
community and its problems, he nevertheless co-operated with his col-
lagues, and even after he joined the Independent Party, the friendly
guidance an® discussions so mutually helpful were continued wnd appre-
-eisted. During the last Session he occupied this seat next to e, and
I had many opportunities of closely observing his devotion and chustant
.action in support of his comununity’s eclaims. We in this Group ean
-apprecinte the loss which that community haé suffered by his passing,
4nd with them we mourn him as an old colleague und as & nersonal
driend. I request, Sir, that our expressions ahd sympathies be included
‘with thoee which will be conveved tc the bereaved families. :
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Mr. ¥. R. Anthony (Nominated Non-Official): 8ir, as the successor
-of the late Sir Henry Gidney to the leadership of the Anglo-Indian com-
munity, may 1 say how deeply I appreciate the sentiments that huve
been expressed about him to-day. Like every man in public life, he
received his full share, perhaps more than his share, of vilification and
abuse. But by sheer indomitable courage and inescapable brilliance he
achieved what I believe will be a permanent place in Indian history.
His whole life represented the realization, the incarnation of his mot.o:
**The- impossible is possible’’. The son of a railwayman he achieved not
only national, but international fame as a great ophthalmic surgeon. To
-an, unorganized, and politically inarticulate community, he gave, by his
gift for leadership, his genius for organization, a very definite place in
Indiun national life: and while the protection and advancenent of
Anglo-Indian interests represented the beginning and the end of his
politicul creed, he never forgot that he was & son of India. To his
leadershiy,. lns gnidance and his inspiration, is due to the fsct that the
Anglo-Tndian community has become increasingly aware of its position
as one of the Indian communities. Because of him we are today not
only in fuct, but, what is much more important, in spirit, the children of
mother India. On behalf of my community, Sir, I salute the memory
-of a great Anglo-Indian leader and a great Indian gentleman.

Mr, Pregident (The Honourable S8ir Abdur Rshim): I share the
profound sorrow that has been expressed on all sides of the House at
the death of so many distinguished men connécted with the Assembly
who have passed away after the last meeting of this House. I do nut
think I can add anything to the tributes so eloquently paid to the memory
of their great services to the country, and it will be my duty w com-
municate the sympathy and condolence of this House to the hereaved
membRers of tha fumil.cs of the late Sir Ibrahim Rahimtoola, Sir Abdulla
Haroon, Lieut.-Colonel Sir Henry Gidney and Dr. Raghavendra Ruo.

Mr. President (The Honourable Sir Abdur Rahim): Before I take up
the motions for adjournment of which notice has been given, 1 wish to
inform the House that representation was made to me by some Muham.-
madan Members of this Assembly that this being the month of Namzun,
which began yesterday, it will be very hard and taxing for those Members .
who would be fasting according to their religious duty if they have to
-git the usual hours from 11 ¢’clock practically till 5 o'clock in the eveu-
ing. 1 discussed this matter with the Leaders of the different Parties
-and also with some senior Members of this House, who do not belong
.to any Party, and it was unanimously agreed that, having regard to the
representation made by the lvader of the Muslim League, the House will
sit during this Session from 11 a.M. nccording to the new standard time
to 2 o'clock, but if there be any adjournment inotions, of which notice
‘has been given and which have been admitted, then in that case the
House will sit again from 8-80 o’clock to 5-80 o'clock. ‘This was agreed
upon by all the representatives of the different Parties, and T take it this
-arrangement will be accepted by-the House generally. If that is so, we
‘wili adjourn at 2 p.M., and if there be any adjournment motion that will
be taken up at 3-80 p.M.

(The House agreed to this arrangement.)



_ MOTPIONS FOR ADJOURNMENT.
ExTrADITION OF PANDIT LAREPAT RAM SHARMA, EDITOR OF THE DEsHI LAty As.

‘Mr. President (The Honoursble Sir Abdur Rahim): The first motion
of which notice has been given is by Sardar Sant Singh which is to dis-
cuss a demnnite matter of urgent public importance, namely, permission
given by the Politicul Department of Government of Indis on inadequate
grounds to extradite Pandit Lakhpat Ram Sharma, Editor of the Hindi.
Weckiy Desht Kajya ot Jnansi w Datia State and coniempiatea aviest
of the Editor,- thus endungering the liberty of a British Indian subject. -

Sardar Sant 8ingh (\West Punjab: 'Sikh): The fucts of this case ag,.
Sir, that Lakhpat Kewm is & British Indian subject and is a resident of
Jhunsi. He wus once kidnapped fram British territory to Datia and after:
n one-day trial he was convicted to 2} years jmiprisonment. Later on,
after undergoing that sentence, he came back and started this weekly.
Now, again a false case has been instituted against him in the Datia
State and attempt is being inade to have him  extradited from British.
India to the State where, of course . . . . ..

Mr. President (The Honourable Sir Abdur Rehim): Was he extradited.
by order of a Magistrate?

Sardar Sant Singh: My adjournment motion relates to the action of the-
Politienl Department in permitting these extradition proceedings 1o be
sent to British India. Wé know that the liberty of the British Indian
subject is not safe in the . . . . .

Mr. President (The Honourable Sir Abdur Rahim): 1 want to know
what the facts are. whether there weie any proc Pedmﬂs before a magis-
trute or not. That is what T want to know.

Sardar Sant Singh: Extradition proceedingse took place in Datia St.ate-
and not in British India. My submission is that even technically if the-
offence can be tried in Datin State it can as well he tried in British India.
Only one word more, Sir . . . . . ' ’ '

Mr. President (The Honourable Sir Abdur Rabim): I do not want to
hewr anything more,

The Honourablée Sir Sultan Ahmed (Law Member): Sir, the question-
has to be answered by the Legislative Department as it is a matter of
extradition. The facts are that the person named in the adjournment
motion, Pandit Sharma, for whose arrest and delivery a warrant has been
issued under an order by the DTolitical Agent of Datia, unsuccessfully tried
1o get the order upset first of all by the Provincial Government who have
got the delegated power of the Central Government under section 15 of
the Act, and then, afterwards, moved the Allahabad High Court, and
the Allahabad ngl: Court rejected that petition. After that the District
Magistrate summoned him for appearance but as he failed to appear he-
has issued a warrant. So all the necessary steps that could be taken
judicially have been taken by him and ifothing further can be done here.
Ybu have given various rulings on this point before and T gubmit this
motion is out of order.

(80
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Sardar Sant Singh: I want to make. it very clear that what the High
«Court held in this case was that technically the offence was triable both
in Datip State as we;l as in British India. My point, the principle which
I want to enunciate in this censure motion, is this; that in cases where
the iiberties of British subjects are involved and the offence can be tried
in British India, it is the -duty of the Government of India to see that
the British Indinn courts are given power to try them, not the state courts.

Mr. President (The Honourable Sir Abdur Rahim): All this was strictly
according to the law? ‘

Sardar Sant Singh: It could as well have been done in British India:
:the trial should have taken place here instead of his being sent there.

My, President (The Honourable Sir Abdur Rahim): On the facts as
-stated by the Honourable the Law Member, T rule that this motion is out
-of order. e

RAILWAY ACCIDENT AT THE BURDWAN RAILWAY STATION.

Mr. President (The Honourable Sir Abdur Rahim): The next one is in
the name of Dr. Banerjen. He wishes to discuss a definite matter, of
urgent pubiic importance, namely, the railway accident at the Burdwan
Station on the East Indian Railway on the 7th July, 1942. Many railway
accidents take place. The Honourabie Member cannot contend that
‘because there has been a railway nccident somewhere, the business of this
House must be adjourned to discuss it. Anyhow, T understand that._this .
matter has gone to court and is now sub judice. 1s that so?

The Honourable S8ir Edward. Benthall (Member for War Transport):
‘8ir, this regretiable unccident is the subject of an inquiry by a Senior
Government Inspector of Railways; his report has not yet been received.
As a result of the preliminary investigation, a member of the railway staff
has been arrested and is, I understand, now awaiting trial.  According
to my information, therefore, the case is sub judice.

~ Mr. President (The Honourable Sir Abdur Rehim): In those circum-
~stances it cannot be moved. '

RestricTioNs oN THE Export oFr Raw Hipes.

Mer. President (The Honourable Sir Abdur Rahim): The next one is in
the name of Mr. Azghar Ali. He wishes to discuss a definite matter of
urgent public importance, namely, unnecessary and unjustified restriotions
imposed by the Government of India on the export of raw hides resulting
in enormous loss of hides valuing several crores of rupees and unemploy-
ment of thousands of Musalmans and Depressed clisses

Mr, Muhammad Aszhar Al (Lucknow and Fyvzabad Divisions : Muham-

-zoadan Rural): Sir in view of the statement that hus been made hy the

Honoursble Sir Homi Mody that he would personally look into” the
mistakes that have been committed, T do not move it.
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FaiLurg To TAKE MEASURES FOR SAVING THE BulLpiING AND REcORD oF
BiaiLway CLEARING -ACCOUNTs OFFICE, DELHI.

Mr, President (The Honourable Sir Abdur Rahim): The next one is in
‘the name of Sir Zinuddin Ahmad who wishes to discuss a definite matter
of urgent public importance, namely, the failure of the Government of
India in not taking timely action to save the building and record of the
Railway Clearing Accounts Office.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): T do not wamt to move this motion, as I have
alrcady had a talk with the Honourible Member and 1 am satisiied with
the manner he proposes to deal with the problem.

Mr. President (The Honourable Sir Abdur Rahim): The next also is
in his name. . . .

Dr. Sir Ziauddin Ahmad: Tt is the same thing. I do not move it.

CerTAIN REmMarks oF His ExceELLENCY THE COMMANDER-IN-CHIEF.

Mr, President (The Honourable Sir Abdur Rahim): The next one is of
Sardar Sant Singh—to discuss certain remarks of H. E. the Commander-
in-Chief. This has been disallowed by the Governor General. [ suppose
the Honourable Member will want to know why. This motion is dis-
alowed on the ground that the motion cannot be moved without
detriment to the public interest.

GOVERNMENT POLICY IN ADOPTING THE NEW STANDARD TIME.

Mr. President (The Honourable Sir Abdur Rahim): The last one is i
the name of Mr. Kazmi. It is very argumentative. It is as folows:

“Thut the House do adjourn to discuss a definite matter of wur-ent rublic
importance, viz., to discuss the policy of the Government of India of advancing the
Btandard time by one hour and there by upsctting the practice of cenLuvies of recognis-
ing the midday at 12 o'clock, upsetting the conception of time in general and in
particular causing of great hardshlp to all persons employed in variovus vocations of
lifo who are habituated to start work after taking th ir meals aud cannot afford
‘lanch’ in offices—which is likely to afect their health and reduce lhe efficiency of
work—and curtailing the morning hours of preparation for work by one hour and
other inuenv.niences to the public in general.”

Qazi Muhammad Ahmad Eazmi (Meerut Division: Muhammadan
Ruyral): As the Chair has remarked, I have given some arguments in my
motion; the list is a very large ane and there seems to be- absdlutely no
justification for an action of this kind which is nffecting the whole of
India . . - .

Mr. President (The Honourable Sir Abdur Rahim): Has there been
much complaint by the public? !

Qari Muhammad Ahmad Kazmi: Yes; as atmatter of fact [ know that
thie litirantpublic and various advocates’ associations in conrts have
passed resolutions thnt the time should nit be advanced like this; and that
the court hours should be changed from 10 to 11 A.mM. -
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Mr, President (The Honourable Sir Abdur Rshim): Is it causing in-
convenience to the general public? Is that the allegation?

Qazi Muhammad Ahmad Eagmi: Yes.

"The Honourable Sir Reginald Maxwell (Home Member): Sir, it
Honourable Members really want to come back this afternoon in order-
to depate this question, Govéernment can have no real objection. But
I wou.d point out that there is reaily no difference of opinion between
the Government und the Honouruble Member for once; that is, we:
recognmize #ll the inconveniences that he has catalogued and others; but
this measure has been imposed as & matter of military necessity and
Geovernment have real.y no choice in the matter. So I submit there is.
reully nothing that we can debate. We are all agreed about the incon-
veniences.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-
able Member tuke objection to leave being given?

The Honourable Sir Reginald Maxwell: Yes. I take objection.
'Qazi Munammad Abmad Kazmi: Sir, may I say a word . .

Mr. Pres'dent (The Honourable Sir Abdur Rahim): I am not ruling:
the motion out on the ground that it is out of order.

Qazi Muhammad Ahmad EKazmi: If he makes clear one point, 1 may.
withdraw the motion.

Mr, President (The Honourable Sir Abdur Rahim): I do not want any
more arguments. You do not want to move?

Qazi Muhammad Ahmad Kumi I just want to ask the Honourable
Member this. Will other offices be at liberty. to have their time according
to their convenience and that he will not interfere with those offices. If
he gives me an assurance I may not move this motion.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. As
obiection has been taken to leave being granted. Will those Members
who are in fuvour vise in their p'aces?

(After a count) '

As less than 25 Members have risen in their places in favour of leave-
being granted, leave is refused.

H. E. THE GOVERNOR. GENERAL'S ASSENT TO BILLS.

Sscretary of the Lecislative Assembly: Sir, information has been
received that the following Bi'ls which were passed by both Chambers of
the Tndian Legislature during the Budget Sessions, 1942, have been:
araented to by His Exce’lency the (fovernor General under the provision:
of sub-section (1) of section 68 of the Government of India Ack, as con«
tinued by section 817 of the Government of Tndia Act, 1985:

1. The Workmen's Compensation (Amendment) Act, 1942.
2. The Indian Merchant Shipping (Amendment) Aect, 1942..
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. The Indus Vessels (Amendment) Act, 1042.

. The Indiun Medical Council (Amendment) Act, 1942
. The Indian Boilers (Amendment) Act, 1942.

The Multi-Unit Co-operative Societies Act, 1942

. The Coffec Market Expansion Act, 1942,
. The Indian Penal Code (Amendment) Act, 1942

The Cotton Ginning and Pressing Factories (Amendment) Act.
1942, N\,

. The Indian Patents and Designs (Extension of 'l‘nnej Act, 1942,
. The Protéctive Duties ('ontinuation Act, 1942.

. The Indian Finance Act, 1942,

. The Agricultural Produce (Gruding and Murking) Amendment

Act, 1942,

. The Tndian Toils (Army) Amendmnent Act, 1942.

. The Cantonments (Amendmnent) Act, 1943, .

. The Indian Limitation (Amendment) Act, 1942.

. The Indian Companies (Amendment) Act, 1942.

. The Weekly Holidays Act. 1943.

. The Industrinl Statistics Aect. 1042. '
. The Motor Vehigles (Amendment) Act. 1942 )

STATEMENT LAID ON THE TABLE.

Ner EarNiNGs of REcENTLY CONSTRUCTED RAILWAY LINER.

The. Honourable 8ir Edward Benthall (Member for War Transport).
“8ir, 1 lay on the table a statement showing the net earnings for the
ﬁrmncwl year 1940-41 of recently constructed mllvm\ lines.

Statement shoying net earnings during the financial year 1940-41 of new

Railway lines opened on and after the st April, 1934,

{Nore :—Only such lines as are entirely open and have been working for a full yoar

are included.)
Estimated
- Percentage return of percentage
. Net Income (columop 6 on  return of
. inrome ocapltal outlay). income on-
. creditabe capital
Serial  Name of Working Gauge, Mile- Date of tothe . - outlay
No. Project., Rallway. age.  opening. project for SOme YeATH
: 1940-41.  1939-40.  1040-41. nfter open-
ing as et
mated ori
Iy
1 2 3 4 5 8 7 8 9 10

1 Jhudo-Pithoro Jodhpur Metre  d¢4-11 1-6-1935 2,768,708 11-23 12:05 612

2 Khadro-Na- Do. Do. J0-72 20-11-1930 2,068,617 14-37 0-87
wabshah. s (a)
3 .l%-hmpdll- South Do. T 5eb0 20-1-1036 —17,858 —4-06 —G+ 32 —10+6
ot Cali- Tndian. () b -{b) (e)
(a) Thiats arrived at In the * final location survey *. The parlier estimates T
Fi mcmn.twoow pmb-hluratumof%mmtmllp‘ produced baforo the,

(b) Bxeludes net earnings of axbﬁ-g lines from now traffi¢ interchanged with new nllﬂy but estiraater
petorn took such credits Into accou

(0 Gmntmwumd o the construction of the line as pmurweurmotmmfenfm'hn-

Bosrd Lincs to the South Indian Rallway. It was estimated that 2 loss of Rs. 37,600 would acarue

f oﬂmummntonmwtlsyofns 1akhs,



DEPARTMENT OF EDUCATION, HEALTH AND LANDS NOTIFICA-
TION UNDER THE DESTRUCTIVE'INSECTS AND PESTS ACT.

Mr. J. D. Tyson (Secretary, Depastment of Education, Health and
Lands): 8ir, I lay on the table a copy of the Department of Education,
Health and Lands Notification, No. F. 15-21/41-A., dated the 12th May,
1942, issued under the Destructive Insects and Pests Act, 1914.

No. F.-15-21/41-A.
GOVERNMENT OF INDIA.

DEPARTMENT OF EDUCATION, HEALTH AND LANDS.
New Delhi, the 19th May. 19j2.

s

NOTIFICATION.
,(AGRICULTURE.)

In exercise of the powers conferred by sections 4A and 4D of the Destructive
Insects und Pests Act, 1914 (II of 1914), the Ccntral Government is pleased to direct
that the following further amendments shall be made in the notification of the Govern-
ment ot India, in the Department of Education, Health and Lands, No. F.-50-13 (20)/
38-A., dated the 20th November 1940, and t.l}a rules published therewith, namely :—

I. In the preamble to the said notification, and in rule 1 of the said rules,
after the word ‘Punjab’’, the words ‘‘the United Provinces' shall be
inserted.

II. In the Note below the Schedule annexed to the said.rules, clauses (b) and
(¢) shall be re-lettored as clauses (c) and (d) respectively and before
clause (c) as sg relettered, the following clause shall be inserted, namely :—

‘*‘(b) in the United Provinces, by the Entomologist to the (Governmeni of the

United Provinces, or such other officer as may h¢ authorised by the
Provincial Government in this behalf,”.
8d. J. D. TYSBON,

\ Secretary.

No. F.-15-21/41-A,
Copy forwarded to the—

Director, Imperial Agricultural Research Institute; Commerce Department;
Central Board of Revenue; Becretary, Imperial Council of Agricuitural
Research; for information and Publication. in the journals of the

. Imperial Council of Agricultural Research.

Director-General, Commercial Intelligence and Statistics for publication in the

_ Indian Trade Journal,

Covsul General for the United Btates of America, Calcutta.

.

Icgislative Department with 8 spare copies, with the request that they may, in -

accordance with the provisions of Section 4D of the Destructive Insects
ahd Pests Act, be placed on the tabls of the Council of State.

Legislative Assembly Department, with 8 spare copies, with the requcst that
they may, in accordance with the provisions of Sectionn 4D f the
Destructive Insects and Pests Act, be placed on the table of the
Legislative Apsembly. o

By order,
3. 8. BEDI,
for Deputy Secratary.
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INDIANS OVERSEAS DEPARTMENT NOTIFICATION UNDER THE
INDIAN EMIGRATION ACT.

‘The Honourable Mr. M. 8. Aney (Member for Indian Overseas): Bir, I
lay on the table a copy of the Department of Indians Overseas- Notifica-
tion, No. F. 85/42-0.8., dated the 20th June, 1942, issued under the
Indian Emigration Aect, 1922.

No. F.-35/42-0. 8.
GOVERNMENT OF INDIA.

DEPARTMENT OF INDIANS OVERSEAS.
New Delhi, the 20th June 1948,

NOTIFICATION.

In exercise of the powers conferred ‘gy sub-section (1) of section 30A of the

Indian Frmigration Act, 1922 (VII of 18 the Central Government is pleased to

direct that the foIlowmg amendment shall be made in the Department of Kducation,
Health apd Lands, No. F.-33/30-Overseas, dated the 1st August 1939, :vnmel]r —

In the said Notification, after the words ‘‘unless exempted by'". the words

“general or' shall be inserted. B

G. 8. BOZMAN,

Secretary,

STATEMENTS LAID ON THE TABLE.

The Honourable Sir Jeremy Ralaman (Finance Member): Sir, I lay
on the table a copy* each of—

(i) Appropriation Accounts (Civil) 1940-41 and the Audit Report,
1942;

(i) Commercial Appendix to the Appropriation Accounts (Civil)
1940-41 and the Audit Report, 1942;

{iii) Finance Accounts 1940_41 and the Audit Report, 1942;

(iv). Appropriation Accounts (Posts and Telegraphs) 194041 and
the Audit Report, 1941;

(v) Appropriation Accounts (Defence Services) 1940-41;

(vi) Audit Report—Defence Services 1942;

(vil) Memorandum containing explanation of variations in the
Central Government Appropriation Accounts (Civil) 1940-41
and the Audit Report, 1942, under the sub-heads of accounts
pertaining to the High Commissioner for India and the
comments of the Auditor of Indian Home Accounts;

(viii) Commercial Appendix to the Appropriation Accounts of the
Defence Services for 1940-41;

(ix) Appropriation Accounts (Railways) 1940-41, Part I;

(x) Appropriation Accounts (Railways) 1940-41, Part II;

{xi) Railway Audit Report, 1942;

(xii) Capital Statements, Balance Sheets and Profit and Loss
Accounts of Btate Railways in India for 1940-41;

(xiii) Balance Bheeta of Railway Collieries and Statements of all_in-
cost of coal for 1940-41;

*Not included in these Debates, but copies hawe been placed in the Library of the
House— ¥d. of D.
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(xiv) Memorandum showing explanations of variations between the
grant and ‘actuals under expenditure in England for 1940-41

of the Indian Posts and Telegraphs Department;

{xv) Corrections to the appropriation acecounts (Posts and Tele-
graphs) for 1940-41;

(xvi) Correction to the appropriation accounts (Railways) for 1040-
41, Part II;

(xvii) Ancalendments to the Audit Report, Defence Bervices, 1942;
an

(xviii) Corrections to the Appropriation Accounts (Civil) 1940-41
- and Audit Report, 1943.

W

AMENDMENTS TO CERTAIN MOTOR VEHICLES RULES.

Sir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, I
lay on the table & copy each of—

(i) Notification, No. A-1-3594 /41, dated the 21st March, 1942, issued
bv the Chief Commissioner of Coorg amending the Coorg
Motor Vehicles Rules, 1940;

(ii) Notification, No. A-8-4024/41, dated the 11th March, 1942,
issued by the Chief Commissioner of Coorg amending the
Coorg Motor Vehicles Rules, 1940;

(iii) Notification, No. F. 12 (8)/42-General, dated 11th March, 1942,
issued by the Chief Commissioner, Delhi, amending the
Delhi Motor Vehicles Rules, 1940;

i(iv) Notification, No. F. 12(81)/42-General, dated 2nd April, 1942,
issued by the Chief Commissioner, Delhi, amending the
Delhi Motor Vehicles Rules, 1041;

{v) Notification, No. F. 12(40)/42-General, dated 21st May, 1942,
issued by the Chief Commissioner, Delhi, under section 70
of the Motor Vehicles Act, 1989;

i{vi) Notification, No. F. 12 (86)/42-General, dated 8th June, 1942,
issued by the Chief Commissioner, Delhi, under sections 21
and 41 of the Motor Vehicles Act, 1939;

(vii) Notification, No. F. 14-6-III, dated the 25th May, 1942, issued
by the Chief Commissioner, Ajmer-Merwara, amending the
Ajmer-Merwara Motor Vehicles Rules, 1940; and

«(viii) Notification, No. F. 14-6-III, dated the 18th July, 1942, issued
by the Chief Commissioner, Ajmer-Merwara, amending the
Ajmer-Merwarn Mctor Vehicles Rules, 1940.
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THE CHIEF COMMISSIONER OF COORG.
NOTIFICATION.
N No. A-1-8594/ 41, dated Mercara, the 21st March, 1942 .

- In exercise of the powers conferred by section 70 of the Motor Vehicles Act, 1939
(IV of 1939), and Notification of the Government of India, Department of Communica-
tions, No. R. 60, dated the 28th June, 1939, the Chief Commissioner is pleased to
wake the following amendment in the Coorg Motor Vehicles Rules, 1840, issued with:
hie notification No. R. F. 43/121-39, dated the Z6th March, 1840,

Amendment. '
At the end of Chapter V after rule 148 of the said rules the following heading
snd rules shall be inserted, namely :— '

Sgeciol rules applicable to motor vehicles using producer gas as @ motor vehicle fuel.

. 148-A. In these rules, unless otherwise expressly stated, ‘‘producer’” means the
whole of the generator, pipes, coolers, filters and accessories necessary for the generation:
of gas and its supply to the engine.

148-B. On or after the 15th October, 1941, no producer shall be fitted to a motor
vehicle unless the producer—

(a) has been made by a manufacturer approved in this behalf by the Madras or

Mysore Government and further approved by the Coorg: Provincial Tran..
. port Authority as to its fitting on the vehicle and other details;

(b) is of & type or model -approved by, and in acoordance with specifications
approved by, that authority for use on the type of vehicle concerned;

(¢) has affixed to the geflerator in such a manner as to be clearly visible, a
metal plate huving legibly displaved upon it the name of the manufacturer-
and the manufacturer’s serial number :

Provided that in the case of stage carringes or goods vehicles plying inter-provincially
‘between Coorg and Mysore or Coorg and Madras, when it is proved to the satisfactiom
of the Coorg Provincial Transport Authority that the producer gas fitted to such
vehicles has been approvzd in all respects by competent authorities of those provinces.
no further approva] by the Coorg Provincial Transport Authority shall be necessary.

148-C. (1) Any person secking the approval of the Provincial Transport Authority
under rule 148-B shall u.ake application in writing to the said authority accompanied
by duplicate copies of the specifications, of cloar drawings or prints of the producer-
and of the instructions for working it, and shall state the type or modsl of .motor
vehicle and the size and horse-power of the engine for which the prodiucer is intended.

(2) ¥ 80 required by the said- authority, a person who has made an application
under sub-rule (1) shall furnish at his own expense a vehicle fitted with the producer-
for such test on the road (inclading a road jourmey of mot less than 50 miles conti-
nuous) as the authority may specify .

148.D. (1) Befose according approval to any type or design of producer the Provin-
<ial Transport Authority shall satisfy itself that the design and construction proposed’
are in accordance with the provision of these rules and in particular that—

{a) the design is reasonably simple and suitable to the type of vehicle for which
it is intended and is such that it ecan be fitted to the vehicle jn such a
way that the driver’s vision and control of the vehicle are not impeded,
“the convenience and safety of passengers is not endangered, the weight
of the producer can be reasonably distributed over the chaseis, and the
filters, coolers, pipes and other parts requiring frequent cleaning and’
attention can be fitted in readily accessible places;

(b) the effective capacity of the generatnr, hopper and filters is sufficient to
provide fuel to propel the vehicle for a distance of not less than 50
miles without recharging the hopper or cleaning the filters; .

(c) the producer is copable of providing gas to propel the vehicle by the gas. alone
‘along a level road with its full lawful load at s sustained rats of speed of*
not less than—

(i) in the case of a goods vehicle not being a heavy transport vehicle, 20 m.n h.,
(ii) in the case cf a goods vehicle being & heavy transport vehicle, 15 m.p.h.,
(iii) in any other case, 26 m.ph.

{d) the materials and methods of construction specified by the applicant are, save
as otherwise declared by the applicant, calculated to withstand fair wear:
and tear for a period of not less than two years under the normal conditions:
of working of the type of vehicle for which the producer i intended.
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(2) The instructions for the working of the producer shall be subject to the approval
inl the Provincial Transport Authority which shall cause to be endorsed thereon a state-
“ment of the materials and parts declared by the applicant not 1o be calculated to
withstand two years’ fair wear and'tear. . . _

148-E. Every producer shall be designed, manufactured, fitted and maintained with
il reasonable care necessary to preveni danger from fire, gas poisoning, and burns,
and in particular—

(a) all pipes, joints, valves and all covers to the hoppers, generators, cooling
chambers, filters and ather accessories shall be free from gus or air leaks;
and s

(b). if an escape funnel is fitted te the generator for use during the blowing of air’

. through the generator, the mouth of the funnel shall be pliced above the

level of the roof of the vehicle.

148-F. (1) No part of any }deuoer shall be placed so as to reduce the field of
wision of the driver by means of the mirror prescribed in rule 96 or otherwise, or so as
4o impede the driver in his control of the vehicle.

{2) In a public service vehicle—
(a) no p:rt of the producer shull be placed within the passengers’ compartment;
B

{b) the generator shall be centrally placed in rear of the gers’ compart-
ment, either completely outside it or recessed into the rear , and
shall be insulated and have the rlearance prescribed in rule IRG:

FProvided that notwithstanding & r:apmviaium of rule 88 (a) the generator and a reserve
wf fuel .not exceeding one hund and: fifty pounds in weight may be carried on &
Arailer sttached to a public service vehicle. '

(3) No public service vehicle fitted with a producer shall have any opening or door
in .the rear end of the vehicle, ' -

(#) In a transport vehicle other than a public service vehicle Lhe generator shall
not be placed forward of the rear of the driver’s cab and shall be insulated and have
the clearance prescribed in rule 148-G. : -

148-G. (1) On any motor vehicle, if any part of the generator is so placed as to be
within a distance of six inches in a horizontal plane from any part of the vehicle,
the veliicle shall be insulated from the generator by a sheet of asbestos one-eighth
«of an inch thick, or by such other insulating material as the Provincial Transport
Authority may by . general or special order in writing specify in this behalf, not less
in height than the height of the generator (including the hopper) and of such a width
aE— i »

(a) where the generator is recessed, to completely line the reccss; and

(b) where the generator ia not recessed, to project for a distance of not less
than six inches on either side of the generator.

(2) No part of a generator shall iave o clearance between it and the insulating
‘thateria] prescribed in sub-rule (1) of less than two inches. .

148-H. (1) In the case of a goods vehicle the erator may be placed centrally
‘at the rear ¢f the wvehicle as prescribed for a public service vehicle or, behind the
driver's cab. .

{2) When the genef-ator is placed behind the driver's cab it shall be adequately
.enclosed in a separate compartment, and no gqodal shall be carried in that compartment

-148-1, No generator and no pipe connecting the generator to the gas filters shall
be so placed tﬁat any part of the generator or pipe is within a distance of less than—

(a) two feet from any part of the petrol tank; or
(b) four feet from the filling point or orifice of the petrol tank :
Provided that if the filling point or orifico is screened off from the generator by an
adequate partition, clause (b) shall not apply in relation to the generator.
148-J. On any transport vehicle the filters and gas coolers shall*be so placed as to be
-readily accessible  for cleaning at any time.

148-K. Every part of the producer shall be firmly and securely fixed in place, and
«all pipes, valves, joints and hopper lids cr covers shall at all times be maintained in
- gos-tight condition.
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18-L. No driver or other person in charge of a motor vehicle to which a producer:
is fitted shall—

(a) at any time when there is fire in the generator, cause or allow the vehicle:
to stop or remain stationary at a distance of less than ten yards from any
other motor vehicle or of less than 20 yards from any petrol pump or
place where petrol is supplied in tins;

() at any time when there is fire in the generator, pour petrol or cause or
allow petrol to be poured into te petrol tank; \

(c) carry, or cause or allow to be carried, in the vehicle (sdve in the regular
pelt,ml tank thereof) any petrol or other inflammable or explosive
substance ; -

(d) clean or rake out the generator at any appointed bus stand or stopping
place or within a distance of less than 20 yards from any other motor
vehicle, or cause or allow the same to be done by any person;

(e) where a park, bus stand, or halting place or a part of a park, bus stand
or halting place is set apart for vehicles fitted with producers, allow
the vehicle to stop or remain stationary in‘any other park, bus stand!
or halting place or other part thereof, as the case may be;

({) place the vehicle, or cause or allow it to be placed, in any garage or shed:
unless the garage or shed is "provided with & permanent opening or
openings for sufficient ventilation other than doors and windows that.
may be closed.

148-M. (1) The projection of any part of a producer beyond the rear of the
vehicle shall be deemed not to be a part of the vehicle for the purposes of rules 108
and 110 of the Coorg Motor Vehicle Rules, 1940

(2) No producer shall be fitted to any motor vehicle in such a way that the
vehicle thereby contravenes the provisions of rule 107 or rule 109 of the Coorg Motor
Vehicle Rules, 1940. ~ -

Note.—Every driver or other person in charge of a motor vehicle to which w»
producer is fitted is informed that the fitting of a producer gas plant is in effect an
alteration for purposes of section 32 of the Act, and is advired in his own interest
to have the vehicle inspected and the fact noted on the certificate of fitness before-
putting it into wuse.

J. W. PRITCHARD,
Thief Gommissioner..

THE CHIEF COMMISSIONER OF COORG.

NOTIFICATION.
No. A-3-4024/41, dated Mercara, the 11th March, 1942.

In exercise of the powers conferred by section 48 (d) of the Motor Vehicles Act,.
1930, read with section 68 (3) and (za) and the notification of the Government of
India, Department of Communications, No. R. 60, dated the 28th June 1838, the
Chief Commissioner iz pleased to make the following amendment to the Coorg Motor:
Vehicles Rules, 1940, issued with his notification No. R.F. 43/121-39,’ dated the-
26th March 1840,

Amendment.

After Rule 56(b), add the following :—

““56(c). The Provincial Transport Authority may stipulate, if necessary, specific
conditions for the: carriage of mails in any stage carriage on any route.”

2. In Part A of Form P.8t.B.
Add the following, as item 15—

15,—The permit-holder shall, if required carry mails, at such rates, as may be
fixed by the Provincial Transport Authority, in consultation with the Postal
Authorities concerned.” :

J. W. PRITCHARD,
Chief Commissioner.

. .
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OFFICE OF THE CHIEF COMMISSIONER, DELHI.

NOTIFICATION.
Delki, the 11th Murch 1942.

No. F. 18 (8)/42-General.—In exercise of the powers conferred by clause (d) of
sub-scction (2) of section 70, of the Motor Vehicles Act, 1939, read with the noti-
fication ¢f the Government of India in the Department of Communications No. R.-60,
dated the 28th June 1939, the Chief Commiss.oner is pleased to make the following
amendment in the Delhi Motor Vehicles Rules, 1840, the same having been previously
published with his notification No. F. 12 (3)/41-General, dated the 5th January 1942.

' Amendment.

In sub-ryle (1) of rule 550 for the figures and words *225 pounds in weight
unladen’ the figures and worda **1,100 pounds in weight laden’ shall be substituted.
' ‘A. V. ASKWITH,

Chief Commissioner, Delhi,

OFFICE OF THE CHIEF COMMISSIONER, DELHI.
NOTIFICATION.
Delki, the 2ad April 1948,

No. F.-12 (31)/42-General.—In exercise of the powers conferred by clause (za)
in sub-section (2) of section 68 and clause (d) in section 48 of the Motor Vehicles
Act, 1939, read with the Notification of the Government of India in the Depart-
ment of Communications No. R.-60. dated the 28th June 1939, the Chief Commis-
sioner is pleased to make the following amendment in the Delhi Motor Vehicles
Rules, 1841, the same having been previously vublished with his Notification No.
F.-12 (3)/42-General, dated the 5th February 1042

Amendment,

After rule 4.18 the following shall be added, namely :—

“4,18-A The Provincial Transport Authority may sttach to any stage carriage
o.mr:ro of mails In stage permit a condition that the holder shall, if required carry
oarriages mails at such rates as may be fixed by the Provincial
Transport Authority in consultation with the postal authorities.’

A. V. ASKWITH,

Q'Iu’cf Commissioner, Delhs.

OFFICE OF THE CHIEF COMMISSIONER, DELHI.
NOTIFICATION.
Delhi, the 21st May 1942.

No, F. 12 (40)/48-General.—In exercise of the powers conferred by section 70 of
the Motor Vehicles Act, 1830, read with the notification of the Government of Indis
in the Department of Communications No. R-60, dated the 28th June 1939, the Chief
Commissioner is pleased to make the following rules the same having been previously
published with his notification No. F. 12 (40)/42-General, dated the 4th May 1843.

2. The Chief Commissioner takes this opportunity of drawing attention to the
provisions of section 32 of the Motor Vehicles Act, 1039, under which the owner of
sny motor vehicle who affixes a charcoal gas plant to it is required to report the
fact to the Registering Authority w:thiﬁ whose jurisdiction he resides.

VLES.

1. These ;'ugl:a may be cited 48 the Delhi Motor Vehicles (Use of Charcoal Gas)

. Rules, 1942,
2. In these rules unless there is something repugnant in the subject or context,—
De finition, )

(s) “‘Board” means the Board constituted by the Chief Commissioner under
rule 3 of these rules;

(b) ‘‘charcoal gas plant’’ means an apparatus for generating gas by the com-
bustion of charcoal with a view to the use of the gas for the propulsion
of a motdr vehicle, and includes the whole of the generator, pipes, coolers,
filters and accessories necessary for that purpose and for the supply of
the gas to the engine of the motor vehicle, .
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3. (1) For the purpose of approving persons to serve as manufacturers of charcoal

Constitution, of the Board, 588 plants, and to perform the other functions which are to

Cl o be diacha:gad by the Board under these rules, the Chief

ommissioner may appoint a Board, consisting of the Chairman of the Delhi Pro-

"-“";:l’ Transport Authority and not less than two and not more than four other

(2) In the event of a dis ini
of the majority. shell preuil?gummt between the members of the Board the opinion

4. (I) Any person desiring to be approved as a manufacturer of charcoal gas
Grant of certificates to ap- Plants shall make an application to the Board accompanied
proved manufacturers, by specifications and drawings in duplicate of the plant or
- ) plants which he proposes to manufacture, an explanation of
the type or model of motor vehicle to which each plant is designed to be fitted and

a copy of the instructions which he proposes to issue for the guidance of the person
using the plant.

(2) If so required by the Board, a person who has made an application under
sub-rule (1) of this ruley ahall— P

(a) submit a model of the charcoal gas plant to such tests in such laboratory
or workshop and by such person as the Board may specify, and

(b) provide at his own expense n vehicle fitted with the charcoal gas plant
for such tests on the road as the Board may specify.

(3) After considering the papers submitted and subjecting the model charcoal
plant to such tests as the Board deems suitable, the Board may at itsa discretion
grant or refuse the application, and if it decides to grant the application shall
issue a certificate to the applicant showing that he has been approved as & manu-
facturer of charcoal gar plants of a type or types to be specified in the certificate.

(4) Before according approval to any type or design of charcoal gas plant the
Board shall satisfy itself that the design and construction proposed are in accord-
ance with the provision of these rules and in particular that—

(a) the design is reasonably simple and suitable to the type of vehicle for
which it is intended and is such that it can be fitted to the vehicle
in such a way that the driver’s vision and control of the veh'cle are
not.impeded, the convenience and safety of passengers is not endangered,
the weight of the charcoal gas plant can be reasonably distributed over
the chassis, and the filters, coolers, pipes and other parts  requiring
frequent cleaning and attention can be fitted in readily access'ble places;

(b) the effective capacity of the generator, hopper and filters is sufficient to
provide fuel to propel the vehicle for a distance of not less than fifty
miles without recharging the hopper or cleaning the filters;

{c) the charcoal.gas plant is capable of providing gas to propel the vehicle by
the gas alone along a level road with its full lawful load at a sustained
rate of speed not less than— :

(i) in the case of goods vehicle not being a heavy transport vehicle, twenty
miles an hour;

(ii) in the case of goods vehicle being 'a heavy transport vehicle, fifteen miles
an hour:

(iii) in any other case, twenty-five miles an hour;

(d) the materials and methods of construction specified by the applicant are
save as otherwise declared by the applicant, calculated to withstand fair
wear and tear for a period of not less than two years under the normal
conditions of working; )

(e) the plant is so designed as to cause no undue wear to the engine,
(6) It shall be a condition of every certificate issued under sub-rnle (3) of this
rule that the holder of the certificate shall in respect of every charcoal gas plant
" issned 'from his factory supply to the prospective user a set of instructions in terms
approved by the Board for the working of the charcoal gas plant.

(6) Notwithstanding anything in this rule the Board may direct that any person
who has been approved as & manufacturer of charcoal gas plants in any other Pro
vince or Btate ih India shsll be deemed to be an approved manufacturer for the

i
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iDelhi Province subject to the conditions in force in the Province or Btate in which
the person was first approved as a manufacturer and to such further conditions as
the Board may think fit to. impose.

5, On or wfter the ﬁrs:.ld day cifl.tliune 1942 no permnllm‘li dri;o 'S l::aoltor “hihcl:l'l
. and no holder of a permit shall allow the vehicle to whi
Probibarion gus ;‘f:n;"ugf the permit relates to be driven, with a charcoal gas plant
made by an  approved affixed thereto unless the charcoal gas plant has been made
manulacturer, by a manufacturer approved by the Board under rule 4 of
these rules : and has been spec.fied by the manufacturer as being of a type suitable
for use on the motor vehicle to which it is fitted :

Provided that the Board may by general or special order give permission for
.any charcoal gas plant which was in use on a motor vehicle before the first day
.of June 1842, to continue to be used on that vehicle even though it was not manu-
factured by a person approved by the Board under ryle 4 of these rules.

6. (1) No person shall drive any motor vehicle, and no holder of a permit shall
allow the motor vehicle to which the permit relates to be
-Oondiﬁwi under which driven with a charcoal gas plant affixed thereto unless the
fharcoal gas Dlants may requirements set forth in the Schedule to these rules are
fulfilled in respect of the said plant and the vehicle to

‘which it is fitted.

(2) The driver or other person in charge of a motor vehicle to which a charcoal
igas plant is fitted shall not—

(a) at any time when there is fire in the generator, cause or allow the vehicle
to stop or remain stationary at a distance of less than ten yards from
any other motor vehicle or less than twenty yards from any petrol pump
cr place where petrol is supplied in tins;

(b) at any time when there is fire in the generator, pour petrol or cause or
allow petrol to be poured into the petrol tank;

(¢) carry or cause or allow to be carried in the vehicle (save in the regular
petrol tank thereof) any petrol or other inflammable or explosive sub-
stance ;

{d) clean or rake out the geherator at any appointed bus stand or stopping
place or within a distance of less than twenty yards from any other
motor vehicle or cause or allow the same to be done by any person;

{e) where a park, bus stand, or halting place or a part of a park, bus stand
or halting place is set apart for vehicles fitted with charcosl gas plants,
allow the vehicle to stop or remain stationary in any other park, bus
stand or halling place or other part thereof, as the case may be;

(f) place the vehicle or cause or allow it to be %h\cnd in any garage or shed
unless the garage or shed is provided with a permanent opening or
openings for sufficient ventilation other than doors and windows that
may be closed. :

7. Nothing in these rules shall prohibit the use in the Delhi Province of @

charcoal gas plant on a motor vehicle which is registered in

. Reolprocity with other the Punjab or the United Provinces or any other Province

Provinces or States. or Btate to which the Chief Commissioner may extend the

applicability’ of this rule, provided that the requirements of the rules in force in

the Province or State where the motor vehicle is registered in respect of the use of
charcoal gas plants are fulfilled.

Schedule.

1. Every charcoal gas plant must conform to the following general specifications :—
(a) All pipes, joints, valves, and all covers to the hoppers. generators, cooling
Ich.li‘mbers, filters and other accessories shall be free from gas or air-

eaks. .

(b) If an escape funnel is fitted to the generator for use during the blowing

. of air through the generator, the mouth of the funmel shall be placed
above the level of the roof of the vehicle.

(¢) The materials for the construction of generators including hoppers and
outer shells if any, shall bhe of mild steel sheet and shall not be less
than No, 16 B, W. @. (0.065 in. thick) with the exceptiop that in the
case of any updraft generators in which no refractory lining is used,

' L
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the fire-box shall be constructed of mild mteel sheet not less than 11
B. W. G. (0.120 in. thick) for a distance of twelve inches above the
grate or to the top of the gas offtake, whichever is less. In the case
of crossdraft generators, where no refractory lining is used, the distance
from the mouth of the tuyere to any part of the shell shall not be less
than five inches. All generator cover and generator flange joints shall
be made of heat-resisting material.

(d) The material from which coolers are made shall be mild steel, copper or
brass sheet not less than 18 B. W. G. (0049 in. thick). All coolers
must be made so that they can he readily cleaned.

A

(e) The gas filtering system shall be in mot less than three stages, of which
the last stage shall be felt or other approved fabric, provided that the
Chief Commissioner may by notification approve any fitering system.
The materials from which filter casings and all gas piping up {o the
mixing chamber or carburettor are made shall not be less than No. 18
B. W. . {0-049 in. thick). All filters shall be so placed as to be accessible:
to cleaning at all times.

(f) Flanges fitted to piping shall be made of material not less tham No. 11°
:fB. wbo{; (0.120 in, thick). Kach flange shall be secured by not less than:
our L8,

II. (1) No part of dny charcoal gas plant shall be so placed as to reduce the fieldi
of vision of the driver by means of the mirror prescribed in rule 5.7 of the Delhi
h}o{-ﬁr Vell:_iclles Rules, 1940, or otherwite, or so as to impede the driver in his controll
0. e vehicle.

(2) In & public service vehicle—

() no part of the charcosl gas plant shall be placed within the passengers com--
partment, and

(b) the generator shall be centrally placed in rear of the passengers compartment,.
. either completely outside it or recessed into the rear panel, and shall be
isn?:;t?d‘ and have the clearance ' prescribed in paragraph III of this.
» C uie ;

Provided that the generator and a reserve of fuel not exceeding one hundred andt
fifty pounds in weight may be carried on a trailer attached to a public service vehicle.

(3) No public service vehicle fitted with & charcosl gas plant shall have any opening:
or door at the rear of the vehicle.

{4) In a transport vehiclo other than a public service vehicle the generator shall
not be placed forward of the rear of the driver's cab and shall be insulated and have:
the ‘clearance prescribed in paragraph III.

II1. (1) On any motor vehicle, if any part of the generator is so placed as to ve
within a distance of six inches in a horizontal plane from any part of the vehicle,
the vehicle shall be insulated from the generator by a sheet of asbestos one-eighth of
an inch thick, or by such other insulating material as the Board may by general or

cial order in writing specify in this %ehnlf, not being less in height than the
height of the generator (including the hopper) and of such a width as—

(8) where the generator i recessed, to line completely the recess; and

(b) where the generator is not recessed, to project for a distance of not less tham
six inches on either side of the generator.

(2) No part of a generator shall have a clearance between it and the insulating
Inaterial prescribed in sub-paragraph (1) of this paragraph of less than two inches.

- IV. (1) In the case of u goods vehicle the generator may be placed ceni:rllly at the
rear of the vehicle as prescribed for a publio service vehicle or behind the driver's cab.

(2) When the generator is placed behind the driver's cab it shall be adequately
enclosed in a separate compartment, and no goods shall be carried in that compartment.

V. No generator and no’ pipe connecting the generator to the gas filters shall be
so placed that any part of the generator or pipe 1s within a distance of less than—

() two feet from:any part of the petrol tank, or )
(b) four feet from the filling point or orifice of the petrol tank :
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Provided that if the filling point or orifice is screened from the generator by an’
adequate partition, clause (b) shall not apply i relation to the generator.

VL. Every part of the charcoal gas plant shall be firmly and securely fixed im
place, and il pipes, valves, joints, hopper lids or covers shall at all times be maintained
in a gas-tight condition.

VII. Where water is used, either for injection, or for cooling tuyeres, it shall be-
provided from a source other than the engine coaling system, and shall not be in
circuit therewith.

A. V. ASKWITH,
Chief Commissioner, Delhi.

OFFICE of THE CHIEF COMMISSIONER, DELHL

NOTIFICATION,
Delhi, the 8th June 1942,

No. F.-12 (36)/42-General.—In exercise of the power conferred by sections 21 and 41!
of the Motor Vehicles Act, 1838, rcad with the Notification of the Government of
India in the Department of Comnunications No. R -60, dated the 28th June 1938, the-
Chief Commissioner is pleased to make the following rules, the same having been:
previously published with his Notification No. F.-12 {36)/42.General, dated the 10th.
April, 1942,

Rules.

1. Notwithstanding anything contained in the Delhi Motor Vehicles Rules, 1940,.
no fee shall be charged for the issue or alteratidn of certificates of registration relating
to motor vehicles which are the property of the Personal Representative in India of”
the President of the United States of America and his staff. ' .

2. If the Personal Representative in India of the President of the United States-
of America or any member of his staff has paid or shall hereafter pay a fee for the
issue or renewal of a licence to drive s motor vehicle or for undergoing a test of'
competency to drive the fee shall on his application be refunded to him.

A. V. ABEWITH,
Chief Commissioner, Delhi..

ORDERS BY THE CHIEF COMMISSIONER, AJTMER-MERWARA.

NOTIFICATION.
Abu, the 25th May, 1942. '

No. F. ﬂu-s-![].—ﬂ.‘hg Chief Commissioner is pleased to make the following amend-
ment in the Ajmer-Merwara Motor Vehicles Rules, 1940, published with his Notifica-
tion No. 1141/34-W./38-11I, dated the 12th June- 1940, the amendment having been
previously published in this Administration’s Notification No. F./14-6-III, dated the
4th April, 1942,

In rule 5.56 (a) of Chapter V—Construction, Equipment and Maintenance of Motor
Vehicles—for the figure and words ‘225 pounds in weight unladen’ substitute the
figure and words ‘1100 pounds in weight laden”. :

By Order,
M. WORTH,
Se-retary to the Chief Commissioner,
Ajmer-Merwura.
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NOTIFICATION.

* Abu, the ISth July, 1942.

No. F.|14-6-111 —The Chief Commissioner is pleased. to make the following
addendum ,to the Ajmer-Merwara Motor Vehicles Rules, 1940, published with his
Notification No. 1141/34-W./38-III, dated the 12th June, 1840, the addendum having
.been previously published in this Administration's Notification No. F.[146.I1I, dated
the 28th May 1942.

Chapter IV—Control of Transport Vehicles. After clause (b) of rule 4.18 insert
:the following new clause— )

“(c) that the holder of a permit of a stage carriage shall, if vequired, carry
* mails at such rates az may bo fixed by the Provincial Transport Authority
in consuitation with the 1 authorities concerned.”
By Order,
M. WORTH,

Secretary to the Chief Commaissioner,
Ajmer-Merwara,

ELECTION OF A MEMBER TO THE DEFENCE CONSULTATIVE
COMMITTEE.

Mr. 0. M. Trivedi (Secretary, War Department): 8ir, I move:

. "That this Assembly do proceed to elect, in sach manner as the Hopourable the
President may direct, a non-official member to serve on the Defence Consultative
“Conimittee, vice Lieut.-Colonel Bir Hénry Gidney, deceased.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

. "“That this Assembly do proceed 'to elect, in such manner as the Honourable the
President may direct, a non-official member to serve on the Defence Consultative
‘Corumittee, vice Lieut.-Colonel Bir Henty Gidney, deceased.”

The motion was adopted.

ELECTION OF A MEMBER TO ;'l‘H.E ADVISORY COMMITTEE FOR
THE UTILLZATION BRANCH OF THL GKOLOGICAL SURVEY
" OF INDIA.

The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I move:

““That this Assembly do proceed to elect, in such manner as the Honourable the
{President may direct one representative of the Assembly to serve on the Advisory
«Committee constituted by the Government of India, to advise on problems connected
with the work of the Utilization Branch of the Geological SBurvey of India.”

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:
““That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct one representative ofs the Assembly to serve on the Advisory
wWCommittee constituted by the Government of India, to advise on problems counected
witn the work of the Utilization Branch of the Geological Survey of India.”

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): I am
-sure the House is rather disappointed in not having the privilege of hear-
ing a maiden speech from my Honourable friend on this subject. T am
:afraid the Honourable Member is fighting shy of going into the history of
ithis question because undet the guise of this short motion is sought to be
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covered u dark and tragic chapter of British Indian hstory. I refer to the:
Conference which was presided over by my  Honourable friend, Bir
Firoz Khan Noon, while he held charge of this Depurtment, on the 6th
July last. at which a lengthy stntement was made by Dr. Fox, the Head'
of the Geological Survey of India, in the course of which he called
attention to the disgraceful policy of the Government of India in regard’
io the development of India’s mineral resources during the past century
or so. I am afraid my Honourable friend, the Home Member’'s emissaries
who are responsible for censorship are not very careful about censoring
officiui speeches of this character. Otherwise, they would have found’
voluable material in the press report of this Conference to which their-
attention could justifiably have been directed.

" Dr. Fox, in announcing the constitution of the: Utilization Branch of
the Geological Survey at that Conference, referred to the fact that India
in pre-historic days—he referred to 2000 B. C.—was a manufacturing’
country in respect of important metals and was actually exporting manu-
fnctured steel to other different parts of the world. With the British
connection, however, the whole picture wns changed and Dr. Fox made
the astounding revelation that the importance of geological work on the
part of the Government was realised only in the interests of getting coal’
for the purpose of supplying ships whicth came from Kurope with
merchandise to this country. That wags the first step that was taken for
the purpose of undertaking geologienl activities in this country at the
instarce of the Government of India. Then he referred to the period
when geologicul work was started in seriousness . . ., . . .
~ The Honourable Mr. M. S. Aney (L-ader of the House): May I just,
rise tu invite your attention to a point? | The information which iny
-Honourable friend is giving and the criticisms which he is making are-
very valuable, but I doubt whether they are really in point in reference to-
the motion which is before the House. The motion is that the Assembly
do elect one Member to serve on a certain Committee.

Mr. K. 0. Neogy: I am surprised and pained at the interruption of
the Honourable the Leader of the House in this matter. This is the first
tims that the House has any indication of the constitution of the tiliza-
tion Branch of the Geological Survey and. we are entitled to know what it .
is aboul. and I sm entitled to deal with certain aspects of the question as
they strike rue.

Mr. President (The Honourable Sir Abdur Bahim): I am not sure
thut T undersiocd “the Honournhle the Leader of the House to take objec-
tion to thz Honourable Member’s remarks as being irrelevant. I do  not.
think be meant it. '

The Honotrrable Mr. M. 8. Aney:’ T did not say that.

Mr. K. 0. Neogy: Now, 1 was coming to the year 1902 to which a
specific refererice was made by Dr. Fox. He said that in that year the-
department possessed six specialized mineral experts, and was pre-
pared foc o big utilization drive. What was the attitude of the Govern-
ment in that roatter? The Government of India of those days,—I am-
quoting from & press report—did not agree to this work of utilization and’
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stripped the department of ite personnel by turning the experts into
simple mining 1nspectors. The Government took the view that the
.departiient was concerned in getting minerals for export to other
-«countres und was nat interested in the question of manufacturing any-
hing out of those minerals. This is what he said :

“The work .of geologiste in India was mainly to promote the export of raw
“materials rather than encourage industrial development in this country.”

_When the wur started, suddenly the departmental conscience got
Jpricked, and they now realise that they had done a great wrong in 1ot
devcloping the geological and mineral resources of India.in time; aud,
_purticularly after they lost Mulaya and Burma, they awoke to the necessity
.of doing something in that matter. I should like to know from: the
Horourable gentlainan n charge of this Department whether it is not
& fact that the experts that have been employed are evacuees from tlioge
ceountries. 1.have a snrcwd suspicion that ultimately the activities >f this
branch of the departanent will be utilised for the purpose of rehabililating
iin India, the powerful British financial interests which were dislodged
‘from those countries, interests which were engaged in the mineral industry
n Malaya -and Burnss.

Now, 8ir, I rhould like to know something about the composition of
the Advisory Committee to which we are being asked to agle> to elect
-one Memoer. How many different bodies are represented on it ard what
will be the scope of its activities? Will the Committee have any woice
‘in contrilling the Government policy in regard to the employment of
~experts and in regard to the granting of mineral concessions that' will be
ultimately granted as a resuit of the pioneering work of this brancii.

A further point that avises is as regards the relations that this hranch
-of tne Geological Department are going to maintain with the Eonard of
Scientific and Industrial Research and Utilization that is attached to the
«Commerce Department. That is another point on which I seek information.
Furthermore, I should like t¢ know what minerals have ulready been
-gelected for the purpose of engaging the attention of this branch and who
.are the exparts that are engaged in investigationg in that connection and
-whether Goverament hav: nlready in view any commercial roncerns to
-whom. the concessions will be granted when the time is ripe for it.

Tuen there is another poini which is somewhat important, and that
“is thc question of training Indians. It may be, and I dare say the Govern-
ment reply will be, that the experts that are required for the purpose of
carrying on investigaticng in some of these rare minerals, are not to be
'had in India. I should like to know what arrangements are being made
‘for the purpose of giving properly qualified Indians the necessary fucilities
“for getting technical training under the experts that may already be
~employed.

The Honourable Dr. B. R. Ambedkar: It is quite true that my Hon-
.ourable friend had not the bevefit of hearing my maiden speech, I have
made many speechos in my life and I do not think I shall be afraid of
-making & maiden speech.

My Honourabla friend pointed out that the reason why I did not
apeak in support of the Resolution is because there is somethirp very
dark which the department is not prepared to disclose to this Flouse. T
rcan assure the Honournnle Member that I do not think that there is
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anything behind this project which either myself or the Government of
India need be ashamed of. ‘When 1 put forward this motion, I thought
that it would go through in the usual way in which such motions sre
treated and if I had the slightest inkling thaet my friend was going to
raise these points, I would certainly have posted myself on these guesiions.
(An Honourable Member: ‘You must know the procedure of the House.')
Well, J am 2 aew man and 1 expect from this House a little more cbarity.
If my friend must have the information which he wants before he can
allow this motion to 'go through, then my suggestion ig that this debate
may be adjourned to & later date when I shall be in a position to give
my Honourable friend the information he wants.

Mr. President (THe Homourasble Sir Abdur Rahim): The Honourabls
Meruber (Mr. Neogy) cun get all the information he wants by putiting down
4 question, but 1 suppose it is the desire of the House that this motion
ghould be postponed.

(Voices: ‘‘Yes''.)
The motion is postponed.

ELECTiON OF MEMBERS TO THE STANDING COMMITTEE FOR
THI: POSTS8 AND AIR DEPARTMENT.

Sir Gurunath Bewoor (Secretary, Posts and’ Air Department): Sir, I
move:

“Thnt this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, three non-official members to serve on a Standing Coummittee
to advise on subjects, other than ‘Roads’, dealt with in the Departmeut of Posts and
Air, during the y.ar 1842.43."

I think I should explain why this motion has been brought forward.
"Phe House elected in the last Session a Standing Advisory Committee for
the subjects dealt with in the Department of Communications with the
exception of the subject of roads, for which there is a separate Standing
Roads Comnuctee. Since then, the Communications Departineut has been
split into two, namely. the War Transport Department and the Posts and
Air Department. The Commuttee already elected is, therefors, u::uble to
function. It has, therefcre, become necessary to elect a separate Advisory
Committee for the Posts and Air Department. That is the reason why this
motion has been brought forward before this House.

Mr. President (The Honourable Sir Abdur Rahim): The question is.

“ bly do proceed to elect, in such manner as the Honourable the
?reu;]::il;:: 2::; Ad::cn;, {hm l;on-oﬂ!chl members to serve on & Standiny Commi
tn advise on subjects, other than ‘Roads’, dealt with in the Department of Posts and

Air, during the year 1942-43."
The motion was adupted.

P ——

resident (The Honourable Sir Abdur Rghim): I may ntorin Hon-
ourzll.:a PMembarts (Eat. for the purpose of elljztictn of Members for the
Defence Consultative Commitiee and _the Stsndmg Committee for tghe
Department of Fosts and Air the Notice Office will be open to _Teceive
nominations up to 12 O’clock on Tuesday the 15th -Septembe::, 194‘... The
€lections, if necessary, for the Defence Consultative Commitiee will he
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bheld on Thursday the 17th September, 1942, while the election for tho
Standing Committce for the Department of Posts and Air will take place
on Friday the 18th Septeinber, 1042, The elections which will be conduet-
ed m accordance with the principle of proportional representation by means
of the single transferable vote will be held in the Assistant Secretary’s.
Room in the Council House, New Delhi between the hours of 10-30 A.M.
and 1 p.M.

THE REPEALING AND AIVI[ENDING-'BILL.

‘The Honourable 8ir Sultan Ahmed (Law Member): Sir, I beg to move
1 pa, i0v leave to introduce a Bill to repeal certain enactments and
FH: L0 amend certain other enactments.
Mr. President (The Honourable Sir Abdur Rahim): The question is.

‘“That leave be granted to introduce a Bill to repeu.l certain enactments and to-
amend-—certain other enactments.’

The motion was aduptf.d

The Homourable Sir Sultan Ahmed: Sir, I introduce the Bill.

THE INDIAN RUB8BLR CONTROL (TEMPORARY AMENDMENT).
BILL.

Ll

The Honourable Mr. N. R. Sarker (Commerce Member): 8ir, I beg to.

move for leave to introduce u Bill temporarily to amend the Indian Rubber
Control Act, 1934,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill temporarily to amend the Indiam
Rubber Control Act, 1834."

The motion was adopted.

The Honourable Mr. N. R. Sarker: Sir, I introduce the Bill.

THE INDIAN COMPANIES (SECOND AMENDMENT) DBILL.

“The Hénourable Mr. N. R. Sarker (Commerce Member): Sir, I beg to.
move for leave to introduce a Bill further to amend the Indian Compnmes
Act, 1913.

Mr. President (’i‘he Honourable Sir Abdur Rahim): The question is.

“That lesve be granted to introduce a Bill further to amend the Indian Com-.
panies Act, 1013.”

The motion was adopted.

The Honourable Mr. N. R. Sarker: Sir, I introduee the Bill.
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The Honourable Sir Edward Benthall (Member for War Transport): Sie,
1 beg to move for leave to iniroduce a Bill further to amend the Indian

Railways Act, 1890.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:
A "'I‘liaagtb Jeave be granted to introduce a Bill further to amend the Indian Railways
ci, L' ’
The motion was adopted.

The Honourable Sir Edward Bentball: Sir, I introduce the Bill.

THE O(j)I)J."; OF CIVil, PROCEDURE (AMENDMENT) BILL.

The Honourable Sir Sultan Ahmed (Law Member): Sir, 1 beg to mave
for leave to introduce.a Biil further to amend the Code of Civil Procedura,

1908.
Mr. President (Tiic Honourable Sir Abdur Rahim): The question is:
“That leave be granted to introduce a Bill further to amend the Code of Civil
Pracedure, 1908."" :
The moticr. wus adopted.

The Honcurable 8Sir Sultan Ahmed: Sir, 1 introduce the Bill.
THE CODE OF CIVIL J’R(J(}EDIURE (BECOND AMENDMPENT) BILL.

The Honourable Sir Sultan Ahmed (Law Member): Sir, I beg to movo
for leave vo introduce a Biil further to amend the Code of Civil Procedure,
1908 (Second Amendment). '

Mr. President (The Tionourable Sir Abdur Rahim): The question is

“That leave be granted to introduce a Bill further to 1 the Code of Civi
Provaey loae ego o Armendment) ill further to amend the Code of Civil

The motion was adopted.

The Honourable Sir Svitan Ahmed: Sir, [ introduce the Bill.

,ﬂssowrrm_\r RE AMENDMENT OF RULES GOVERNING THE
GRANT OF TRAVELLING ANRD OTHER ALLOWANCES TO
MEMBERS OF THE INDIAN LEGISLATURE.

The Honourable Mr. M. 8. Aney (Leader of the House): Sir, I beg

to move the Resolution that stands in my name and which runs as

follows :

“That this Assembly recommends to the Governor General in Council to amend
the rules governing the grant of travelling and other allowances to Members of the
Indion Legislature so as to suspend for the duration of the present emergency the
right to draw free baulage of a motor car or of & carriage and two horses from the
station nearesl to the Member's official headquarters or other place of residence to New
Delhi and back and in addition a petrol or forage allowance at the rate of Re. 75
per mensem for the period for which a Member is enmtitled to draw daily allowance
with the result of leaving all Members to draw~ the conveyance allowance now
admissible to a Member who dnes not hring a conveyance for his own use.”

( 81)
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The Resolution is self-explanatory and does not require a speech from
me. The subject is one which has come before this House in one form
or other mcre thar ouce. Honourable Members are aware that in 1940
Sir Muhammad Zafrullah Khen, the then Leader of the House, moved a’
anotion and 8 Committee was appointed and that Committee had submitted
its report.

Dr. Sir Ratanji Dinshaw Dalal (Nominated Non-Official): He did not
move ths Resolution al all. v

The Honourable Mr. M. 8. Aney: The report of the Committee is there.
Perhaps th: Honourable Member is not aware of it.

Sir Oowasji Jehangir (Bombay City: Non-Mubammadan Urban): You
need not mind him if he is absent-minded!

The Honourable Mr. M. 8. Aney: I know Sir Ratanji Dalal is at times
attentive and st times not. At that time the object in moving the amend-
mer’ of the rules was the consideration of economny because it has been
found thuat this hauiage particularly costs something between Rs. 350,000
and Ra. 60,000 « year. But on the present occasion the object of moving
this motior is not one of economy at all. In fact, we are not asking for
the abolitiun of the concession that the Members enjoy; we are only
asking for the suspension of that concession during the period of the war.
The ma'n reas.n for that is the difficulty of giving the necessary transport
for getting the cars from various places to New Delhi. That is the main
difficulty. Probebly the Honourable the Railway” Member may be able
to explain #{ some length the difficulties that face him in making the
necessary provision for the trucks to get the cars here. It is expected
that the Honourable Members of this House will co-operate with the Gov-
arnment in this matter and that they will voluntarily submit themselves to
the position which this Resolution contemplates. There is no other change
madc at all. If these cars are not brought here, all Members should be
treated_ns Memhers not having brought their cars here. Then, there is a
rule asccording to which the other conveyance allowances will be given to
them. They will all be entitled to them. This is the position which the
Govermmert wants to place before the House.

I know there arc a number of amendments which have been tubled.
“Thace is one amendment in the name of Dr. Banetjea which appears to be u
velevant one. I find that some Members have already brought their cars
-and it is therefore pertinent to ask what is to be done with them? 1 can
understand the position and it will be possible to consider the point raised
in thut amendment. But there are other amendments also which are not
confined to the matter which is the object of this Resolution. They wani
to raise a bigger question. The entire question relating to Members allow-
ances is being raised by them. I believe they go beyond the scope of
the motion, There is another amendment which is tabled by the Leader
of the European Group. It is for referring this matter to a Committee.
T have already mentioned that this matter was brought before the House
in 1940 and & Committee was appointed and we have got its report.
Anyhow, in s matter of this kind, Government will be prepared to keep
the matter entirely ih the hands of the House and will not like to force
itheir conclusion on the House at all.
L)
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‘At the same time, 1 think it is necessary for me to inform Honour-
able Members that it would not be easy for Government to provide the
transpurt even for the next Session as the position as regards the diffi-
culty of - getting trucks will remain unaltered. On account of shortage
of wagons, the transport difficulty will still continue to exist and even if
the old position is retained I very much doubt whether Honourable
Members wiil be able to bring their cars here. With these words, ¥

move the Resolution.

Mr, President (’i‘ho Honourable Sir Abdur Rahim): Resolution moved :

. “That this Assembly recommends to the Governor General in Council, to amend
the rulcs goverming the graut of traveling and other aliowances to Members of the
Indian Legislature so as to suspend for the duration of the Xresent emecgancy the
rigny to araw tree haulage of a motor car or of a carriage and two horses from the
station nearest to the Member’'s official headquarters or other place of residence to New
Delhi and back and in auadition & petrol.or torage allowance at the i1ate of Rs. 75
peér mensem for the peried tor which a Member 18 entitied to draw daily allowance
with the resuit of leaving all Members to draw the conveyance allowance nuw
atmigsitle to & Member wno does not bring a conv.yance for nis own use.'

8i: Henry Richardson (Nominated Non-Official): Sir, before 1 :nove
the substicute nesolution stunding in my name, 1 ask your permission to
udd the words ‘‘recommends to the Governor General in Council'’ ufter
the words ‘‘That this Assembly"

Mr, President (Thc Honourable Sir Abdur Rahim): Yes

Sir Henry Richardson: Sir, in moving this substitute Resolution, 1 ,

'would like to make it clear that there is no question of our not appre-
ciating tue grave position and importance of railway resources, or the justi-
fication of suepending the free haulage concessions of motor cars. We all
understendingly agree with the necessity to do everything possible to ussist
*tha kailways in tbeir difficult and vital task, and I believe every Member
in this House i3 with me in this understanding. But the withdrawal of
eh: concession nvolves several questions as is shown hy the amendments
tabled before the House,

'
Mr. President (The Honourable S8ir Abdur Ruhim): The Honourible
Member w:ll first move his amendmeyt before proceeding with his speech.

Sir Henry Richardson: Sir, I move:

/ “That for the original Resolution, the following be substituted :

“Thst this Assembly recommends to the Governor General in Council to appoint
a Cummittee of the following. namely, the Honourable Sir Jeremy Raisman, Sir
Mubammtd Yamin Khan, Dr. P. N. Bancrjea, Mr. Hooseinbhoy ~A. Lalljee, Sir
Frederick James, and Sir Cowasji Jehangir, for the purpose of considering the
umendment of the rules governing the &nnt of travelling and other allowances to
Mcmbers of the Indian Legislature with instructions to report not later than the

17th September, 1942'."" .
‘Sir, as T was saying, the withdrawal of this concession involves several
uestions as is shown by the amendments before the House. But rather
"ghan publiclv discussing all these domestic details, we thought it would
be preferable tn leave them to a Committee for examination and theraafter .
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make recommendations. We believe that this method will be more in keep-
ing with the dignity of this House. The gentlemen whose names appear in
the Resolutiya have all signified their willingness to serve on the Uom-
mittee and I trust tte House will accept the proposal and that the Gov-
ernment will eo-operate in its deliberations. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

“That for the original Resolution, the following be subgtituted :

' ‘That_this Assembly recommends to the Governor General in Council to appoiut
s Committee of the following, namely, the Honourable Sir Jeremy Raisman, 8iv
Muhammad Yamin Khan, Dr. P. N. Ban.rjea, Mr. Hooseinbhoy A. Lalljee, 8ir
Frederick James, and Sir Cowasji Jehangir, for the purpose of considering the
amendment of the rules governing the t of travelling and other allowanccs to
Members of the Indian Lgillnf.m with instructions to report mnot later than the
17th September, 1842°."

1 find there are u number of amendments which deal with details ruther
than with merits of this question. If it is agrecable to the House, I think
it would be preferable if this amendment is considered and dealt with
tirst. :

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
If this amendment is carried, then other amendrqent.s will not be moved.

Mr., President (The Honourable Sir Abdur Hahim): That will be most

cenvenieut.

Dr, P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, I am prepured to support this amendment. There is a small point
about. the date which is given here, that is 17th Beptember. During the
next few days, we shall be discussing & very important matter, namely,
the present situstich in the country and we shall not find time to disouss
this somewhaot less important matter during this period. I would suggest
that th: report be made on 19th September.

Sir Henry Richardson: 1 agree about the date, that is, it should be
19ch September.

Ll

8ir Oowaaji Jehangir: Sir, I think for the reasons given by the Honour-
able the Mover of thie motion, that the Honourable Sir Edward Benthall
ought to be on this Committee. He is the one Member responsible for
initiating this Resolution. His Department is vitully concerned with this
Resolution. It appears to me that he ought to be on .this Commiitee.
I suggest that the name of the Honourable Sir Edward Benthall be
included in the Comnmittee.

Mr. President (The Honourable Sir Abdur Rahim): Does the Hcuse
agree?
(The House agreed,)

Sardar Sant Singh (West Punjab: Sikh): Sir, may I say a few words
on thig motion? Ag referred to by the Honourable the Leader of the House
a similar Resolution was moved by the Honourable, Sir Muhammad
Zafrullah Khan on 12th February, 1940, and a Committee of both House:
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was appointed to go into that question. As travelling allowances are on a
gimilar basis to Honourable Members of both Houses, the Couneil of
State as well as this House, it was then considered desirable that a joint
Comnnitice, of both Houses should sit together and discuss this matter.
A Committee of both Houses went into the question of travelling ullow-
ances, amony other questions, and submitted a lengthy report containing
the views of the (Government as well as the dissenting Members. 1
remember that I wrote s long note about this matter in the proceedings
of that Committee. 1t will help to settle this question once for all if the
motion is 8n timed that Honourable Members of the Council of State also
pass a similar Regolution and then sit together in order to arrive at
a cominon decision. I make this suggestion to the Government for their
adoption in cass they consider that the question will finally be settled
by agreemenc of both Houses about the travelling allowance. I hope the
Government will accepl my suggestion. :

Dr. Bir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): Sir, there is a very great difference between the circum;
stanzes today and the circumstances in 1940. There was no, transport
difficult v at that time. ™ Secondly, we considered the question only from the
economic point of view. The Honourable the Leader of the House made
it perfectly clear just now that he made this motion not from. economic
ccrsideration but only on aceount of practical difficulties in transport.
The additional difficulty is that the (‘ouncil of State is not sitting at present.
I{ we accept the suggestion of Sardur Sant Singh, then, I am afraid, we will
have to wait Lill the next Session. Therefore, 1 beg to support the winend-
mens moved by Sir Henry Richardson.

Mr, President (The Honourable 8ir Abdur Rahim): The question is:
“That for the original Resolution the following be substituted : .

‘That this Assembly recommends to the Governor General in Council to appoint a
Committee of the following, namely, - the Honourable Bir Jeremy Raisman, the
Honourable Sir Edward Benthall, Sir Muhammad Yaemin Khan, Dr. P, N. Banerjea,
Mr. Hooseinbhoy, A. Lalljee, Sir Frederick James, and Sir Cowasji dehangir, for the
purpose of considering the amendment of the rules governing the grani of travelling
and other allowances to Members of the Indian Legislature with instructions to
report not later than the 19th September, 1942°.”

The motion was adopted.

The Agsembly then adjourned til! Eleven of the Clock on Tuesaay, {be
15th September, 1942, ' :
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